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Int the National Green Tribunal

Eastern Zone Bench

Ckilkata

O.A. No. of 2024

In the matter of
Ramchandrapur Kalyan Samity
and Others

. Applicants

Versus

The State of West Bengal and
Others

..... Respondents

Synopsis of Facts

On 29th August, 1981 The Sub Divisional Officer, Barrackpore was
pleased to convene a meeting in S.D.0’s Bunglow, Office Barrackpore in
connection with removal of trenching ground from Ramchandrapur,
Sodepur and it was decided therein that on 15% October, 1981 The
Panihati Municipality should start the work connected with the
development of newly acquired land at Mohispota and it was also
decided that the by June, 1982 the Development of new site of
trenching ground at Mohishpota will be completed and from July, 1982
and onwards the Municipal Authority will abandon the present

trenching ground at Ramchandrapur, Sodepur.

On 25t  September, 2000 The Municipal Solid waste
(Management Handling) Rules, 2000 and the Notification of Ministry of

Environment and Forests, Government of India dated New Delhi, the




251 September, 2000 notified and published in the Gazette of India,
vide No. 648 dated 03.10.2000 to avoid any environmental hazards to

the surrounding habitation area.

On 18t September, 2001 The Applicants moved and approached
from pillar to post with their prayer to remove the said trenching ground
from the area and also moved to the Authority of the Pollution Control
Board by making a complaint and on 13th September, 2001 The District
Magistrate was pleased to convene a meeting at his Office and a
consensus reached amongst the persons present in the said meeting
that the garbage ground the Ramchandrapur would be removed to

another place from the said area of Ramchandrapur dumping ground.

On 7% November, 2001 The Assistant Environmental Engineer
(BRO) conducted an inspection in presence of the Chairmen, Officials,
local councilors and members of the Applicant organization and
subsequently The Applicants filed and moved a Writ Petition being W.P,
No. 15274(W) of 2001 (Re. The Ramchandrapur Bhagar Ucched
Committee and Others Vs. The.State of west Bengal and Others) in the
Hon’ble High Court at Calcutta and on 25t July, 2003 the matter came
up for hearing before His Lordship the Hon’ble Justice Barin Ghosh and
after hearing His Lordship was pleased to dispose of the said Writ

Petition.

On 17t September, 2001 the District Magistrate, North 24
Parganas issued a direction under Memo No. 6583/Con dated

17.09.2001 directing the Panihati Municipality not to throw any carcass

to construct boundary wall around the existing dumping ground of

Ramchandrapur within three month thereof and further directed that

the said Municipality to find out alternative area to be used as a

to.the said Ramchandrapur dumping ground anymore.and.also.directed . ew oo b




dumping ground and on 22nd September, 2001 one Representation of

objection to the said decision of the District Magistrate, North 24

Parganas was duly submitted.

On 6% January, 2012 The Government of west Bengal, Municipal
Affairs Department in its memo being Memo No. 18/MA/0/C-10/38-
45/2005 dated Kolkata the 6th January, 2012 send a copy of the letter
bearing No. MOS (UD)/09/2011/1553 dated 19.11.2011 requesting the
Chief Executive Ofﬁcer, KMDA, to develop the Scheme with detailed
estimate for shifting of existing disposal ground located at
Ramchandrapur to a new place at Mahishpota and on 8t September,
2014 The Applicants submitted a Memorandum to the District
Magistrate, North 24 Parganas being the inter alia stating that on 3t
March, 2013 foundation stone has been laid down by the Hon’ble M.P,
Dum Dum Constituency for waste to Energy plant at Mahishpota in
presence of thousands of inhabitants and requested for issueing
necessary direction for setting up waste and energy park from garbage
at Mahishpota and removal of trenching ground from the said

Ramchandrapur area.

In reply to the above on 16t September, 2014 the District
Magistrate, North 24 Parganas, was pleased to forward the matter to
the Chairman, Panihati Municipality with an advise to provide
necessary information to the Applicant directly with a copy to him
under Memo 155/DMA dated 16.09,2014.

On 18% October, 2014 the Applicants by way of an Application to

the Chairman, Panihati Municipality. ventilated.their -grievanee-by way - o b

of a written representation and on 25th November, 2014 The Chairman,
Panihati Municipality, by way of a written reply to the aforesaid

representation intimated the Applicant that a session with committee
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representatives would be shortly been taking place to discuss the

several issues in connection with the subject noted above.

On 28t November, 2014 The Applicants by way of a written
representation to the Chairman, Panihati Municipality requested to act
in accordance with its earlier decision and demanded immediate
shifting of the trenching ground from Ramchandrapur to Mohishpota
without any delay and also stated that the peaceful demonstration of
the thousand of local people shall be continued till said dumping

ground be shifted to the said new location.

On 20t May, 2015 The Applicants by way of a written
representation ventilated all their grievances to the Hon'hle Chief
Minister, Hon’ble Minister in Charge, Department of Urban
Development and Municipal Affairs with a copy of the same to the Joint
Secretary to the Government of West Bengal, Municipal Affairs
Department stating inter alia all the facts and circumstances since
1975 and prayed for issuance of necessary directions for setting up
waste to energy plant from garbage at Mohishpota and removal of

trenching ground from Ramchandrapur.

On 19% February, 2016 a meeting was held in the chamber of
District Magistrate, regarding waste disposal at Panihati and on 22nd
February, 2016 the District Magistrate being the Respondent No.-2, by
way of a Letter intimated the Principal Secretary, Municipal Affairs
Department, Govt. of West Bengal, being the Respondent No.-1 and
requested him to kindly intervene into the matter, so that an alternative
site may be identified for waste disposal or a substitute arrangement for
Modern Waste Management Plant, may be set up, so as to avoid

pollution and hazard.




On 25% November, 2016 a Written Representation submitted by
the Applicants to the District Magistrate being the Respondent No.-2,

with prayer for removal of trenching ground from Ramchandrapur,
Sodepur, and requested him to take initiative for removing the said
trenching ground from Ramchandrapur on or before the stipulated date

of 31.12.2016.

On 12t June, 2018 the Applicants received an information that,
the First instalment of Central share of funds for the solid waste
management project of West Bengal, including two Projects of Panihati
Municipality, has been released and the Sanction Order for Release of
111.82 Crores, as the First instalment of Central Govt, share, was

issued.

On 1%t August, 2019 the Applicants submitted another written
Representation to the Chief Executive Officer, KMDA, interalia,

narrating all the facts and circumstances, requesting him to convey as ¢

and when the dumping of all sorts of garbage would be abandoned at
Ramchandrapur on or before 31.10.2019, so that, the Applicants,
alongwith the local people may avoid strike/aborodh on and from
01.11.2019.

On 4t March, 2020 The Applicants submitted another written
Representation to the Respondent Nos.-1, 2 & 9, interalia, narrating all
the facts and circumstances, requesting him to convey the Progress
Report of the shifting the trenching ground from Ramchandrapur, in

connection with the agitation of the local people,

On 27d January, 2020 the Respondent No.-6, communicated the

Resolution of the Meeting, in connection with the Ramchandrapur

——trenching ground to the Respondent Nos. T & 9 with a copy to the




Applicants and on 6th January, 2023 another meeting was held at the

Board Room of Respondent No. 4 and in this meeting it was pointed out

that, the Applicants will go for agitation, in near future, if the shifting of
the trenching ground is not considered by the Municipal authority,
shortly and further pointed out to approach the Govt. on the motto of
shifting the trenching ground from Ramchandrapur and removing all

the legacy, as well as, fresh waste from the trenching ground, within

three months.

The Applicants on 12.06.2023 & 28.11.2023 submitted written
representations to the Respondent No.-5, requesting him to stop
dumping of garbage and to remove the legacy waste, from the said
Ramchandrapur trenching ground, on and from the respective dates

mentioned, therein.

On 10t January, 2024 the Respondent No.-11, being the Officer-
In-Charge, Khardah Police Station, submitted a Report under Memo
No.-KHD/185/24 dated 10.01.2024 to the Respondent No. 10, through
proper channel, stating interalia, that, on receiving information of
Recent agitation, as well as, request from Panihati Municipality an
Open enquiry was conducted and it was Reported that, the garbage is
piling up day by day, making the environment, foul and unhygienic for
health and accordingly, the Applicants and local people are obstructing
new garbage dumping but allowing the removal of legacy garbage. It was
also reported, that the situation was/is grave and delicate and may
invite unpleasant breach in law and order situation, if it is not taken

care of by all the stake holders, at the earliest.

Hence this Application




¥

List of Dates

29t August, 1981

15th QOctober, 1981

June, 1982

July, 1982

25t September, 2000

3rd October, 2000

1st September, 2001

The Sub Divisional Officer, Barrackpore was
pleased to convene a meeting in S.D.O’s
Bunglow, Office Barrackpore in connection
with removal of trenching ground from
Ramchandrapur, Sodepur.

The Panihati Municipality should start the
work connected with the development of newly
acquired land at Mohispota

Development of new site of trenching ground at
Mohishpota will be completed by the end of
June, 1982,

The Municipal Authority will abandon the
present trenching ground at Ramchandrapur,

Sodepur from the 1st week of July, 1982.

The Municipal Solid waste (Management -

Handling) Rules, 2000 and the Notification of
Ministry of Environment and Forests,
Government of India dated New Delhi, the 25t
September; 2000 notified

The Notification of the Municipal Solid waste
(Management Handling) Rules, 2000 published
in the Gazette of India, vide No. 648 dated
03.10.2000 to avoid any environmental hazards
to the surrounding habitation area.

The Applicants moved and approached from

said trenching ground from the area and also

moved to the Authority of the Pollution Control

Board by making a complaint

pillar. to._post with. their prayer.to-remove the- -




13th September, 2001

7t November, 2001

Year 2001

25t July, 2003

17% September, 2001

The District Magistrate was pleased to convene
a meeting at his Office and a consensus
reached amongst the persons present in the
said meeting that the garbage ground the
Ramchandrapur would be removed to another
place from the said area of Ramchandrapur
dumping ground.

The Assistant Environmental Engineer (BRO)
conducted an inspection in presence of the
Chairmen, Officials, local councilors and
members of the Applicant organization.

The Applicants filed and moved a Writ Petition
being W.P. No. 15274(W) of 2001 (Re. The
Ramchandrapur Bhagar Ucched Committee
and Others Vs. The State of west Bengal and
Others) in the Hon’ble High Court at Calcutta
The matter came up for hearing before His
Lordship the Hon’ble Justice Barin Ghosh and
after hearing His Lordship was pleased to
dispose of the said Writ Petition.

The District Magistrate, North 24 Parganas
issued a direction under Memo No. 6583/Con
dated 17.09.2001 directing the Panihati
Municipality not to throw any carcass to the
said Ramchandrapur dumping ground any
more and also directed to construct boundary
wall around the existing dumping ground of
Ramchandrapur within three month thereof
and further directed that the said Municipality
to find out alternative area to be used as a

dumping ground.
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22nd September, 2001

Representation of objection to the said decision

6t January, 2012

8t September, 2014

16th September, 2014

of the District Magistrate, North 24
Parganaswas duly submitted.

The Government of west Bengal, Municipal
Affairs Department in its memo being Memo No.
18/MA/0/C-10/38-45/2005 dated Kolkata the
6" January, 2012 send a copy of the letter
bearing No. MOS (UD)/09/2011/1553 dated
19.11.2011 requesting the Chief Executive
Officer, KMDA, to develop the Scheme with
detailed estimate for shifting of existing disposal
ground located at Ramchandrapur to a new
place at Mohishpita

The Applicants submitted a Memorandum to the

- District Magistrtete, North 24 Parganas being

the inter alia stating that on 3t March, 2013
foundation stone has been laid down by the
Hon’ble M.P. Dum Dum Constituency for waste
to Energy plant at Mahishpota in presence of
thousands of inhabitants and requested for
issueing necessary direction for setting up
waste and energy park from garbage at
Mahishpota and removal of trenching ground
from the said Ramchandrapur area.

In reply, the District Magistrate, North 24

Parganas, was pleased to forward the matter to

the. Chairman,. Panihati--Municipality-with-—an-——--

advise to provide necessary information to the
Applicant directly with a copy to him under
Memo 155/DMA dated 16.09.2014.




18t October, 2014

25t November, 2014

28t November, 2014

20t May, 2015

10

The Applicants by way of an Application to the

Chairman, Panihati Municipality ventilated

their  grievance by way of a written

representation.

The Chairman, Panihati Municipality, by way of
a written reply to the aforesaid representation
intimated the Applicant that a session with

committee representatives would be shortly

- been taking place to discuss the several issues

in connection with the subject noted above.
The Applicants by way of a written
representation to the Chairman, Panihati
Municipality requested to act in accordance
with its earlier decision and demanded
immediate shifting of the trenching ground
from Ramchandrapur to Mahishpota without
any delay and also stated that the peaceful
demonstration of the thousand of local people
shall be continued till said dumping ground be
shifted to the said new location.

The Applicants by way of a written
representation ventilated all their grievances to
the Hon’ble Chief Minister, Hon’ble Mister in
Charge, Department of Urban Development and
Municipal Affairs with a copy of the same to the
Joint Secretary to the Government of West

Bengal, Municipal Affairs Department stating

1975 and prayed for issuance of necessary

directions for setting up waste to energy plant




19th February, 2016

22nd February, 2016

25t November, 2016

12th June, 2018
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from garbage at Mohishpota and removal of
trenching ground from Ramchandrapur.
Meeting was held in the chamber of District
Magistrate, being the Respondent No.-2,
regarding waste disposal at Panihati.
Respondent No.-2, by way of a Letter intimated
the Principal Secretary, Municipal Affairs
Department, Govt. of West Bengal, being the
Respondent No.-1 and requested him to kindly
intervene into the matter, so that an alternative
site may be identified for waste disposal or a
substitute arrangement for Modern Waste
Management Plant, may be set up, so as to
avoid pollution and hazard. |
Written Representation submitted to the
Respondent No.-2, with prayer for removal of
trenching ground from Ramchandrapur,
Sodepur, and requested him to take initiative
for removing the said trenching ground from
Ramchandrapur on or before the stipulated
date of 31.12.2016.

The Applicants received an information that,
the First instalment of Central share of funds
for the solid waste management project of West
Bengal, including two Projects of Panihati
Municipality, has been released and the
Sanction Order for Release of 111.82 Crores, as
the First instalment of Central Govt. share, was

issued.
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1st August, 2019

4th March, 2020

2nd January, 2020

6th January, 2023

12

The Applicants submitted another written

Representation to the Chief Executive Officer,

'K'MDIA, intéralié; riérrating all the facts and

circumstances, requesting him to convey as
and when the dumping of all sorts of garbage
would be abandoned at Ramchandrapur on or
before 31.10.2019, so that, the Applicants,
alongwith the local people may avoid
strike/aborodh on and from 01.11.2019.

The Applicants submitted another written
Representation to the ‘Respondent Nos.-1, 2 &
9, interalia, narrating all the facts and
circumstances, requesting him to convey the
Progress Report of the shifting the trenching
ground from Ramchandrapur, in connection

with the agitation of the local people.

The Respondent No.-6, communicated the -

Resolution of the Meeting, in connection with
the Ramchandrapur trenching ground to the
Respondent Nos. 1 & 9 with a copy to the
Applicants,

A Meeting was held at the Board Room of
Respondent No. 4 and in this meeting it was
pointed out that, the Applicants will go for
agitation, in near future, if the shifting of the
trenching ground is not considered by the

Municipal authority, shortly and further

of shifting the trenching ground from

Ramchandrapur and removing all the legacy,

pointed out to approach the Govt.-on-the motto-———




12th June, 2023
And
28t November, 2023

10t January, 2024

13

as well as, fresh waste from the trenching

ground, within three months..

The Applicants on 12.06.2023 & 28.11.2023
submitted written representations are
submitted to the Respondent No.-5, requesting
him to stop dumping of garbage and to remove
the legacy  waste, from the said
Ramchandrapur trenching ground, on and
from the respective dates mentioned, therein.

The Respondent No.-11, being the Officer-In-
Charge, Khardah Police Station, submitted a
Report under Memo No.-KHD/185/24 dated
10.01.2024 to the Respondent No. 10, through
proper channel, stating interalia, that, on
receiving information of Recent agitation, as -
well as, request from Panihati Municipality an
Open enquiry was conducted and it was
Reported that, the garbage is piling up day by
day, making the environment, foul and
unhygienic for health and accordingly, the
Applicants and local people are obstructing
new garbage dumping but allowing the removal
of legacy garbage. It was also reported, that the
situation was/is grave and delicate and may
invite unpleasant breach in law and order
situation, if it is not taken care of by all the

stake holders, at the earliest,




14

In the National Green Tribunal
Eastern Zone Bench
Kolkata

0.A. No. of 2024

In the matter of

An Application under Section 14
and 15 of the National Green
Tribunal Act, 2010

And
In the matter of

Environmental Pollution

And
In the matter of
The Environment (Protection) Act,
1986

And
In the matter of
The Air (Prevention and Control of
Pollution} Act, 1981

And
In the matter of
The Water (Prevention and Control
of Pollution Act, 1974

And

In the matter of
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The Solid Waste Management
Rules, 2016

And
In the matter of
State Policy and Strategy on solid
waste Management for urban areas

of West Bengal

And
In the matter of
Arbitrary and Illegal action of the
Respondent Nos.' (4) to (8) being the
Panihati Municipality, by dumping
garbage in a Residential area
causing environmental degradation

and Pollution thereby

And
In the matter of:
Ramchandrapur Kalyan Samity, a
registered Society under the West
Bengal Societies Registration Act,
having Registration No. S/6183,
represented by the Secretary of the
said Society having registered
Office at Ramchandrapur,
Sodepur, North 24 Parganas, Pin -
700110
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Ramchandrapur Bhagar Ucchhed

Committee, represented by its

Convener, having office  at
Ramchandrapur, Sodepur, North

24 Parganas, Pin — 700110

Sumanta Chandra Bandyopadhyay
alias Shyamal Banerjee, son of
Paresh Chandra Bandyopadhyay,
residing  at Ramchandrapur,
Panihati, North 24 Parganas,
Sodepur, West Bengal, Pin -
700110,

Email: sagarmavadvi@email.com

sovontonu@memail.com

baidya.uttam@gmail.com
Applicants

Versus

The State of West Bengal, service
through the Principal Secretary,
Department of Urban Development
and Municipal Affairs, Government
of West Bengal, having Office at
“Nagarayan” DF- 8, Sector ~ I, Salt
Lake City, Kolkata — 700064, West

Bengal, Email: secy.ma-wb@govin

The District Magistrate, North 24

Parganas, having Office at

Banamalipur, Barasat, Kolkata -
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700124, West Bengal, Email :

dm-bar-wb@nic.in

The Sub Divisional Officer,
Barrackpore Sub Division, having
Office at Administrative Building,
S.N. Banerjee Road, Barrackpore
Cantonment, Pin — 700120, North
24 Parganas, Email:

sdobarrackpore@gmail.com

Panihati Municipality, represented
by its Executive Officer, having
Office at Barrackpore Trunk Road,
Panihati, Pin - 700114, North 24
Parganas, Email:

panihatimunicipality@yahoo.co.in

The Chairman, Panihati
Municipality, having Office at
Barrackpore Trunk Road, Panihati,
Pin — 700114, North 24 Parganas,
Email;
panihatimunicipality@yahoo.co.in

The Executive Officer, Panihati
Municipality, having Office at

Pin - 700114, North 24 Parganas,

Email:

panithatimunicipality@yahoo.co.in

Barrackpore Trunk Road, Panihati,
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The Sanitary Inspector, Panihati

. Municipality, having Office at
Barrackpore Trunk Road, Panihati,
Pin — 700114, North 24 Parganas,
Email:

panihatimunicipality@yahoo.co.in

The Councilor, Municipal Ward No.
23, Panihati Municipality, having
Office at Barrackpore Trunk Road,
Panihati, Pin - 700114, North 24
Parganas,

Email:

panihatimunicipality@yahoo.co.in

The State Urban Development -
Agency “SUDA”, West Bengal,
represented by its Director, having
Office at Ilgus Bhavan, HC Block,
Sector - III, Salt Lake City, Kolkata,
West Bengal, Pin - 700106,
Email;wbsudadir@gmail.com

The Commissioner of Police,
Barrackpore Police

Commissionerate, having Office at

Barrackpore... .. Trunk . Road, . E:

Barrackpore, North 24 Parganas,
Kolkata - 700116,

Emailr habkpoggmail.com
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13.
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The Officer In Charge, Khardah

Police Stat'idln,' Barrackzﬁbre Trunk
Road, Khardah, North 24
Parganas, Pin - 700110,

Email: pskhardah@gmail.com

The West Bengal Pollution Control
Board, represented by its Member
Secretary having Office at Paribesh
Bhavan, 10A, Block LA, Sector -
Ill, Bidhannagar, Kolkata 700106,
West Bengal,

Email:net.wbpcbh-wh@bangla.gov.in

The Department of Environment,
Govt. of West Bengal through the
Addl. Chief Secretary, Pranisampad
Bhavan, 5t Floor, LB-2, Sector-III,
Salt Lake, Kolkata- 700098,

Email: psecy.env-wh@gov.in

The Central Pollution Control
Board, represented by its Member
Secretary, having Office at 1582,
Parivesh Bhavan, East Arjun
Nagar, New Delhi- 110032, Email:

..... Respondents

msch.cpcb@nicin
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To,
The Hon’ble Chairperson, National Green Tribunal, Eastern Zone

Bench at Kolkata and His Companion Members of the said Hon’ble

Tribunal
The humble petition of the

Applicants above named

Most Respectfully Showeth

1. The Applicants above named is a peace loving, law abiding citizens
of India having their permanent addresses as given in the cause title
hereinabove and grievances of the Applicants against the respondents

are amenable to the jurisdiction of this Hon’ble Tribunal.

2. The Applicant No. (1) above named is a Society, formed and
constituted by the thousands of inhabitants of the locality and
registered the same under the West Bengal Societies Registration Act, -
1961 represented by its Secretary duly authorized and empowered to
act as such, Respondent No. (2) is a sub-committee under the Applicant
No. (1) herein above duly constituted, authorised and empowered to
look into the matter exclusively relating to the Ramchandrapur
Trenching Ground (Bhagar) and the Applicant No, (3) is one of the
affecting inhabitants of the locality, suffering continuously due to
mismanagement and operation of the said Ramchandrapur Trenching
Ground (Bhagar} by the Respondent Authorities and duly Authorised -
and empowered by the Applicant Nos. (1) and (2) to affirm the Affidavit
before this Hon’ble Tribunal.

3. The Respondent Nos, (1) to (14) above named are the state as

defined under Article 12 of the Constitution of India, hence the remedy




o~

21

can be invoked by the Applicants against above named Respondents

under the National Green Tribunal Act, 2010.

4, The Applicants state that the area wherein the trenching ground
is operating by the local Municipal Authority being the Respondent Nos.
(4) to (8) is within a residential area comprising Ramchandrapur,
Simultala, Arunachal, Burmashell Mandela Park, New Colony, L.I.C.
Park, H.B. Town, Dakshin Palli, Gandhinagar, Sodepur and Tarapukur
area within the Police Station of Khardah and Ghola, having more than
1,30,000 population along with The Metropolitan  Homoeopathic
Medical Collage and Hospital, Ramchandrapur Primary School, Durga
Mandir, Brindavan Mandir and Swamibag Ashram situated just

adjacent thereto.

Photocopy of the said Mouza Map is annexed hereto marked with

the letter “P - 17,

5. The Applicant states that there is an existence of trenching
ground of night soil, carcasses, garbage and also solid waste which
situates in and around of heart of the said densely and thickly polulated
locality which is a public place controlled and managed by the local -

Municipal Authority being Respondent Nos. (4} to (8) herein,

6.  The Applicant states that said area has evolved and developed in
and around the said trenching ground at Ramchandrapur during last
75 years at the instance of the local body being Panihati Municipality as
the said Respondent No. (4) has been sanctioning building plans,
mutations as also receiving taxes, from the inhabitants and those
inhabitants suffering immensely from acute health hazards and
incurable diseases due to the existence of the said trenching ground

creating nuisance, air, water, environmental pollutions coupled with
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other hazards and unhygienic problems at large and the entire state of

environment in the area has become so danger for life and habitation.

7.  The Applicants state that the said area of Ramchandrapur,
Simultala and all other areas of Panihati Municipality have now become
and densely and thickly populated and wide by side and there is an
existence of the said trenching ground of garbage, night soil and
carcasses of Panihati Municipality which has been causing standing
nuisance right in the heart of the said areas causing health hazards of
the inhabitants apart from causing incurable diseases to them like
epidemic etc., and the state of environment in the area have become s0

danger of lives and livelihood.

8. The State of West Bengal was pleased to issue a Notice under
section 17 of the Act-I of 1894 and accordingly issued a Notice on
17.05.1975 and issued a public notice of the substance of Notification
under Section 4(1) of the Act-] of 1894 on 17.12.2001, whereby
acquired 4,325 acres of land, required by the Panihati Municipality for - -
the purpose of trenching ground, in Mouza- Mahispota, J.L.No.-26,
P.S.-Khardah, Dist.- North 24 Parganas and passed/approved/
sanctioned the estimated amount of Rs. 19,34,420.50, towards estimate

of the probable cost of acquiring land under the said Act of 1894,

Photo copy of the said Form-4A is annexed hereto and marked-

with the Letter-“P-2”,

8. The Applicants state that as the problem existing for a long time

Divisional Officer, Barrackpore was pleased to convene a meeting on

29t August, 1981 and after detailed discussion about the problem the

continuously and with_a view to_resolve the burning problem, the Sub. ...
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decision were arrived at unanimously. The minute of the said meeting is

set out below —

Minutes of the Meeting held in S.D.O’s Bunglow, Office Barrackpore on
29.8.1981 in connection with removal of trenching ground from
Ramchandrapur, Sodepur.

............

Members Present

1. Shri Gopal Bhattacharjee, MLA
2. Shri Indu Bhushan Sarkar, Member, Bhagar Ucched Committee.
3. Shri Shyamal Banerjee -Do- -Do-
4. Shri Sankar Das -Do- -Do-
5. Shri Narayan Ch. Das -Do- -Do-
0. Shri Subhas Banerjee -Do- -Do-
7. Shri Dhurjati Prd.
Bhattacharjee -Do- -Do-
8. Shri Samarendra Lal De Khen Convenor -Do-
Shri Barin Ghosh S5.D.0. Barrackpore
10. Shri A.K.Chattopadhyay Addl. S.P. Barrackpore
11. Shri A.K. Ghosh S.D.P.O. Belgharia
12, 8hri A.C. Majumdar Chairman, Panihati Municipality -
13. Shri D.H. Ghosh Commissioner, Ward No. 16 of

Panihati Municipality

3.D.0. Barrackpore took the Chair.

After through discussion of the problems the following decisions were

arrived at unanimously.

No, 1
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" The Panihati Municipality should start immediately the work
connected with the development of newly acquired land at Mohispota.
Adequate police protection for the purpose will be rendered to the
Municipality. prior (o that construction of road and culvert leading to
the newly acquired trenching ground should be taken up by the
Municipality. The Municipal Authority will start this work by 15%
October, 1981 with required Police protection. The actual date of
commencement of this work should be reported to the Additional S.P.

Barrackpore, by this Municipality at least 7 days ahead.

Development work of newly acquired land should commence from
ond week of November, 1981. It is expected that the development of new
site of trenching ground at Mohishpota will be completed by the end of
June, 1982,

The Municipal Authority will abandon the present trenching
ground at Ramchandrapur, Sodepur from the 15t week of July, 1982.

Another meeting will be convened by the Sub-Divisional Officer to

review the progress of work by 1st week of February, 1982,

S/D (Illegible)
(Barin Basu)
Sub- Divisional Officer

Barrackpore

Memo No. : 1358 (13) CON Dated 5/9/81
Copy forwarded to Shri

Member, Bhagar Ucched Committee for information and

necessary action.
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S/D (llegible)
(Bafin Basu)” e
Sub- Divistontal Officer

Barrackpore

Photocopy of the said Minute of the meeting dated 29t August,

1981 is annexed hereto and marked with the letter “P - 37,

9. The Applicants state that the concerned Authorities having agreed
and decided to remove the said trenching ground at Ramchandrapur to
Mahishpota vide the said letter dated 5t September, 1981 have done
nothing and on the other hand, they have been dumping garbage, night
soil, and caresses of vast areas of entire Sodepur, Khardah and Ghola
in the said trenching ground at Ramchandrapur, and the local
inhabitants being represented by the Applicant organisations bave been
going to door to door of the Respondenfs to seek reliefs of all types of
hazards causing out of the said trenching ground but all have been in

vain.

Photocopy of the said letter of local councilor is annexed hereto

and marked with the letter “P - 47,

10. The Applicants moved and approached from pillar to post with
their prayer to remove the said trenching ground from the area but not
result thereof lastly having no other alternative they moved to the

Authority of the Pollution Control Board by making a complaint dated

18t September, 2001 on behalf of the inhabitants for taking necessary. ...

steps as regards the said trenching ground and lastly on 7t November,

2001 the Assistant Environmental Engineer (BRO) conducted an
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inspection in presence of the Chairmen, Officials, local councilors and

members of the Applicant organization, and observed as follows ~

In response to the complainant petition dated 01.09.2001
of Ramchandrapur Bhagar Ucched Committee (R.B.U.C),
Ramchandrapur, Sodepur, and as per instruction of Senior Law
Officer, WBPCRB, on 01.11.2001 an inspection was caused to the
said Bhagar located at the heart of the of Ward No. — 23, which is
densely polluted area. The Bhagar area includes about 7.5 bighas
of land as learnt from the Officials of the Panihati Municipality
uring the visit of the undersigned on 07.11,2001 which was also
admitted by the R.B.U.C. Sri Dinesh Chandra Roy, Chairman,
PW.D and Sri Charan Chakraborty Councillor of Panihati
Municipality informed that about 300 mt of solid waste per month
are génerated from the day to day activities of 3.48 lakhs
residents under Panihati Municipality, Night soil as collected
during desludging from septic tanks are also deposited and
dumped at said disposal ground, During inspection along with
the members of R.B.U.C. it was noticed that the
disposal/trenching ground in a very wreathed condition causing
environmental hazards in and around its surrounding. Moreover,
carcasses are also dumped here and very haphazardly in an open
area of which 3 sides are covered with brick wall of about 6’ ht,

No wall was noticed covering the dumping /trenching ground by
segregating the human habitation. To put it straight it may be
mentioned that due to dumping of solid waste including

anatomical waste of beast bones with flesh of carcasses and the

of people who are living very close to the said bhagar in particular
and all the people who are living in Ward No. 23 and adjacent

ward in general. During dumping of such hazardous substances

trenching ground of night soil creates. evil effect to the. thousands. ..o
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the Municipal Authority do not follow any scientific/ hygienic
method considering the health hazards of the local people with
the plea that the people had purchased the land closed to the
bhagar at low cost and therefore, they have to face consequences,
But the question arises why the Municipal Authority did never
imposed any embargo for civil construction through non-
sanctioning of building plans. During inspection it was
surprisingly noticed that Homoeopathy research lab and Hospital
and labour quarters of the said Municipality is located along with
a primary school and Mandir within the handshake distance of
the said bhagar. The inhabitants i.e., the Harizan people of the
said labour quarter for their own business used to rear up pigs in
their household and let them loose in the bhagar adjacent
residential area and the pigs are roaming in that area leaving
excreta and urine here and there on the area for which the
inhabitants are also suffering.it is noted here, about 350 number
of signatories sign in there submitted memorandum to this office
for immediate removal of trenching ground of night soul and
dumping station of carcasses for Ramchandrapur for which
inhabitants of the said area was being suffered agony and very
much annoyed apprehending serious diseases which may lead
detoriation of Law and order situation due to rational mass
movement of the R.B.U,C. and strong public opinion against
dumping of Municipal wastes and Municipal Authority compelled
to stop dumping activity at Ramchandrapur since 23.08.2001
which was learnt from the members of the committee and also

admitted by the Authority. The Municipal official informed the

Municipality for dumping carcasses and the other solid waste are

dumped at different law lands and dislodging of septic tanks are

presently done which is also unhygienic and not at all desirable.

undersigned presently they have made.arrangement with Kalyani- .
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Towards removal of trenching gfounds several meetings were held
with the Administrator and Municipal Authority by the R.B.U.C.
since 1975 but no positive action has yet been takeﬁ by the
Authority. It is high time to look into the matter as it relates to
Fundamental rights of the people of the land to live in clean
environment which can not be violated by any such Authority.

It also appears from the submitted Memorandum of the
R.B.U.C. that a most import:ént agreement made in black and
white in the year 1975 between the then S.D.0, M.L.A., and the
Administrator of Panihati Municipality with the villagers of
Ramchandrapur wherein it was agreed and signed that the
trenching ground of night soil and dumping station of carcasses
must be withdrawn/ removed from Ramchandrapur. To honour
the said agreement the concerned Authority had purchased a
land at Mahishpota and other allied works for the said purpose
were started, but removal of bhagar was not made till now.
Another important agreement was held at S.D.O. bunglow office
Barrackpore, on 29.8.1981 in connection with the removal of
bhagar of Ramchandrapur made between the then Chairman of
Panihati Municipality , M.L.A., with the R.B.U.C. in presence of
the S.P., S.D.P.O, which state that the Municipal Authority will -
abandon the present trenching ground at Ramchandrapur from
the 1st week of July, 1984 but due to himalayan negligence and
lacuna on the part of the Municipal Authority the shifting/

removal of the said bhagar was not yet done;

It was learnt from the Municipal Authority that the bhagar

about 26 or 27 years ago the surrounding population were not S0,

even huge vacant places were remained but after 27 years the

population has gradually increased to the highest peck, so no

is_about 100 years.old.and. it is.no..doubt at-the time o Ve
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vacant place is there now-a-days. Moreover, trenching dumping
ground has become over fulfilled and during rainy season the
condition become more worst and horrible due to spreading of the
nuisance substances mixed with rain water.

Disposal of Municipal solid waste following present practice
may cause contamination of ground water, surface water and

detoriet ambient air quality which leads to epidemic.

Considering the gravity of the prevailing situation which
dumping of caresses, and night soil and solid waste in such a
densely populated area should be outright discouraged and
direction towards shifting/ removal of the said bhagar from the
heart of ward No. 23 of Panihati Municipality at Ramchandrapur

may be issued with immediate effect.

S/d Illegible
(B.Nandi)
Asst, Environmental Engineer,

Barrackpore Regional Office

Enclo : 6(5ix) nos. of photographs of bhagar are enclosed -

herewith as ready reference

Photocopy of the said Inspection report of the West Bengal
Pollution Control Board, Barrackpore Regional Office is annexed hereto

and marked with the letter “P - 57,

11. _The Applicants state that the West. Bengal.-Pollution  Contrel

Board, Barrackpore Regional Office also made some comment over the

issue of Ramchandrapur Bhagar under the Panihati Municipality

holding that the Panihati Municipality is allowing for developing
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habitation in and around the said Bhagar (Municipal Solid Waste
dumping ground) on the other hand the said Authority continuing
dumping activity of Municipal solid waste to the site in quéstion.
violating the Municipal Solid waste (Management Handling) Rules,
2000. It was also commented that there is no such buffer zone between
the said disposal ground and surrounding habitation area and further it
was recommended that for developing a real habitational area the said
Municipal Authority is at liberty to choose any other suitable plot for
disposal of Municipal Solid waste instead of any populated area after
taking adequate measures as stated in Municipal Solid waste
(Management and Handling) Rules, 2000 and the Notification of
Ministry of Environment and Forests, Government of India dated New:
Delhi, the 25™ September, 2000 published in the Gazette of India, vide
No. 648 dated 03.10.2000 to avoid any environmental hazards to the

surrounding habitation area,

Photocopy of said Gazette notification of Ministry of Environment
and Forests, Government of India dated New Delhi, the 25t September, -

2000 is annexed hereto and marked with the letter “P — 6”.

12.  The Applicants state that they filed and moved a Writ Petition-
being W.P. No, 15274(W) of 2001 (Re. The Ramchandrapur Bhagar
Ucched Committee and Others Vs, The State of west Bengal and Others)

in the Hon’ble High Court at Calcutta intar alia praying for issuing -

a) A Writ or Writs in the nature of Mandamus

commanding the Respondents, their men, agents

them to remove the said garbage dumping ground at
Ramchandrapur, P.O. Sodepur, P.S. Khardah within

Panihati Municipality to an alternative place at

s..e.mants_..to.....ac.t....a.c.cor..ding...to...1a_w....an.d_____fu_pth_@r_dj_reg_tj_ng_________________________________ B
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Mahispota, North 24 Parganas or any other suitable
place for dumping of garbage, night soil etc., within

very short period,

A writ or Writs in the nature of Prohibition
prohibiting the respondents, their men, agents,
servants from using the said trenching ground at
Ramchandrapur, Sodepur as garbage dumping
ground any further till the disposal of this writ

application,

A writ or writs in the nature of Certiorari
commanding the Respondents to produce all the
documents and papers to this Fon’ble Court so that
conscionable justice may be done to the Applicants

and members of the public,
Rule NISI in terms of prayer (a), (b) and (c) above

Ad-interim order of injunction restraining the
respondents, their men, agents, servants from using
the said garbage dumping ground at Ramchandrapur
P.O. Sodepur, P.S. Khardah, District — North 24
Parganas, for dumping garbage, carcasses, night soil

etc., any further till the disposal of the instant

application,

or directions as your Lordships may deem fit and

proper

and/or_to_pass.such_other order-or--orders-direction — -
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Photocopy of the said Writ Petition with all annexure is annexed

hereto and collectively marked with the letter “P — 7.

13. The Applicants state that the matter came up for hearing on 25th
July, 2003 before His Lordship the Hon’ble Justice Barin Ghosh and
after hearing His Lordship was pleased to observe that the main
grievance of the Applicants in the writ petition have been sorted out for -
the KMDA has prepare a scheme for processing and removing the
waste. The learned Counsel for the KMDA is present before me and he
has submitted that his client has received appropriate fund for
implementing the project from the State Government. He has further
submitted that his client will implement the project for which about 2 %
years time is needed. He has further submitted that immediately after
compietion of project, the same will be handed over to the Panihati
Municipality and the project will be run by the Panihati Municipality
and apart from giving trial run, KMDA will not shoulder the
responsibilities of running the project after it is installed. To implement
the project, according to the present estimate about Rs. 2.33 Crores.
would be required. At the time of implementing project, cost may go up.
According to the leaned counsel appearing for the Panihati Municipality,
its financial condition may not help the project .......... after it is-
implemented. If that happens, public fund to the tune of more than Rs.
2 crores will be wasted. His Lordship further observed that before the
project is implemented, the Municipality must in consultation with the
State Government decide the appropriate steps that it fnust take for
running the project, should also appropriately help the Municipality in

manning and running the same. Until such time, however the project is

take measures to check dumping of waste. But there is still a grievance,
on behalf of the Applicant, that the Municipality has not able to do

anything in relation to night soil, and His Lordship observed that this

implemented_and. the. same. starts. functioning,-the Municipality. has- 0.
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matter should also be looked at by the Panihati Municipality. the
Chairman of the Panihati Municipality is thusrequested to look into
such grievances and eradicate the same as far as practical either
personally or by appointing an appropriate committee for that purpose

and His Lordship was pleased to dispose of the Writ Petition,

Photocopy of the said solemn order passed in the W.P. No,15274
(W) of 2001 is annexed hereto and marked with the letter “P — 8,

14, The Respondent Authorities particularly the Respondent Nos. (4)
to (8) deliberately and intentionally putting the members of the public of
the said Ramchandrapur to the mouth of death by dumping the
garbage, night soil, carcasses etc., on the said trenching ground which -

is dangerous to human health and life.

15. The Applicants state that on 13t September, 2001 the District
Magistrate being the Respondent No. (2) was pleased to convene a
meeting at his Office wherein the then Chairman of the Panihati
Municipality, Sub -Divisional Officer, Barrackpore, Superintendent of
Police North 24 Parganas, the then local member of the legislative
Assembly, local Police Authorities and the representative of the
Applicants were present. In the said meeting consensus reached
amongst the persons present in the said meeting that the garbage
ground the Ramchandrapur would be removed to another place from

the said area of Ramchandrapur dumping ground.

16. That apropos to the decision of the said meeting the District

direction under Memo No, 6583/Con dated 17.09.2001 whereby and
wherein directing the Panihati Municipality being the Respondent No.

(4) not to throw any carcass to the said Ramchandrapur dumping

Magistrate, North 24 Parganas being the Respondent-No. (2) issued -
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ground any more and also directed to construct boundary wall around
the existing dumping ground of Ramchandrapur within three month
thereof and further directed that the Panihati Municipality being the
Respondent Nos. (4) to {(8) and the district Administration as a long term
measures, with the help of local people find out alternative area to be
used as a dumping ground, if suitable area is not ultimately found, in
the event, appropriate authority will be moved by the said Municipality
and the District administration so that the facilities of the existing
garbage dumping ground could be upgraded by installation of suitable

equipment for scientific disposal of the Municipal garbage.

Photocopy of the said Memo being Memo No. 6583/Con dated
17.09.2001 is annexed hereto and marked with the letter “P - 9”,

17. The Applicants state that a representation of objection to the said
decision of the District Magistrate, North 24 Parganas, being the
Respondent No. (2) was duly submitted to him on 22rd September, 2001
raising one primary and basic question by the Applicants inter alia
stating that the removal of trenching ground at the Ramchandrapur
area could be made within a very short period and not as a part of long
term measure as there are already acquired some land at Mahishpota
(Annexure-“P-2” Police Station - Ghola, District — North 24 Parganas,

before long back, and for this purpose necessary order has been issued

| by the Respondent No. (3) being the Sub Divisional Officer, Barrackpore

dated 5th September, 1981. Consequently, the Chairman being the
Respondent No. (5) in his letter under Memo No. PM/Secy./48 dated
30th January, 1999 admitted that some plot of land at Mahishpota J.L.

been acquired and possessed by the said Municipal Authority being

Respondent No. (4) for the purpose of maintaining supplies and services

essentials to the life of the community.
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Photocopy of the said letter dated 22nd September, 2001 is

annexed hereto and marked with the letter “P - 10”.

18. The Applicants state that as the as the Respondent Municipal
Authority being the Respondent Nos. (4) to (8) herein already found
alternative place fur dumping garbage, carcass, night seil etc., and they
have been using the said place for dumping for the purpose of dumping
garbage etc., thereat therefore, it is not desirable that the said
Respondent Nos. (4) to (8) herein cannot using the said Ramchandrapur

dumping ground under any circumstances for a moment.

19. The Applicants state that on 6t January, 2012 the Government of
west Bengal, Municipal Affairs Department in its memo being Memo No.
18/MA/0/C-10/38-45/2005 dated Kolkata the 6% January, 2012 send
a copy of the letter bearing No. MOS (UD)}/09/2011/1553 dated
19,11.2011 with the copy of the same to the Applicants and request the
Chief Executive Officer, KMDA, to develop the Scheme with detailed

__estimate for shifting of existing disposal ground located at

Ramchandrapur to a new place at Mahishpota, land of which belongs to
the Panihati Municipality and further informed that some fund support

from the Department can be envasiged as soon as the scheme is ready.

Photocopy of the said memo being Memo No. 18/MA/0/C-10/38-
45/2005 dated Kolkata the 6th January, 2012 is annexed hereto and
marked with the letter “P -117".

20. The Applicants state that on 8% September, 2014 they have

Parganas being the Respondent No. (2) herein alia stating that on 37
March, 2013 foundation stone has been laid down by the Hon’ble M.P.

Dum Dum Constituency for waste to Energy plant at Mahishpota in

submitted..a.--Memorandum..to. the District Magistrate, North 24
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presence of thousands of inhabitants and requested for issueing .
necessary direction for setting up waste and energy park from garbage
at Mahishpota and removal of trenching ground from the said

Ramchandrapur area.

Photocopy of the said Memorandum are annexed hereto and

marked with the letter “P - 12”.

21. The Applicants state that in reply to the above, the District
Magistrate, North 24 Parganas, being the Respondent No. (2) herein was
pleased to forward the matter to the Chairman, Panihati Municipality
being the Respondent No. (5) herein and advise him to provide
necessary information to the Applicant directly with a copy to him
under Memo 155/DMA dated 16.09.2014,

Photocopy of the said reply under Memo 155/DMA dated
16.09.2014 is annexed hereto and marked with the letter “P - 13”.

22. The Applicants state that on 18t October, 2014 they by way of an
Application to the Chairman, Panihati Municipality being the
Respondent No. (5) herein ventilated their grievance by way of a written

representation,

Photocopy of the said written representation dated 18.10.2014 is

annexed hereto and marked with the letter “P — 14”,

23. The Applicant states that on 25% November, 2014 the said
Chairman, Panihati Municipality, by way of a written reply to the
aforesaid representation intimated the Applicant that a session with
committee representatives would be shortly been taking place to discuss

the several issues in connection with the subject noted above.
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Photocopy of said reply dated 25.11.2014 is annexed hereto and
marked with the letter “P - 15”.

24. The Applicants state that they again by way of a written
representation dated 28% November, 2014 to the Chairman, Panihati
Municipality being the Respondent No. {05} herein requested to act in
accordance with its earlier decision and demanded immediate Shifting of
the trenching ground from Ramchandrapur to Mohishpota without any
delay and also stated that the peaceful demonstration of the thousand
of local people shall be continued till said dumping ground be shifted to

the said new location.

Photocopy of the said representation dated 28.11.2014 is annexed
hereto and marked with the letter “P - 16”.

25. The Applicants state that on 20th May, 2015 they by way of a
written representation ventilated all their grievances to the {1) Hon’ble
Chief Minister, {2) Hon’ble Minister-in-Charge, Department of Urban
Developrment and Municipal Affairs with a copy of the same to the Joint
Secretary to the Government of West Bengal, Municipal Affairs
Department stating inter alia all the facts and circumstances since
1975 and prayed for issuance of necessary directions for setting up
waste to energy plant from garbage at Mahishpota and removal of
trenching ground from Ramchandrapur and also prayed for relief to the
thousands of people of Panihati from the dire consequences of Pollution
and other unbearable calamities from garbage and night soil in such a

thickly populated area,

Photocopy of said representation dated 20.05.2015 is annexed
hereto and marked with the letter “P - 177.
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26. The Applicants state that in exercise of Powers conferred by
Section 3, 6 and 25 of the Environment (Protection) Act, 1986 and in
suppression of Municipal Solid Waste (Management and Handling)
Rules, 2000 except as respect things done or omitted to be done before
such suppression, the Central Government makes the Solid Waste
Management Rules, 2016 and Rule 12 and Rule 15 of the said Rules of
2016 specifically spelt out the duties of District Magistrate or District
Collector or Deputy Commissioner and duties and Responsibilities of
local Authorities and Village Panchayets of census towns and urban
agglomerations respectively. Moreover, in the said Rules of 2016 Rule
22 has been categorically mentioned the time frame for implementation
and in Schedule II, to the said Rule of 2016 it has been categorically
fixed the standard of processing and treatment of solid waste. But

unfortunately the Authority concerned did not follow and observe the

relevant Rules till date.

Photocopy of the said Solid Waste Management Rules, 2016 is

annexed hereto and marked with the letter “P — 18”.

27. The Applicants state that, a meeting was held on 19.02.2016, in
the chamber of District Magistrate, being the Respondent No.-2,
regarding waste disposal at Panihati and the Suaid Respondent No,-2, by
way of a Letter under Memo No. 81/Con Dated 22.02,2016, intimated
the Principal Secretary, Municipal Affairs Department, Govt. of West
Bengal, being the Respondent No.-1 and requested him to kindly
intervene into the matter, so that an alternative site may be identified
for waste disposal or a substitute arrangement for Modern Waste

Management Plant, may be set up, so as to avoid pollution and hazard.

Photocopy of the said Memo No, 81/Con Dated 22.02.2016 is

annexed hereto and marked with the letter “P - 19”.
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28. The Applicants, by way of Written Representation, dated
25.11.2016, to the Respondent No.-2, prayed for removal of trenching
ground from Ramchandrapur, Sodepur, and requested him to take
initiative for removing the said trenching ground from Ramchandrapur

on or before the stipulated date of 31.12.2016.

Photocopy of the said Written Representation, dated 25.11.2016

is annexed hereto and marked with the letter “P - 207,

29. The Applicants State that, they received an information that, the
First instalment of Central share of funds for the solid waste
management project of West Bengal, including two Projects of Panihati
Municipality, has been released on 12.06.2018, and the Sanction Order
for Release of 111.82 Crores, as the First instalment of Central Govt.

share, was issued on 12.06.2018.

Photocopy of the said Memo No. D.O. No. 19/4/2018-SBM.II =

dated 28.06.,2018 is annexed hereto and marked with the letter “P -~
217,

30. The Applicants State that, another written Representation dated
01.08.2019, submitted to the Chief Executive Officer, KMDA, interalia,
narrating all the facts and circumstances, requesting him to convey as
and when the dumping of all sorts of garbage would be abandoned at
Ramchandrapur on or before 31.10.2019, so that, the Applicants,
alongwith the local people may avoid strike/aborodh -on and from

01.11.2019.

Photocopy of the said Written Representation, dated 01.08.2019

is annexed hereto and marked with the letter “P - 227,
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31. The Applicants State that, another written Representation dated
04.03.2020, submitted to the Respondent Nos.-1, 2 & 9, interalia,
narrating all the facts and circumstances, requesting him to convey the
Progress Report of the shifting the trenching ground from

Ramchandrapur, in connection with the agitation of the local people.

Photocopy of the said Written Representation, dated 04.03.2020

is annexed hereto and marked with the letter “P - 237,

32. The Applicants State that, the Respondent No.-6, communicated
the Resolution of the Meeting, in connection with the Ramchandrapur
trenching ground, which was held on 02,01.2020 to the Respondent
Nos. 1 & 9, with a copy to the Applicants.

Photocopy of the said Letter dated 13.01.2020 and Resolution
dated 02.01.2020 are annexed hereto and collectively marked with the
letter “P - 24",

33. The Applicants State that, a Meeting was held on 06.01.2023, at
the Board Room of Respondent No. 4 and in this meeting it was pointed
out that, the Applicants will go for agitation, in near future, if the
shifting of the trenching ground is not considered by the Municipal
authority, shortly and further pointed out to approach the Govt. on the
motto of shifting the trenching ground from Ramchandrapur and
removing all the legacy, as well as, fresh waste from the trenching

ground, within three months..

is annexed hereto and marked with the letter “P — 257,

Photocopy of the said proceeding of the Meeting dated 06.01.2023_ . . . &
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34. The Applicants State that, on 12.06.2023 & 28.11.2023, written
representations are submitted to the Respondent No.-5, requesting him
to stop dumping of garbage and to remove the legacy waste, from the
said Ramchandrapur trenching ground, on and from the respective

dates mentioned, therein.

Photocopy of the said Written Representations, dated 12.06.2023
& 28.11.2023 are annexed hereto and collectively marked with the letter

“P — 26”'

35. The Applicants State that, on 10.01.2024, the Respondent No.-
11, being the Officer-In-Charge, Khardah Police Station, submitted a
Report under Memo No.-KHD/185/24 dated 10.01.2024 to the
Respondent No. 10, through proper channel, stating interalia, that, on
receiving information of Recent agitation, as well as, request from

Panihati Municipality an Open enquiry was conducted and it was

Reported that, the garbage is piling up day by day, making the =

environment, foul and unhygienic for health and accordingly, the
Applicants and local people are obstructing new garbage dumping but
allowing the removal of legacy garbage. It was also reported, that the
situation was/is grave and delicate and may invite unpleasant breach
in law and order situation, if it is not taken care of by all the stake

holders, at the earliest.

Photocopy of the said Report, dated 10.01.2024, with all

annexures, is annexed hereto and marked with the letter “P - 27”.

36. The Applicants submit that the area wherein the trenching
ground is operating by the local Municipal Authority being the

" 'Respondent Nos, (4) to (8) is within a residential area comprising

Ramchandrapur, Simultala, Arunachal, Burmashell Mandela Park, New
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Colony, L.I.C. Park, H.B. Town, Dakshin Palli, Gandhinagar, Sodepur
and Tarapukur area within the Police Station of Khardah and Ghola,
having more than 1,30,000 population along with The Metropolitan
Homoeopathic Medical Collage and Hospital, Ramchandrapur Primary

School, Durga Mandir, Brindavan Mandir and Swamibag Ashram

situated just adjacent thereto.

37. The Applicants submit that there is an existence of trenching
ground of night soil, carcasses, garbage and also solid waste which
situates in and around of heart of the said densely and thickly
populated locality which is a public place controlled and managed by
the local Municipal Authority being Respondent Nos. (4} to (8) herein.

38. The Applicant submit that said area has evolved and developed in
and around the said trenching ground at Ramchandrapur during last
75 years at the instance of the local body being Panihati Municipality as
the said Respondent No. (4} has been sanctioning building plans,
mutations as also receiving taxes, from the inha‘bitanfs and those
inhabitants suffering immensely from acute health hazards and
incurable diseases due to the existence of the said trenching ground
creating nuisance, air, water, environmental pollutions coupled with
other hazards and unhygienic problems at large and the entire state of

environment in the area has become so danger for life and habitation,

39. The Applicants submit that the said area of Ramchandrapur,
Simultala and all other areas of Panihati Municipality have now become

and densely and thickly populated and wide by side and there is an

carcasses of Panihati Municipality which has been causing standing
nuisance right in the heart of the said areas causing health hazards of

the inhabitants apart from causing incurable diseases to them like

existence_of the_said trenching ground. of garbage, night soil and |
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epidemic ete., and the state of environment in the area have became so

danger of lives and livelihood.

40. The Applicants submit that as the problem existing for a long
time continuously and with a view to resolve the burning problem, the
Sub Divisional Officer, Barrackpore was pleased to convene a meeting
on 29t August, 1981 and after detailed discussion about the problem

the decision were arrived at unanimously.

41. The Applicants submit that in the said meeting dated 29tk
August, 1981 it has been resolved that the Panihati Municipality sﬁould
start immediately the work connected with the development of newly
acquired land at Mahispota. Adequate police protection for the purpose
will be rendered to the Municipality prior to that construction of road
and culvert leading to the newly acquired trenching ground should be

taken up by the Municipality.

42, ‘The Applicants submit that in the said meeting dated 29th
August, 1981 it has been resolved that the Municipal Authority will
start this work by 15% October, 1981 with required Police protection.,
The actual date of commencement of this work should be reported to
the Additional S.P. Barrackpore, by this Municipality at least 7 days
ahead.

43. The Applicants submit that in the said meeting dated 29th
August, 1981 it has been resolved that the said development work of

newly acquired land should commence from 2rd week of November,

1981. 1t is_expected that the development of new site of trenching . . . .

ground at Mahishpota will be completed by the end of June, 1982.
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44. The Applicants submit that in the said meeting dated 29t
August, 1981 it has been also resolved that the Municipal Authority will
abandon the present trenching ground at Ramchandrapur, Sodepur

from the 1st week of July, 1982,

45. The Applicants submit that the concerned Authorities having
agreed and decided to remove the said trenching ground at
Ramchandrapur to Mahishpota vide the said letter dated 5% September,
1981 have done nothing but they have been dumping garbage, night
soil, and caresses of vast areas of entire Sodepur, Khardah and Ghola
in the said trenching ground at Ramchandrapur, and the local
inhabitants being represented by the Applicant organisations have been
going to door to door of the Respondents to seek reliefs of all types of

hazards causing out of the said trenching ground but all have been in

vain,

46, The Applicants submit that they moved and approached from -
pillar to post with their prayer to remove the said trenching ground from
the area but not result thereof lastly having no other alternative they
moved to the Authority of the Pollution Control Board by making a
complaint dated 1st September, 2001 on behalf of the inhabitants for .
taking necessary steps as regards the said trenching ground and lastly
on 7t November, 2001 the Assistant Environmental Engineer (BRO)
conducted an inspection in presence of the Chairmen, Officials, local

councilors and members of the Applicant organization.

47, The Applicants submit that in response to their complainant

petition.dated 01.09.2001, and as.per instruction. of Senior Law Officer, ... .. f

WBPCB, on 01.11.2001 an inspection was caused to the said Bhagar
located at the heart of the of Ward No. - 23, which is densely polluted

41

area and wherein the Bhagar area includes about 7.5 bighas of land as
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learnt from the Officials of the Panihati Municipality during inspection
on 07.11.2001 also it was informed that about 300 mt of solid waste per
month are generated from the day to day activities of 3.48 lakhs

residents under Panihati Municipality.

48. The Applicants submit that night soil as collected during
desludging from septic tanks are also deposited and dumped at said
disposal ground and during inspection it was noticed that the
disposal/trenching ground in a very wreathed condition causing

environmental hazards in and around its surrounding.

49, The Applicants submit that carcasses are also dumped in the said
Bhagar at Ramchandrapur within the local limit of Panihati
Municipality and too very haphazardly in an open area of which 3 sides

are covered with brick wall of about 6 feet height.

50. The Applicants submit that no wall was noticed covering the

dumping /trenching ground by segregating the human habitation.

S1. The Applicants submit that due to dumping of solid waste
including anatomical waste of beast bones with flesh of carcasses and
the trenching ground of night soil creates evil effect to the thousands of
people who are living very close to the said bhagar in particular and all

the people who are living in Ward No. 23 and adjacent ward in general.

52. The Applicants submit that during dumping of such hazardous
substances the Municipal Authority do not follow any scientific/
hygienic method considering the health hazards of the local people with
the plea that the people had purchased the land closed to the bhagar at

low cost and therefore, they have to face consequences,
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53. The Applicants submit that the Municipal Authority did never
imposed any embargo for civil construction through non-sanctioning of

building plans.

54. The Applicants submit that at the time of inspection it was
noticed that The Metropolitan Homoeopathic Medical Coliage and
Hospital, Ramchandrapur Primary School, Durga Mandir, Brindavan
Mandir, Swamibag Ashram and labour quarters of the said Municipality

is located within the handshake distance of the said bhagar.

55. The Applicants submit that the inhabitants i.e,, the Harizan
people of the said labour quarter of the Panihati Municipality for their
own business used to rear up pigs in their household and let them loose
in the bhagar adjacent residential area and the pigs are roaming in that
area leaving excreta and urine here and there on the area for which the

inhabitants are also suffering.

56. The Applicants submit that about 350 number of signatories sign -

in there submitted memorandum to this office for immediate removal of
trenching ground of night soul and dumping station of carcasses for
Ramchandrapur for which inhabitants of the said area was being
suffered agony and very much annoyed apprehending serious diseases
which may lead detoriation of Law and order situation due to rational
mass movement and strong public opinion against dumping of
Municipal wastes and Municipal Authority compelled to stop dumping

activity at Ramchandrapur since 23.08,2001.

57. __The Applicants submit that the Municipal official informed

arrangement have been made by the Panihati Municipality with Kalyani

Municipality for dumping carcasses and the other solid waste which are
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dumped at different law lands and dislodging of septic tanks are

presently done which is also unhygienic and not at all desirable.

58. The Applicants submit that towards removal of trenching grounds
several meetings were held with the Administrator and Municipal
Authority by the Applicants since 1975 but no positive action has yet
been taken by the Authority.

59. The Applicants submit that now it is high time to look into the
matter as it relates to Fundamental rights of the people of the land to
live in clean environment which cannot be violated by any such

Authority.

60. The Applicants submit that a most important agreement made in
black and white in the year 1975 between the then S.D.0, M.L.A,, and

the Administrator of Panihati Municipality with the villagers of

Ramchandrapur wherein it was agreed and signed that the trenching

ground of night soil and dumping station of carcasses must be

withdrawn/ removed from Ramchandrapur,

61. The Applicants submit that to honour the said agreement the
concerned Authority had purchased a land at Mahishpota and other

allied works for the said purpose were started, but removal of bhagar

was not made till now.

62. The Applicants submit that another important agreement was -
held at 8.D.0. bunglow office Barrackpore, on 29.8.1981 in connection
with the removal of bhagar of Ramchandrapur made between the then
Chairman of Panihati Municipality, M.L.A., with the R.B.U.C. in
presence of the S.P., 8.D.P.O. which state that the Municipal Authority
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will abandon the present trenching ground at Ramchandrapur from the

1st week of July, 1984,

63. The Applicants state that the trenching dumping ground has
become over fulfilled and during rainy season the condition become
more worst and horrible due to spreading of the nuisance substances

mixed with rain water.

64. The Applicants submit that the Disposal of Municipal solid waste
following present practice may cause contamination of ground water,

surface water and detoriet ambient air quality which leads to epidemic.

65. The Applicants submit that the gravity of the prevailing situation
which dumping of carcasses, and night soil and solid waste in such a
densely populated area should be outright discouraged and direction
towards shifting/ removal of the said bhagar from the heart of ward No.
23 of Panihati Municipality at Ramchandrapur may be issued with -

immediate effect.

66. The Applicants submit that the Panihati Municipality is allowing
for developing habitation in and around the said Bhagar (Municipal
Solid Waste dumping ground) on the other hand the said Authority
continuing dumping activity of Municipal solid waste to the site in
question violating the Municipal Solid waste (Management Handling)
Rules, 2000 and subsequently, the Solid Waste Management Rules,
2016.

67. _The Applicants submit that there is no_such buffer zone between oo b

the said disposal ground and surrounding habitation area and

therefore, for developing a real habitational area the said Municipal

Authority is bound to choose any other suitable plot for disposal of
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Municipal Solid waste instead of any populated area after taking
adequate measures as stated in Municipal Solid waste (Management
and Handling) Rules, 2000 and subsequently the Solid Waste
Management Rules, 2016 and the Notification of Ministry of
Environment and Forests, Government of India dated New Delhi, the
25th September, 2000 published in the Gazette of India, vide No. 648
dated 03.10.2000. to avoid any environmental hazards to the

surrounding habitation area.

68. The Applicants submit that the KMDA has received appropriate
fund for implementing the project from the State Government and for
such implementation of the project, about 2 % years time from the date

is needed,

69. The Applicants submit that the Respondent Authorities
particularly the Respondent Nos. (4) to (8) deliberately and intentionally
putting the members of the public of the said Ramchandrapur to the
mouth of death by dumping the garbage, night soil, carcasses etc,, on

the said trenching ground which is dangerous to human health and life.

70. The Applicants submit that on 13th September, 2001 the District
Magistrate being the Respondent No. (2} was pleased to convene a
meeting at his Office and in the said meeting consensus reached
amongst the persons present therein that the garbage ground the
Ramchandrapur would be removed to another place from the said area

of Ramchandrapur dumping ground,

71. The Applicants submits that apropos to the decision of the said
meeting the District Magistrate, North 24 Parganas being the
Respondent No. (2} issued a direction directing the Panihati

Municipality being the Respondent No. (4} not to throw any carcass to
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the said Ramchandrapur dumping ground any more and also directed
to construct boundary wall around the existing dumping ground of
Ramchandrapur within three month thereof and further directed that
the Panihati Municipality being the Respondent Nos. (4) to (8) and the
district Administration as a long term measures, with the help of local
people find out alternative area to be used as a dumping ground, if
suitable area is not ultimately found, in the event, appropriate authority
will be moved by the said Municipality and the District administration
so that the facilities of the existing garbage dumping ground could be
upgraded by installation of suitable equipment for scientific disposal of

the Municipal garbage.

72.  The Applicants submit that the as the Respondent Municipal
Authority already found alternative place fur dumping garbage, carcass,
night soil etc., and they have been using the said place for dumping for

the purpose of dumping garbage etc., thereat therefore, it is desirable

that the said Respondent Nos. (4) to (8) must not use the said -

Ramchandrapur dumping ground under any circumstances for a

moment in future.

73. The Applicants submit that, a meeting was held on 19.02.2016,
in the chamber of District Magistrate, being the Respondent No.-2, "
regarding waste disposal at Panihati and the Said Respondent No.-2, by
way of a Letter under Memo No. 81/Con Dated 22.02.2016, intimated
the Principal Secretary, Municipal Affairs Department, Govt. of West
Bengal, being the Respondent No.-1 and requested him to kindly
intervene into the matter, so that an alternative site may be identified
for waste disposal or a substitute arrangement for Modern Waste

Management Plant, may be set up, so as to avoid pollution and hazard.
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74. The Applicants submit that they by way of Written
Representation, dated 25.11.2016, to the Respondent No.-2, prayed for
removal of trenching ground from Ramchandrapur, Sodepur, and
requested him to take initiative for removing the said trenching ground

from Ramchandrapur on or before the stipulated date of 31.12.2016.

75. The Applicants submit that they received an information that, the
First instalment of Central share of funds for the solid waste
management project of West Bengal, including two Projects of Panihati
Municipality, has been released on 12.06,2018, and the Sanction Order
for Release of 111.82 Crores, as the First instalment of Central Govt.

share, was issued on 12.06.2018,

76. The Applicants submit that, another written Representation dated
01.08.2019, submitted to the Chief Executive Officer, KMDA, interalia,
narrating all the facts and circumstances, requesting him to convey as
and when the dumping of all sorts of garbage would be abandoned at
Ramchandrapur on or before 31.10.2019, so that, the Applicants,
alongwith the local people may avoid strike/aborodh on and from

01.11.2019,

77. The Applicants submit that, another written Representation dated
04.03.2020, submitted to the Respondent Nos.-1, 2 & 9, interalia,
narrating all the facts and circumstances, requesting him to convey the
Progress Report of the shifting the trenching ground from

Ramchandrapur, in connection with the agitation of the local people.

78. _The Applicants Submit that the Respondent No.-6, communicated———— . ..

the Resolution of the Meeting, in connection with the Ramchandrapur
trenching ground, which was held on 02.01.2020 to the Respondent

Nos. 1 & 9, with a copy to the Applicants.
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79. The Applicants submit that a Meeting was held on 06.01.2023, at
the Board Room of Respondent No. 4 and in this meeting it was pointed
out that, the Applicants will go for agitation, in near future, if the
shifting of the trenching ground is not considered by the Municipal
authority, shortly and further pointed out to approach the Govt. on the
motto of shifting the trenching ground from Ramchandrapur and
removing all the legacy, as well as, fresh waste from the trenching

ground, within three months..

80. The Applicants submit that, on 12.06.2023 & 28.11.2023, written
representations are submitted to the Respondent No.-5, requesting him
to stop dumping of garbage and to remove the legacy waste, from the
said Ramchandrapur trenching ground, on and from the respective

dates mentioned therein.

81. The Applicants submit that on 10.01,2024, the Respondent No.-
11, being the Officer-In-Charge, Khardah Police Station, submitted a
Report under Memo No.-KHD/185/24 dated 10.01,2024 ‘to the
Respondent No. 10, through proper channel, stating interalia, that, on
receiving information of Recent agitation, as well as, request from
Panihati Municipality an open enquiry was conducted and it was
Reported that, the garbage is piling up day by day, making the
environment, foul and unhygienic for health and accordingly, the
Applicants and local people are obstructing new garbage dumping but -
allowing the removal of legacy garbage. It was also reported, that the
situation was/is grave and delicate and may invite unpleasant breach

in law and order situation, if it is not taken care of by all the stake

holders, at the earliest,
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82. The Applicants submit that the solid waste can pollute the
ground water through seepage of the leachates and ‘also produce

aesthetic impairment including stink pollution.

83. The Applicants submit that under warm and moist condition like
and particularly with the vectors like water, air, food, rodents,
mosquitos and flies organic solid waste are breeding places for
pathogenic organism or pollution from excess and particulate emission

from land-fill sites and Municipal incinerators also present some

environmental concern.

84. The Applicants submit that Methane and Carbon dioxide are
generated during the anaerobic decomposition of organic matter in the
landfill, Methane can be explosive when its concentration reaches the

air over 5%.

85. The Applicants submit that both of the Methane and Carbon
dioxide are greenhouse gas, farming on solid waste often results in
bioaccumulation of lead, copper, cadmium and therefore, the vegetable
garden, if any, in the locality must be shown high bioaccumulation of

lead in Amaranthaceae family.

86. The Applicants submit that the Municipal Authority concerned
deliberately and willfully flouted and/or violated the various provisions
of the Solid Waste Management Rules, 2016, particularly Rule 11 of the
said Rule of 2016,

87.  The Applicants submit that the Authority..concerned - deliberately - . |-

and/or willfully fiouted and /or violated the provision of Rule 11 of the
Solid Waste Management Rule, 2016 which prescribes the specific
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timeline with regard to the development of waste processing and

disposal facility contemplated under Rule 12(a) of the said Rule of 2016.

88. The Applicants submit that the Authority concerned deliberately
and/or willfully functional with laxity in the implementation of the Solid

Waste Management Rules, 2016.

89. The Applicants submit that the damage caused to the

- environment at large due to the indiscriminate dumping and collection

of legacy waste at the site has not been assessed at all or assessed in a

way which is undesirable.

90. The Applicants submit that the acts and actions of the

Respondent Authorities are neither bonafide nor lawful.

91. The Applicants submit that the actions of the Respondent

Authorities are ex-facie bad on facts as well as in law.

92. The Applicants submit that said action and/or non-action of the
Respondent Authorities is otherwise bad, illegal, perverse and cannot be

countenanced both in law as well on facts.

93. The Applicants submit that the actions and/or non-actions of the
Respondents complained of herein suffer from the vice of illegality,
irrationality and/or procedural impropriety warranting interdiction by
this Hon’ble Tribunal in exercise of jurisdiction vested upon it by the

Constitution of India.

94. The Applicants submit that the acts and/or actions including
non- actions of the Respondent Authorities are in flagrant violation of

law, the.principlcs of natural justice and as such is depictive of
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highhandedness and mechanical action and as such amount to sheer

miscarriage of justice.

95. Being thus aggrieved by and dissatisfied with the acts of

discrimination meted out to the Applicants, the Applicants beg to move

the instant Application before this Hon’ble Tribunal under the Provision

the Constitution of India on the following amongst other

I1.

Grounds

For that the area wherein the trenching ground is
operating by the local Municipal Authority is a thickly
populated residential area comprising
Ramchandrapur, Simultala, Aninachal, Burmashell
Mandela Park, New Colony, L.I.C. Park, H.B. Town,
Dakshin Palli, Gandhinagar, Sodepur and Tarapukur
area within the Police Station of Khardah and Ghola,
having more than 1,30,000 population along with The
Metropolitan ~ Homoeopathic Medical Collage and
Hospital, Ramchandrapur Primary School, Durga
Mandir, Brindavan Mandir and Swamibag Ashram

situated just adjacent thereto.

For that a trenching ground of night soil, carcasses,
garbage and also solid waste which situates in and
around of heart of the said densely and thickly
populated locality which is a public place controlled

and mnnaged_..._b.y___._th.e.....local__ Mun-i-c-ipal----A-u—thori—ty. TR

III.

For that the inhabitants of that area are suffering

immensely from acute health hazards and incurable
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Iv.

VI.

VII.,
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diseases due to the existence of the said trenching
ground creating nuisance, air, water, environmental
pollutions coupled with other hazards and unhygienic
problems at large and the entire state of environment
in the area has become so danger for life and

habitation.

For that the said area existence of the said trenching
ground of garbage, night soil and carcasses of
Panihati Municipality which has been causing
standing nuisance right in the heart of the said areas
causing health hazards of the inhabitants apart from
causing incurable diseases to them like epidemic etc.,
and the state of environment in the area have became

so danger of lives and livelihood.

For that the Sub Divisional Officer, Barrackpore was
pleased to convene a meeting on 29t August, 1981
and after detailed discussion about the burning

problem the decision were arrived at unanimously.

For that in the said meeting dated 29t August, 1981
it has been resolved that the Panihati Municipality.
should start immediately the work connected with the

development of newly acquired land at Mohispota.

For that in the said meeting dated 29t August, 1981

start this work by 15t October, 1981 with required

Police protection.

it-has-been-reselved-that the Municipal Authority- will-—-—- -
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For that in the said meeting dated 29t August, 1981
it has been resolved that the said development work
of newly acquired land should commence from 2nd
week of November, 1981. It is expected that the
development of new site of trenching ground at
Mahishpota will be completed by the end of June,
1982.

For that in the said meeting dated 29t August, 1981
it has been also resolved that the Municipal Authority
will abandon the present trenching ground ‘at
Ramchandrapur, Sodepur from the 1st week of July,

1982.

For that the concerned Authorities having agreed and

decided to remove the said trenching ground at

Ramchandrapur to Mahishpota vide the said letter -« -

dated 5% September, 1981 have done nothing but
they have been dumping garbage, night soil, and
caresses of vast areas of entire Sodepur, Khardah
and Ghola in the said trenching ground at

Ramchandrapur.

For that inhabitants moved and approached from
pillar to post with their prayer to remove the said
trenching ground from the area but not result thereof
lastly having no other alternative they moved to the
Authority of the Pollution Control Board by making a
complaint dated 15t September, 2001.
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KIII.
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XV,
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For that on 7t November, 2001 the Assistant
Environmental Engineer (BRO) conducted an
inspection in presence of the Chairman, Officials,
local councilors and members of the Applicant

organization.

For that it was recorded by the said inspection team
that the said Bhagar located at the heart of the of
Ward No. — 23, which is densely polluted area and
wherein the Bhagar area includes about 7.5 bighas of
land as learnt from the Officials of the Panihati
Municipality, also it was informed that about 300 mt
of solid waste per month are generated from the day

to day activities of 3,48 lakhs residents under

Panihati Municipality,

For that night soil as collected during desludging -
from septic tanks are also deposited and dumped at
said disposal ground and during inspection it was
noticed that the disposal/trenching ground in a very
wreathed condition causing environmental hazards in

and around its surrounding.

For that carcasses are also dumped in the said
Bhagar at Ramchandrapur within the local limit of
Panihati Municipality and too very haphazardly in an
open area of which 3 sides are covered with brick wall

of about 6.feet height,

XVI,

For that no wall was noticed covering the dumping
/trenching ground by segregating the human

habitation.
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For that due to dumping of solid waste including
anatomical waste of beast bones with flesh of
carcasses and the trenching ground of night soil
creates evil effect to the thousands of people who are
living very close to the said bhagar in particular and
all the people who are living in Ward No. 23 and

adjacent ward in general.

For that during dumping of such hazardous
substances the Municipal Authority do not follow any
scientific/ hygienic method considering the health
hazards of the local people with the plea that the
people had purchased the land closed to the bhagar
at low cost and therefore, they have to face

CcConscquences.

For that the Municipal Authority did never imposed
any embargo for civil construction through non-

sanctioning of building plans.

For that The Metropolitan Homoeopathic Medical
Collage and Hospital, Ramchandrapur Primary
School, Durga Mandir, Brindavan Mandir, Swamibag
Ashram and labour quarters of the said Municipality

is located within the handshake distance of the said

bhagar.

For that the inhabitants i.e., the Harizan people of

the said labour quarter of the Panihati Municipality

for their own business used to rear up pigs in thewr
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household and let them loose in the bhagar adjacent
residential area and the pigs are roaming in that area

leaving excreta and urine here and there on the area.

For that the Municipal Authority with Kalyani
Municipality made arrangement for dumping
carcasses and the other solid waste which are
dumped at different law lands and dislodging of
septic tanks are presently done which is also

unhygienic and not at all desirable.

For that towards removal of trenching grounds
several meetings were held with the Administrator
and Municipal Authority by the Applicants since
1975 but no positive action has yet been taken by the
Authority.

For that now it is high time to look into the matter as
it relates to Fundamental rights of the people of the
land to live in clean environment which cannot be

violated by any such Authority.

For that a most important agreement made in black
and white in the year 1975 between the then S.D.O,
M.L.A., and the Administrator of Panihati
Municipality with the villagers of Ramchandrapur

wherein it was agreed and signed that the trenching

ground-of night-soil-and-dumping station of carcasses— " [

must be withdrawn/ removed from Ramchandrapur.
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For that the trenching/ dumping ground has become
over fulfilled and during rainy season the condition
become more worst and horrible due to spreading of

the nuisance substances mixed with rain water.

For that the Disposal of Municipal solid waste
following present practice may cause contamination
of ground water, surface water and deteriorate

ambient air quality which leads to epidemic.

For that the gravity of the prevailing situation which
dumping of caresses, and night soil and solid waste
in such a densely populated area should be outright
discouraged and direction towards shifting/ removal
of the said bhagar from the heart of ward No, 23 of
Panihati Municipality at Ramchandrapur may be

issued with immediate effect.

For that the Panihati Municipality is allowing for
developing habitation in and around the said Bhagar
(Municipal Solid Waste dumping ground) on the other
hand the said Authority continuing dumping activity
of Municipal solid waste to the site in question
violating the Municipal Solid waste (Management -
Handling} Rules, 2000 and subsequently, the Solid
Waste Management Rules, 2016.

For that there is no such buffer zone between the
said disposal ground and surrounding habitation
area and therefore, for developing a real habitational

area the said Municipal Authority is bound to choose
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any other suitable plot for disposal of Municipal Solid
waste instead of any populated area after taking
adequate measures as stated in Municipal Solid
waste (Management and Handling) Rules, 2000 and
subsequently the Solid Waste Management Rules,
2016 and the Notification of Ministry of Environment
and Forests, Government of India dated New Delhi,
the 25t September, 2000 published in the Gazette of
India, vide No. 648 dated 03.10.2000 to avoid any
environmental hazards to the surrounding habitation

area.

For that the KMDA has received appropriate fund for
implementing the project from the State Government
and for such implementation of the project, about 2

Y years time from the date is needed.

For that the Respondent Nos. (4) to (8) deliberately
and intentionally putting the members of the public
of the said Ramchandrapur to the mouth of death by
dumping the garbage, night soil, carcasses etc., on
the said trenching ground which is dangerous to

human health and life.

For that on 13t September, 2001 the District
Magistrate being the Respondent No. (2) was pleased
to convene a meeting at his Office and in the said
meeting consensus reached amongst the persons
present therein that the garbage ground the
Ramchandrapur would be removed to another place
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from the said area of Ramchandrapur dumping

ground.

For that apropos to the decision of the said meeting
the District Magistrate, North 24 Parganas being the
Respondent No. (2) issued a direction directing the
Panihati Municipality being the Respondent No. (4)
not to throw any carcass to the said Ramchandrapur
dumping ground anymore and also directed to
construct boundary wall | around the existing
dumping ground of Ramchandrapur within three
month thereof and further directed that the Panihati
Municipality being the Respondent Nos. (4} to (8) and
the district Administration as a long term measures,
with the help of local people find out alternative area

to be used as a dumping ground, if suitable area is

not wultimately found, in the event, appropriate -

authority will be moved by the said Municipality and -

the District administration so that the facilities of the
existing garbage dumping ground could be upgraded
by installation of suitable equipment for scientific

disposal of the Municipal garbage,

For that the Respondent Municipal Authority already
found alternative place fur dumping garbage, carcass,
night soil etc., and they have been using the said
place for dumping for the purpose of dumping
garbage etc., thereat therefore, it is desirable that the
said Respondent Nos. (4) to (8) must not use the said
Ramchandrapur dumping ground under any

circumstances for a moment in future.
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For that the solid waste can pollute the ground water
through seepage of the leachates and also produce

aesthetic impairment including stink pollution.

For that under warm and moist condition like and
particularly with the vectors like water, air, food,
rodents, mosquitos and flies organic solid waste are
breeding places for pathogenic organism or poliution
from excess and particulate emission from land-fill
sites and Municipal incinerators also present some

environmental concern.

For that Methane and Carbon dioxide are generated
during the anaerobic decomposition of organic matter
in the landfill, Methane can be explosive when its

concentration reaches the air over 5%,

For that both of the Methane and Carbon dioxide are
greenhouse gas, farming on solid waste often results
in bicaccumulation of lead, copper, cadmium and
therefore, the vegetable garden, if any, in the locality
must be shown high biocaccumulation of lead in

Amaranthaceae family.

For that the Municipal Authority concerned
deliberately and willfully flouted and/or violated the

Rules, 2016 particularly Rule 11 of the said Rule of
2016,

various.provisions.-of the.-Solid-Waste Management- - -




—~a f’

XL.

XLL

XLIL

XLII.

XLIV.

65

For that the Authority concerned deliberately and/or
willfully flouted and /or violated the provision of Rule
11 of the Solid Waste Management Rule, 2016 which
prescribes the specific timeline with regard to the
development of waste processing and disposal facility
contemplated under Rule 12(a) of the said Rule of
2016.

For that the Authority concerned deliberately and/or
willfully functional with laxity in the implementation

of the Solid Waste Management Rules, 2016.

For that the District Magistrate, being the
Respondent No.-2, requested the Principal Secretary,
Municipal Affairs Department, Govt, of West Bengal,
being the Respondent No.-1 kindly to intervene into
the matter, so that an alternative site may be
identified for waste disposal or a substitute
arrangement for Modern Waste Management Plant,

may be set up, so as to avoid pollution and hazard.

For that the Applicants by way of Written
Representation, dated 25.11.2016, to the Respondent
No.-2, prayed for removal of trenching ground from
Ramchandrapur, Sodepur, and requested him to take
initiative for removing the said trenching ground from
Ramchandrapur on or before the stipulated date of
31.12.2016.

For that the Applicants received an information that,

the First instalment of Central share of funds for the
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solid waste management project of West Bengal,
including two Projects of Panihati Municipality, has
been released on 12.06.2018, and the Sanction Order
for Release of 111.82 Crores, as the First instalment

of Central Govt, share, was issued on 12.06.2018.

For that by way of another written Representation
dated 01.08.2019, submitted to the Chief Executive
Otticer, KMDA, by the Applicant and requesting him
to convey as and when the dumping of all sorts of
garbage would be abandoned at Ramchandrapur on
or before 31,10.2019, so that, the Applicants, along
with the local people may avoid strike/aborodh on
and from 01.11.2019.

For that by way of another written Representation
dated 04.03.2020 submitted to the Respondent Nos.-
1, 2 & 9 the Applicants requested him to convey the
Progress Report of the shifting the trenching ground
from Ramchandrapur, in connection with the

agitation of the local people.

For that the Respondent No.-6, communicated the
Resolution of the Meeting, in connection with the
Ramchandrapur trenching ground, which was held

on 02.01.2020 to the Respondent Nos., 1 & 9, with a
copy to the Applicants.

For that a Meeting was held on 06.01.2023, at the
Board Room of Respondent No. 4 and in this meeting

it was pointed out that, the Applicants will go for




XLIX,

- XLX.

67

agitation, in near future, if the shifting of the
trenching ground is not considered by the Municipal
authority, shortly and further pointed out to
approach the Govt. on the motto of shifting the
trenching ground from Ramchandrapur and removing
all the legacy, as well as, fresh waste from the

trenching ground, within three months..

For that on 12.06.2023 & 28.11.2023, written
representations are submitted by the Applicants to
the Respondent No.-5, requesting him to stop
dumping of garbage and to remove the legacy waste,
from the said Ramchandrapur trenching ground, on

and from the respective dates mentioned therein,

For that on 10.01.2024, the Respondent No.-11,
being the Officer-In-Charge, Khardah Police Station,
submitted a Report under Memo No.-KHD/185/24
dated 10,01.2024 to the Respondent No. 10, through
proper channel, stating interalia, that, on receiving
information of Recent agitation, as well as, request
from Panihati Municipality an open enquiry was
conducted and it was Reported that, the garbage is
piling up day by day, making the environment, foul
and unhygienic for health and accordingly, the
Applicants and local people are obstructing new
garbage dumping but allowing the removal of legacy
garbage. It was also reported, that the situation
was/is grave and delicate and may invite unpleasant
breach in law and order situation, if it is not taken

care of by all the stake holders, at the earliest.
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For that the damage caused to the environment at
large due to the indiscriminate dumping and
collection of legacy waste at the site has not been
assessed at all or assessed in a way which is

undesirable.

For that the acts and actions of the Respondent

Authorities are neither bonafide nor lawifnl,

For that the actions of the Respondent Authorities

are ex-facie bad on facts as well as in law.

For that the said action and/or non-action of the
Respondent Authorities is otherwise bad, illegal,
perverse and cannot be countenanced both in law as

well on facts.

For that the actions and/or non-actions of the
Respondents complained of herein suffer from the
vice of illegality, irrationality and/or procedural
impropriety warranting interdiction by this Hon'ble
Tribunal in exercise of jurisdiction vested upon it by

the Constitution of India.

For that the acts and/or actions including non-

actions of the Respondent Authorities are in flagrant

as such is depictive of highhandedness and

mechanical action and as such amount to sheer

miscarriage of justice.

violation.of law, the principles.of natural justice and ..
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96. The Applicants submit that in view of the facts that the
Respondent Municipal Authorities have already planned and Jor started
to start the dumping garbage in the said Ramchandrapur dumping
ground without following any law, Rules framed for this purpose, and
delay in restraining them may cause irreparable loss and injury to the
Applicants, and as such, under such grave urgency in moving the
instant application the service to the Respondents may be dispensed
with.

97. The Applicants have no other effective remedy for redressal of their
grievances and the reliefs as prayed for if granted will be full and

complete,

98. The records of this case are laying within the jurisdiction of this
Hon’ble Tribunal and as such this Hon’ble Tribunal is empowered to try

and entertain it.

99. The instant application is bonafide and made for ends of justice.

100. Limitation :

The Applicants state that as the matter involved herein is arising
out with the illegal dumping of garbage, night soil and carcasses in the
said Ramchandrapur dumping ground without following any law
and/or violating all the existing law and directions of the Authorities
concerned and the problem is still continuing hence, therefore, the
cause of action is continuing since the inception of such dumping of

garbage, night soil and carcasses till date and/or no question of

limitation is existing thereon.

101. Prayers:
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Under the Circumstances the Applicants
most humbly pray that Your Lordship

may be graciously pleased to

Grant leave for moving the instant
Application as extreme urgent one by
dispensing with Rule relating to service of

copies upon the Respondents , and

Pass an order or orders and/or direction
or directions commanding the
Respondent authorities, their men,
agents, assigns, employees and/or
subordinates whereby and wherein the
said Respondent Authorities to remove
the said Ramchandrapur dumping
and/or trenching ground lying and
situated in the Ward No. 23 within the
local limit of the Panihati Municipality
being the Respondent Nos. (4} to (8).to an
alternative place and/or to the
Mchishpota, the place earmarked for
such  dumping/ trenching ground
forthwith and

Pass a Prohibitory order in the nature of
permanent Prohibition, prohibiting the
Respondents their men, agents, assigns,
employees and/or subordinates from
using the said dumping and/or trenching

ground lying and situated in the Ward
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No. 23 within the local limit of the
Panihati Municipality being the
Respondent Nos. (4) to (8), and

Pass an order or orders and/or direction
or directions to the wupon the
Respondents to restore the
Ramchandrapur  Trenching  Ground,
situated in Ward No. 23 of Panihati
Municipality to its Pristine state by
adopting Scientific Methods, and |

Pass an order or orders and/or direction
or directions to Constitute a Committee
comprising of experts to Investigate and
Inspect the Ramchandrapur Trenching
Ground, situated in Ward No. 23 of
Panihati Municipality and Submit a
factual report, including Scientific
measures to be adopted  for
Environmental restitution of the said

area,

Impose exemplary Environmental
compensation on Respondent Nos. 4 to 8,
who are primarily responsible for the
present state of the Ramchandrapur
Trenching Ground, situated in Ward No.
23 of Panihati Municipality and Pass an
order or orders and/or direction or

directions to initiate appropriate action




J)

72

against erring officials and Reapondents

for their inaction and illegal action, and

Pass an order or orders and/or direction
or directions directing the Respondents
to certify and transmit the records of this
case to this Hon’ble Tribunal, so that
conscionable justice may be administered

thereby, and

Issue a Rule NISI in terms of prayers

made herein above, and

Make the said Rule absolute on hearing
the causes shown or if no cause is shown
and/or to pass such other or further
order or orders as to Your Lordship may

seem fit and proper, and

Grant an interim order directing the
Respondent authorities, their men,
agents, assigns, employees and/or
subordinates whereby and wherein
restraining them from using the said
dumping and/or trenching ground lying
and situated in the Ward No. 23 within
the .local limit of the Panihati

Municipality being the Respondent Nos.
(4) to (8) forthwith till disposal of the

instant Application, and
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K Grant costs.

And the Applicants, as in duty bound, shall ever pray.

Sevrmenta, Chate %Waﬂ%ﬂc@/%

Verification

I Sumanta Chandra Bandyopadhyay alias Shyamal Banerjee,
aged about 77 years, son of Late Paresh Chandra Bandyopadhyay,
being the Applicant No. (3) duly verify that the statements made in
paragraphs 1 to 35 and 100 of the foregoing application are true to my
knowledge and derived from my information which I verily believe to be
true and the rests are my humble submission before this Hon’ble
Tribunal and [ sign this verification today the day of May, in the
year 2024,

Leomrnovd. hardn QO%\QH\F(DM%M
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Affidavit
I Sumanta Chandra Bandyopadhyay alias Shyamal Banerjee,
aged about 77 years, son of Late Paresh Chandra Bandyopadhyay, by
Nationality — Indian, by faith - Hindu, by occupation — Retired
Government Employee, residing at P.O.- Ramchandrapur, P.S.- Kardah,
Kolkata, Dist- North 24 Pérganas, PIN-700110, do hereby solemnly

affirm and declare as follows —

1. That [ am the Applicant No. (3) to the instant Original Application
and as such, well conversant with the facts and circumstances out of
which this petition arises. I am authorized and/or empowered to affirm
this Affidavit for myself, on behalf of the Other Applicants on their

behalf and for them and I am sui juris to affirm this affidavit

2. That the statements made in paragraphs 1 to 35 and 100 of the
foregoing application are true to my knowledge and derived from the

information which I verily believe to be true and the rests are my

humble submissions before this Hon’ble Tribunal.

ppi IR

) Ul Gaidys. Qumen g sharda. @MW@Q/AM

flegé- #0

>/ Prepared in my office Deponent is known to me
N\ Dﬁo/
R g Advocate - Clerk to Mr, Ugﬂ 03 a g
Advocate

Solemnly affirmed before me
This the day of May, 2024

[ certify that all the

annexure. are. legible

Advocate Rezd. No.-5515 /08

15 MAY 2004




| afegitan g
LT (T 16)

L LT
- ....Txmm_wr» “..w.n___.ua. )

4
B o -
i T
; e
m L L s ey (Seb by e
i1 ..m.m e 50Dl A o FE
%E.@ i HER <z SR, B qen SeE R
ShEETIR g | TEERTS R T 1

23 S4asien

LT v




F@rgu 44 ANNEX URE - P/z

6#—-—"" PEe
{ Sce Parapraph No. 27] ?’ :

Est!mate of the grobabfe cost of acqu:ring land.underi fct,; L kofi894 - .,

L A PfL,A : B Nume of Project :~Acqu:stiion i) Date of. Puhhc Noj Cth:r.: of~ o ‘e
Cusse No.—— £ ji7 /¥ vﬁ?s-% of B ART . Hevea. . " the subsm of noﬂﬁczﬁon
Wiz o~ Moy fo s #,a.[a " aeresfHectares of luad requised u/s 4D of Act ¥ vf3g24 (7 / f-"—( 2
J.L.Nu. Q¢ - by the- ﬁzambmi; f‘famb@é&b% i} Tentative date. . of - awggd

- f. J‘; *-(

P.S. ﬂhﬂ@alu.’ for ™. mcﬂ.u ‘_‘: fg'quJ : %gﬁ.“ t{{{ A i

iii} Date of Possession u/s’ 1’1 !‘F {L; /AT

Dist. North 24-Parpganas.
T 'r”'l;:.h wn f 1211

Description of land “ T 'Vﬂmﬂ&‘é!‘ (T
& uren in Rate/Avre Yand :
-acves and decimals g ‘ : : - . fmeol i oo
Classification . Arca T 2) ) ST gy e
i) , 1(b) : : :
dals Gels fome  Foe 33472 R 1347 LTV 20 [/
. N C . o EEE .z a )
:DG-L& ) ar 15%‘ i ke~ 61, ?éff /"‘ . Ry - 2% 13 -'}r-é':\/ .
’ h b g e
;
¢ R
i y . . . .- ' ‘;-
4 Total Market value of lund _ ‘ Rs. /3, 2€, oggn?o/, E
R - ] ) : e A
.5) " Totat Anuygl Revenue Fayable ar per W 13 : Arib

Land Holding Revenye Act, 1319

v b5 Ceputalised value of land eventie ag ‘pcr . ML
GG, 3;69&5‘})-LAHH dt. 29-10:88 { 25 times '
ke arount in cui 5

' Vahic ui‘ rensnts fnterest in total mnrket vnluc TRy - 3,908 Bhgal
of land as:in col. 4. . ‘ . : -

Vilue of houses and trees |

Ba) Houses ﬂ) .w .
8) Tres S o T ML
) fotal Market Vajue Ly
col. 7+1-8a1-+B(b) C Rs. PR osqof
1) Additional  Compensation - @ 09 of the R " ¥ o
' ° @B of the Bl - 12,80 hF -
Market  Vufue as per See. 23¢2) of Aot f bt
Wl L ‘ _
f
1) additiemal 12% per anuum o the mork ct " e 5".{-(0' RS

valie in col. 1O as persec 23 (1A) of Act. f
of thog ofiwer 2 Infer 48 2rfranu
R Jr o av Orrhlg e
1) Dwinges il nuJ;/t,mqicrq}_au.ics 2t0 7 of sec, s
2L of Aat. i/ 1894
freom IS T840 0L il

TIRAN Bl

. 8}
L fe
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e Typed Copy of:
13.  Excavation Cost of Tank, if any
14.  Total (col. 8+9+10+11+12} Rs. 18,86,686.80/-
15. . Interest for the period from ...................Nil
| (o SOOI oY | SO - _
16,  Contingencies inéiuding cost of measurement : 2% Rs. 18,86,686.80/- = Rs. 37,733.73/-
17. Cost of Establishment :
18.  Law Charges, if any
19.  Cap value {as assed in col. 5 and 6) Rs. 10000/-
| 20, GRAND TOTAL Y “Rs. 19,34,420.50/-
, ' ‘Say Rs. 19,34,420/-
Total (in words):- Ninteen Lacs thirty four thousand four hundred and twenty only. .
Remarks:- '

21,

Certified that the estimate is fair and that the rates have been arrived at after local enquire and
inspection of the ground and with reference to the settlement records and the records of the
Registration Directorate

District :- North 24 Pargénas

Dated the _

Sd/- Sd/- Sd/- Sd/-

23.12.02 23.12.02 24.12.02 31.12.02 _

Surveyor K.G.O. Asst. LA.O.  Addl. LA.O. Addl District Magistrate (LA)
North 24 Parganas  North 24 Parganas " North 24 Parganas
Barasat Officer District

Value of land in respect of date of possession L.0. 17.05.1975
Sali — 4.15 Derm x Rs. 5560/- = Rs. 23,074.00/-

Doba- 0.175 Derm X Rs. 1589/- = Rs. 278.08/- AU - sd-
' Rs. 23,352.08/- ‘ Collector -
: ' : a ~ North 24 Parganas

Sd/-

Commissioner
Presidency Division

PASSED/APPROVE‘D/SANCTION BED AT
BOARD MEETING DATED 31.01.03  ~

sdf-
Secretary
Land and Reforms Department
Government of West Bengal
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MINUTES OF THE MEETING HELD IN S.D.O’S BUNGALOW
OFFICE, BARACKPORE ON 29.8.81 IN CONNECTION WITH
REMOVAL OF TRENCHING GROUND FROM RAMCHANDRAPUR,
SODEPUR,

--------------

MEMBERS PRESENT

1. Shri Gopal Bhattacharjee, MLA

2. Shri Indu Bhusan Sarkar, Member-Bhagar Uchhed Committee.
3. Shri Shyamal Banerjee -do- -do-

4. Shri Sankar Das -do- - -do-

5. Shri Narayan Ch. Das -do- -do-

6. Shri Subhas Banerjee . ~do- -do-

7. Shri Dhurjati Prd.Bhatta- -do- - -do-

Charjee.

8. Shri Samarendra Lal De Khan-Convenor ~do-

9. Shri Barin Basu, S.D.O, Barrackpore ‘

10. 8hri A.K.Chattopadhyay, Add1. S.P, Barrackpore

11.Shri A.K.Ghosh, S.D.P.O, Belgharia

12, Shri A.C.Majumder, Chairman, Panihati Minicipality.

13.Shri D.N. Ghosh, Commissioner, Ward No. 16 of Panihati
Municipality.

S.D.0, Barrackpore took the chair.
After through discussions of the problem the
Following decisions were arrived at unanimously.

"No.1.

Theé Panihati Municipality should start immediately the work

connected with the development of newly acquired land at
Mohispota. Adequate police protection for the purpose will be
rendered to the Municipality. Prior to that construction of road and -
culvert leading to the newly acquired Trenching ground should be
taken up by the Municipality. The Municipal authority will start
this work by 15t October, 1981 with required police protection.

The actual date of commencement of this work should be reported
to the Addl, S.P., Barrackpore by the Mun1c1pa11ty at least 7 days

ahead,




t e

Development work of newly acquired land should commence
from the 2»d week of November, 1981. It is expected that the
development of new site of Trenching ground at Mahispota will be-
completed by the end of June, 1982, _

' The Municipal authority will abandoned the present
Trenching ground at Ramchandrapur, Sodepur from the 1st week of

- July, 1982.

Another meeting will be convened by the Sub-Divisional
Officer to revew the progress ‘a.f- the work, by the 1st week of
February, 1982. .

Sd/-
(Barin Basu)
Sub-Divisional Officer,
| g Barrackpore
MEMO, NO: 1358(13) CON DATED:; 5/9/81
Copy forwarded to Shri
_ ‘ Member, Bhagar Ucched Committee
For information and necessary action.
Sd/-

(Barin Basu)
- Sub-Divisional Officer,
Barrackpore
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PANIHATI MUNICIPAL OFFICE
PANIHAT| 24 PARGANAS {NORTH), PIN-743178
«  PHONE: 653-2909, 563-4457. FAX: 553-1487

Translated Copy of:

Dated: 24.8.2001

Respectable,
Chairman, . : '
Panihati Municipality, _ . Subject: Bhagar {Trenching Ground)

A

For the obnoxious smell of the Trenching ground, situsted at Ramchandrapur in Ward No.2, the
livelihood of the inhabitants, residing at this locality and the surrounding regions, have become
tiresome. This Trenching has been turned into a hell, due to the lacuna con the Part of this Municipality.
So, for drawing your contentious/ at_téntion, | am submitting this letter. By taking immediate proper
steps, kindly help to transform this area, pollution free. Many inhabitants of this locality are passing off
their days in ill health. | pray to draw your kind attention, as a chairman, on all these,

Thanking you.
Sd/-

Mira Banik
24.08.2001
Counciller,
PANIHATI MUNICIPALITY
Receipt No.-6395
Date of Submission-24,8.2001
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i ANNEXURE- /5’

(AN N
' WEST BENGAL POLLUTION CONTROL HOARD ¥4 — |
. _ Barrackpore Regioanal Office ' -
Inspicction Report of Ramchandrapur Bhagar under Panihati Municipality

A"

Name & Adidress uf the unit : Treaching ground of Night Soil & dumpng Sﬁﬁcm  Of
zainst which complaint has Municipat Solid Waste & Carcssey owned by Panthati
sen lodged. Municipality Vill - Ramchandrapur, Ward no.23,

Pmﬁmﬁ,ﬁ"s«:dcpur, PS. Khardah

Datg and time of Inspection  :© 07.11.2001 from 3.0 PM 10 4.40 PM

Inspection made by ;. Shei . Nandi  Asst.Env. Engmeer (BRO)

ame of the persons :  SriDinesh Ch.Roy, Chairman , P.W.I3 of Fanihati
et on behalf of the hvh;nicipal - Mungeipality, Sn Charan Chakroborty (Councillor
withonry m Charge of Municipal waste

Nameot the persons present Members of the Rzim:handrapur Bhagar Uchbed

on behatf oi the compiainant. ommittes
~ature of pollution » AiYWater..
{bservation

in response of the complainant petition dated 109206 of Ramchandrapur Bhagar
sthed Committcc(. R.B.U.C.) Ramchandrapur. Sodepur and as per mstruction of Senior
W ()t.Iiccr;VfBPCB on 04.11,2001an irspection was caused to the said Bhagar located
the heart of 'Ward No - 23, which is a densely populated area. The Bhagar meca
cludes about 7.5 bighas of land a5 Jearnt fiom the official of the Panihati Municipality
wing visit of the undersigned on 7.11.2001 which was also  admitted by the
©.U.C. Sri Dinesh Ch. Roy, Chairman , P.W.D & Sri Charan Chakroborty counciler
 Panihati Municipality informed ‘that about 300 Mt of solid waste per month are
‘nerated from the day to day activities of 3.48 lacks residents under Panihati
" unicipality, Night soil as collccted dunng desludging from septic tanks are also
posited & dwmped at the said disposal ground. During inspection along with the
<mbers of the RB.U.C, it was rloticcd that the disposal /trenching ground in a very
‘reiched condition causing environmental hazards in & around its swrounding
\oreover caresses ave also dumped here & very haphazasdly in @ ¢nen area of which 3

des are covered with Brick walf of about 6 .. No wall was poticed covering the
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" dumping/trenching ground by scgregating the fumag hzbitation . Fo pul it sheaiglil it piay
be ﬁent’iene& that due to dumping of sei'd wasie nicluding anatonvical wasic of  beast
bones with flesh of caresses and the trenching ground  of Night soil creates evil effect
to the thousand of peaple who are living vory closed o the said Bhagar in particular
and all the people wio are living in ward No. 23 and -t-hc- adjéccnl wards in general.
During dumping of such hazardous substances the Mu:ﬁcipai authority do not follow
any scientific/ hygienic method consiﬁcrﬁsg‘ the health hazards of the local people with -
the plea that the pcople had purchased the tand close to Bhagar at low cost and therefore
they have 10 face consequence . But the ;uestion arises wity the Municipal authority did
never irmed any embargo - for civil construction through  non-sanctioning of building -
plan. .During i_nsbectibn it was surprisinglv noticed that 'Homeopathy research Lab.
and Hospital and labour quaricrs of e said Municipality is located along with a
prnmary school and Mondir within the handshake distance of the said Bhagar. The
inhabitants ie. Harijan people of the saif lsvour guarter for their own business used o
rear up pigs in their household and fet thea foose in the Bhagar adjacent wsidcntiﬁ! arca
& the pig are roaming in that area fiviny iorgte & urine here & there on the area for
which the inhabitants are also suffering. i *» noted here that about 350 nos of signatories
sign in their submitied memorandum 1o s office  fur inunediate removal of renching
ground of Night soil & dumping siatici ol 'caf-cascs from Ramchandrapur for which '
inhabitants of the said area was beiny, sutiered .agon_v. & very | much aﬁnoyed -
apprchending seri‘ous, discases which my lead detoriation of faw and ovder situation
Due to rational mass movement of the ‘K.B 1. Committee and strong public opinion
against dumping of Municipal waste the Municipal amhufity compeiled to stop dumping - .
activity at Ramchandrapur since 22082001 which was leamt from the. members of
the committee & also admitted by the wsbority . The Municipal officials informed the
und:migncd‘ presently “lhéy have madc .f:uirigc'_mcm with the Kalyani Municipality for
dumping caresses & the other solid wase  we  disposed of df’ﬂ‘efcnt low lands &
desludging of septic tanks are ot preseatiy doens whnch v also unhygicnic & -nﬁl al ait

desirable. To wards removal of the trenuhing around several meetings were held with

 the admimsteator and the Municipal ooty by the B.LLG, sinew 1575 but ;m
positive - action Tas yet been taken by bu Caathurity - w1 hogh e o look ito e

matter as it relates to Fuandamental Right of the seonls of the land fo live in clean

environment which can not be violated by any such suthonty .
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It also appears from the submitted Memorandum of the R.B.U.C that 2 most imporiant

agreement made in black & white i the year 1975 between the then S.D.0, M.L.A and
the administrator of Panihati Municipality with the villagers of Ramchandrapur wherein
it was agreed and signed that the rencling ground of night soil and dwumaping station of
carcsses must be withdrawn / removed from Ramchandrapur . To honour the said
agrecment the concemn authority had purchaslcd a land at Mahispota and other allied
works for the said purpose were started. but, rcmova! of Bhagar was not made till now.

Another tmpm’t&m agreement held at 5.D.C. Bungaiow office Barrackpore on 29.8.81 in
connection  with  removal of Bhagar of Famchandrapur made between the then
Chairman of Panihati Municipality,\LL.A. wiih the R:B.U.C in-presence of the then §.,
S.D.P.O. which siate that the municipal awthority will abandon the present trenching

ground at Ramchandrapur from Ist week of July 1984 but due to himal:iyan ﬁcgﬁgcncc.' :

and lacuna on the part of Municipal authority the shifting’ removal of the said Bhagar -

was not vet done.

It was leamt from the Municipal authonity that the said Bhagar is about hundred
years old and it is no doubt at that time or even  about 26 or 27 years ago the
surrounding population were not so. even huge vacani places were remained  but aller

27 ycars the population has  gradually mcreased o the highest peak , s mo vac.id

lace is there now-a-days. Moreover trenching’ aumpin ound has become over
A g pmng

fulfilled and during rainv-season the conditi:m become more worst and horrible duc
to spreading of the nuisance substances mmed with rain water .

Disposal of Municipal solid wastc followmg present practice may causes contamination
of ground water, surface water and dctoriet ambient air quality which leads to

epidemic.

Considering the gravity of the provailing situation such dumping of carcsses, and night o
soif & solid waste in such a densely populated area shouid be outright discouraged and

dire::tion towards shifting/ removal of the said Bhagar from the heart of ward no. 23 of
Panthati Municiapality at Ramchandrapur may be issued with immediate effect.
N :/ .
(B Nandi)
Asstt Environmental Engineer
Barrackpore Regional Office

Enct - 6{Six) nos. photographs
of Bhagar are enclosed
herewith as ready reference, -

T
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Comments - - ' N

1)) From the above inspection report it appears that the Fenthati Municipal
Authoriiv is allowing for devel:rhing habitation in & arcund- the said Bhagat
(>, tunicipal solid wastc dumping: sround ) on the uther hand the said authority
comtinuing dumping activity ol -upicipal solid waste o' the site in quesiion
violating the Municipal Sofid Walies (Managemicnt and Handling) Rules, 2000

. if) There is no such buffer zone bt cen the said disposal ground and surrounding
habiiation area.

- 1) For developing a real habitatior: wrea the said Municipal Authority is at libusty
1o choose any other suitable isnis =1 plot for disposal of Municipal Solid Waste
instead of any populated v sller taking adequale mcasures as stated in
Municipal Solid Wastcs (Misoaosment and Handling) Rules, 2000 and the
Notification of Ministry of Eavronment & Forusts, Govi of India <, MNew
Dethi, the 25® September, 2%, nublished in e jazetie of India, vide no.G48 -
did. 3.10.2000, to aveid am, environmental hazards fo the swirounding '
habijiation arca. ' f .

Vo -'{"L‘i‘":

et
. ( B. K. Pal)
Environmenial Engineer
Barrackpere Regional Office
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Typed Copy of: . .

WEST BENGAL POLLUTION CONTROL BOARD .
Barrackpore Regional Office
Inspection Report of Ramchandrapur Bhagar under Panihati Municipality

1. Name & Address of the unit against Trenching ground of Night Soil & dumping Station of
which complaint has been lodged. Municipal” Solid Waste & Caresses owned by
Panihati Municipality Vill-Ramchandrapur, Ward

no.23, Panihati, Sodepur, P.S, Khardah.

2. Date and time of Inspection 07.11,2001 from 3,10 PM to 4.40 PM

3. Inspection made by ~ Shri B. Nandi, Asst.Env. Engineer (BRO)

4. Name of the persons met on behalf Sri Dinesh Ch.Roy, Chairman, P.W.D of Panihati
of the Municipal authority Municipality, Sri Charan Chakraborty, Councillor in

Charge of Municipal waste
5. Name of the persons present on Members of the Ramchandrapur Bhagar Uchhed
behalf of the complainant Committe
6. Nature of pollution Air/Water..
7. Observation

In response of the complainant petition dated 01.09.2001 of Ramchandrapur Bhagar Uchhed
Committee(R.B.U.C) Ramchandrapur, Sodepur and as per instruction of Senior Law Officer,
WBPCB on 01.11.2001 an inspection was caused to the said Bhagar located at the heart of _
Ward No.-23, which is a densely populated area. The Bhagar area Includes abhout 7.5 bighas of
land as learnt from the official of the Panihati Municipality during visit of the undersigned on
7.11.2001 which was also admitted by the R.B.U.C. Sri Dinesh Ch.Roy, Chairman, P.W.D & Sri
Charan Chakroborty councilor of Panihati Municipality informed that about 300 Mt of solid
waste per month are generated from the day to day activities of 3.48 iacks residents under
Panihati Municipality. Night soil as collected during desludging from septic tanks are also -
deposited & dumped at the sald disposal ground. During inspection along with the members of
the R.B.U.C, it was noticed that the disposal/trenching ground in a very wretched condition
causing environmental hazards in & around its surrounding. Moreover caresses are also
dumped here & very haphazardly in a open area of which 3 sides are covered with Brick wal of
about 6’ ht.. No wall was noticed covering the dumping/trenching ground by segregating the
human habitation. To put it straight it may be mentioned that due to dumping of solid waste
including anatomical waste of beast bones with flesh of caresses and the trenching ground of
Night soil creates evil effect to the thousand of people who are living very closed to the said
Bhagar in particular and all the people who are living In ward No.23 and the adjacent wards in

--general-During-dumping-of such-hazardous substances the Municipal authority do not follow

any scientific/hygienic method considering the health hazards of the local peaple with the plea
that the people had purchased the iand close to Bhagar at low cost and therefore they have to
face consequence. But the question arises why the Municipal authority did never imposed any

embargo tor civil construction through non-sanctioning of building plan. During inspection it
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was surprisingly noticed that Homeopathy research Lab. and Hospital and labour quarters of
the said Municipality is located along with a primary school and Mondir within the handshake
distance of the said Bhagar. The inhabitants i.e. Harijan people of the said labour quarter for
their own business used to rear up pigs in their household and let them loose in the Bhagar
adjacent residential area*& the pig are roaming in that area living excreta & urine here & there
on the area for which the inhabitants are also suffering. It is noted here, that about 350 nos of
signatories sign In their submitted memorandum to this office for immediate removal of -
trenching ground of Night soll & dumping station of caresses from’ Ramchandrapur for which
inhabitants of the said area was being suffered agony & very much annoyed apprehending
serious diseases which may lead detoriation of‘Taw and order situation Due to rational mass
movement of the R.B.U. Committee and strong public opinion against dumping of Municipal
waste the Municipal authority compelled to stop dumping activity at Ramchandrapur since
23.08.2001 which was learnt from the members of the committee & also admitted by the
authority. The Municipal officials informed the undersigned presently they have made
arrangement with the Kalyani Municipality for dumping caresses & the other solid waste are
disposed of different low lands & desludging of septic tanks are not presently done which is

also unhygienic & not at all desirable. To wards removal of the trenching ground several

meetings were held with the administrator and the Municipal authority by the R.B.U.C, since

1975 but no positive action has yet been taken by the authority. It is high time to look into the
matter as it relates to Fundamental Rights of the people of the land to live in clean environment

which can not be violated by any such authority.

It also appears from the submitted Memorandum of the R.B.U.C that a most important

agreement made in black & white in the year 1975 between the then 5.D.0, M.L.A and the

administrator of Panihati Municipality with the villagers of Ramchandrapur wherein it was

agreed and signed that the trenching ground of night soil and dumping station of caresses must
be withdrawn/removed from Ramchandrapur. To honour the sald agreement the concern

authority had purchased a land at Mahispota and other allied works for the said purpose were

started, but removal of Bhagar was not made till now. Another important agreement held at

$.0.0. Bungalow office Barrackpore on 29.8.81 in connection with removal of Bhagar of
Ramchandrapur made between the then Chairman of Panihati Municipality, M.LA. with the .
R.B.U.C in-presence of the then S.P,.5.D.P.O. .which state that the municipal authority will

abandon the present trenching ground at Ramchandrapur from Ist week of July 1984 but due to

Himalayan negligence and lacuna on the part of Municipal authority the shifting/removal of the

said Bhagar was not yet done, -

It was learnt from the Municipal authority that the said Bhagar is about hundred years old and

it is no doubt at that time or even about 26 or 27 years ago the surrounding population were’
not so, even huge vacant places were remained but after 27 years the population has gradually

increased to the highest peak, so no vacant place is there now-a-days. Moreover

trenching/dumping ground has become over fulfilled and during rainy-season the condition

~become-more-worst-and-horrible-due-to-spreading of the nuisance substances mixed With ¥4l
water, ,

Disposal of Municipal solid waste following present practice may causes contamination of
ground water, surface water and detoriet ambient air quality which leads to epidemic,




e

Considering the grawty of the prevailing situation such dumping of caresses, and night soil &
solid waste in such a densely populated area should be outright discouraged and direction
towards shifting/removal of the said Bhagar from the heart of ward no.23 of Pamhat:
Municipality at Ramchandrapur may be issued with Immedlate effect,

Sd/-
{B Nandi)
Asstt. Environmental Engineer
_ Barrackpore Regional Office

e
Encl.:- 6{Six) nos. photegraphs

of Bhagar are enclosed

herewith as ready reference.
Comments:-

i) From the above inspection report it appears that the Panihati Municipal Authority is
allowling for developing habitation in & around the said Bhagar (Municipal solid
waste dumping ground) on the other hand the said authority continuing dumping
activity of Municipal solid waste to the site in question, violating the Municipal Solid
Wastes (Management and Handling) Rules, 2000.

i) There.is no such buffer zone between the said disposal ground and surrounding
habitation area.

iii) For developing a real habitation area the said Municipal Authority is at liberty to
choose any other suitable isolated plot for disposal of Municipal Solid Waste instead

of any populated area after taking adequate measures as stated in Municipal Solid - -

Wastes (Management and Handling) Rules, 2000 and the Notification of Ministry of
Environment & Forests, Govt. of India dtd. New Delhi, the 25 September, 2000
published in the Gazette of India, vide no.648 dtd. 3.10.2000, to avoid any
environmental hazards to the surrounding habitation area,

Sd/-
(B.K.Pal)
Environmental Engineer
Barrackpore Regional Office
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Now,mueﬁm.inmcimnfthepuwﬁs
ﬁﬁwﬁmitmmﬂmowcﬁm) Act, 1986 29

. snakes the following rutes to regulneﬁmumw
mmpalmhdwm;mmdy - '

iShoit WMW-—

(1) These ules may be called the Musicips Gofd Wastes (Mamagemeit 353

@ &wumwhmmwwwmwmmm
ofﬁdtgﬂuﬁmmﬁwoﬁdalﬁam

2. Applicstion — These rules shall spply o Svery¥ moomicipal  authosity
respossible for collection, segregation, SWOFEE, {ranspoiiaLion, processing and
disposal of municipel solid wastes.

3. Delinitions.-~ hdmmmmmoﬁmﬁs&m@ﬁmsf

@® WW”W&MWmmmbM
Wﬁm@ﬁcmﬁuﬂtmﬁ\emaﬁw .




@) “authorization” means the couscat given by the Board o Committee 10 the
“opesator of & facility” ;

&) meamwmﬁww
BECRO-OTRANISHTS, )

{v) “bigsactiaustion® means a process which eatils enzymstic decompositiolr
of the organic matter by microbial action o produce metme tich biogas;
o “coliection™ means liffing 2nd removal of sofid wastes from coliection points

or any other location; :

| @) “eompostisig® means a coutrolled process involviag wicrobial decomposition
of organic matter; p W - ‘ '

(vii) “demclition and construction waste™ mezns wasies from building materials

i ﬁ-,l . i .

(i) “disposal® means final disposal of municipal sclid wastes n terms of the
specificd measores o provent contamination of ground-water, sarisoe water
and ambieot air quality; ' .

(ix) . “Forw™ macansa Form appended (o these rules,

{0 Wimmmmmmmﬂ

i) Wm&mdﬁposﬂufresiduﬂmiﬁm&smhﬁiﬁaﬁé&?
d@mdwﬁmﬁmwma@mﬁk@ndwﬁma,mﬂace
. water and airﬁxg‘tivedmt,whxd—blownﬁnﬂ,hadodmmﬁrehmré,m
Mpﬂ:amﬂuﬁagxwxhousega&emissimdqn'wm

{xi1) WWWMWMM@WWNWWM
hasmaﬁsoﬁdﬁsdvedormpaﬂedmaiﬂﬁmh;

(xili) “lysimetes™ isa muﬁdmmmemofmmmofwwm.* -
* or from a soil layer or i used 10 coilect percolated water for quality analysis;

(dv) “municipal authority” means Municipal Corporation, Municipality, Nagar
Wmmmwmm@mﬂuﬁmnﬂu&d :
area committee (NAC) or any other local body constituted under the relevant
‘mmmmmmmmwmﬂdpdmﬁdwwﬁis
entrusted to such agency; | o

o) “suunicipal solid  waste” includes commercill mnd residential wastes
Whamﬁdpalormﬁﬁedmwmmmﬁdormi-m&ifm

U ntfreco-Yy
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THEGAZETI‘EOFM]A mmmm ]&H—b&c I

amgmmm&mmawmmmmﬁcﬁ
wastes,

(m') “mﬂuﬁe&ty”mnsapumwhnmwmaﬁdmyfm
collection, segregation,

stprage, transpostation, processmg aad disposal of
ﬂmﬂmmwmwwﬂm
w%mm&mmwmﬁwm

. wiasics in the respective areas;

(xvii) “pelietizntion™ ?em‘a peocess whereby pellets.aré prepared whinhmsnaﬁ

cubes or cylindrical picoes made out of solid wastes and includes fuel pellets
wﬁ&ma&:&ﬁnmmw

(Mmms‘ﬁembyﬁn&soﬁdmmmﬁmmsdm
wwwtauydedm

(@ix) “wecycding” mnsthepmcmofmsfmmmgsesmgatedmhdwmm '
mwmukﬁumﬂwmwwwmymhemm. :

the original prodacis,
) Schodinle™ mcams a Scloduic appender o thess les;
(xxi) “segregation” means to separate the municipal solid wastes into the groups
) ﬁmmmmmm
(i) “State Board or the Commitfee™ means the State Pollution Cotrol Bosrd

of ¢ State, or as the case may be, the Pollution Control Conamittee of 3 Union
temitory;

(it wwmthemuymmmmofmmpﬂsolﬁwamma

mmnwpmhmmg,ammmmmwmsmd C

excessive Toul odour;

(xnv)“uzlupuuﬁoﬁ’ mmwnveyanccofmxmapal solid wasies fmmphoe
to place hygienically through specially designed transport system so a5 to
prevent foul odour, Mmmmymmmm}nymmm

(xxv) “vadose waler” water which occurs between the ground, smfaccandthe-‘

mtaﬂethahstimunsatumtedzuue

4 Bespousibility of municipal authority .-

(1) Every mumicipal authority shall, within thete:monal area of the mummpakty,

beresponsﬁ:l@forﬂtelmplemcmanon ofﬁwpmmsofﬁmnﬂﬁ,md&wm




() Th musnicipal authority shall compty with these rulcs as per the iglementation

=9b—
[wer f—ere il i K s TR R : .

processmg and disposal of vaunicipal solid wastes.

(2) The monicipal authority or an operator of 3 facility shall make an application in
Form-d, ib;gmﬁofmxthnﬁzaﬁoﬂfmsmhgupmﬂewmmm
facility including Tandfills from the State Board or the Commitiee in order 10 comply
with the implemcatation progravune laid down in Scheduie L .

schiedite bid down in Schiedude L
{4) "The municipal awthority shall famish its anmal report in Form-II,-
(5) o theSecretary-ncharge of the Depaniment of Urban Disvolopment of the

Wﬂmww@u@mhﬁﬁemmﬁm&hmeﬁa 'f
metropofitan city; or .

{b) 1o the District Magistrate or the Deputy Commissioner concerned in case
of all other towns and cities,

with a copy 1o the State Board or the Committee on or befors the 30* day of fune
LSy year. : .

s, w.ﬁﬁcﬁm(iwmmtudtheumw
mm-

(1) The Secretary-incharge of the Department of Urban Development of the
concerned State or the Union territory, as the case may be, shall have the overall

TESPK ity for the enforcement of the provisions of these rules in the motropolitan

() Tho Disrict Magistrate ox the Deputy Commissioner of the convenmed distict
shall have the gvesall responsibility for the enforcement of the provisions of these
6. Responsibility of the Central Pollution Coutrel Board and the State
Bosrd vr the Commsitices .— ' ‘ : ‘

m mmwmhmdmﬁmﬁemﬁmdm
staidards megarding ground watcr, ambiest 3, jeachate quality and the compost
quality inclnding incineration standards as specified under Schedules If, M and TV.

)] "The State Board or the Committes, after the receipt of application from the
mmicigel sathotity or the operator of a facility in Form I, for grant of .
mhpmmimﬁ)rwﬁugupwasteprocessmgmddisposdﬁnﬂhyinchzdinghndﬁﬂs,
mmﬂwmmm-mmmmmofomma
like the State Urban Development Department, the Town and Country Planning
WA&M«A&MM&OM.mchuMWmemm
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&) mSuteBmﬁaﬂmeshaﬂmthemmmmmme
m&cmnﬁﬁpdm«mopemﬂrda&ﬁ?wiﬂfmmﬁwéay& '
mmmmm&mmmm H and |
Nhﬂﬁmsﬂmmdiﬁmﬁ'mbem. -

) Ihemthnﬁzaﬁmshﬂhewﬁdforagivmpeﬁodmdaﬁuﬁwvaﬁﬁtyis
wa:,aﬁeﬂlmmnbewqum _ o
(5) The Ceatral Pollution Control Board shall co-ordinate with the State Boards
m&qﬂgﬁdmwmaahmofmnﬁoﬂngdm

A

7 Wﬂmﬂi&]ﬁdﬂﬁﬂwxﬁﬂ

¢} mxmniﬁpﬂsoﬁﬂmegmatedinacityoramwn.shaﬂbemgeﬁ
mwﬁuwmmwmphmmmﬂwmmdm
in Sclaedule-TL o o

(2)  The waste processing and disposal facifities to be sct up by the swnicipal

Mmﬁm'wm@momorofamwmﬁw'
spe&fmﬁmadmkuﬂsasspeciﬁadinsmmaﬂ .

&. Annual Reports —

) mmmmmmmﬁﬂmw@mmﬁwm
Polhation Control Board an annual report with regard to the implementation of these
rules by the 15* of September evesy year in Foru-1V. ' :

(2) TheCeuﬂmlPolhnﬁonConuolBoardﬁuﬂWethewmﬁdawdamal_
revicw report On EaasAgeacnt of municipal solid wastes- and forward &t to the
‘mwmmmmmmmelsﬁofw

9.  Accident Reporfing — When an accident occurs at any municipal solid
mmeWmmpMWmmﬁdﬁwn{
\andfil site or duting the transportation ofmchwmmcmmiﬁpdmthmitys}mli L
* fosthwith yeport the accident in- Form-V to the Secretary in-charge of the Urban
" Dewclopment Depastment in metropolitan cities, and to District Collectior or Depaty
Commissioner in all other cases.
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ey ‘ Schedule 1
A fsee rulesd(2) and (3)}
Emplementation Schedule -
No. | _ i :
28 Setiing up of wasic processing and disposal facilitics By ;31-112003 er) ..
2 'Mmmnmgﬁmpuﬁﬁmeofmep:m&ngm Once in s months
i Impwmtofenmg[mdﬁﬂsﬂesaﬁwmnf By 31.122001 or
these rales eariier ,
4 - mwwwmmmmm By 31.12.2002 or}
' me(s)mdyﬁutopemﬂoh\,- - carhier
o
. fsec mles 6(1) and @)L |
Management of Municipal Selid Wm
T o —— Complizuce criterin
6o .
1. | Collection of

municipal _ solid

1. Littering of municipal mbdwast&shﬂb&;ﬁeﬂwwim
unm,townsandmmhmarmmnﬁndbytheﬁtatc
Governments. To prohibit httermgandfaummqihme,
the following steps shal be taken by the mumicipal avthority,
namely -

Oﬁmmmom#mﬂ solid
wmesﬁrmghmyofthemhod&ﬁkcmyhn :
collection (centrad  bin), bhouse-to-house  collection,
collection on regular pre-informed timings and scheduiing
byumgbeﬂmmgofmmulwhde(wmnm
puunm'blenmscbvds),

(i) Devising collection of waste from sloms and squattes
areas or localiies including hotels, restaurants, office
complexes and commercial areas;,

(i) Wastes from slaughter houses, meat and fish markets, |
fruits and vegetable markets, which are biodegsadahle in
mature, shail be managed to make use of such wastes,

(iv) Bio-medical wastes and industrial wastes shall not bel
medwuhumnmpalsohdwastﬁandﬂmhmﬁmﬁ
fnﬂuwthcnﬂesmamiyspmﬁedfmthemnposc; -

(v) Collected waste o iesuhn'a‘naimﬁaﬁmmas shall be

' 3
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3.

Storage of

' municipal solid

wasies

'} {tvi) Hostichstural and construction or demolition wastes or

transferved to conpmunity bin by hand-driven containerised |
carts or other small vehicles;

debris shall be scparately coliccoied and disposed off
foliowing proper norms.  Siniludy, wastes generated at

dairies shall be regulated in accordance with the Siate

fawes,

{vii) Waste (garbage, dry leaves) shall not be burat, ,

(ﬁ’}mmm&wh%mmmnd'
waste storape facilities or at any other place mthe oy or

town and shall be managed m accordance with the Siate
faws

'\l.

2. Thc,mhiﬁcipal authority shall notify wasie collection
schedule and the likely method to be adopted for public
beaciit n acﬁy oF town

3 It shaﬂbetherespensibﬂny ofgexmatorofwastes to
avoid_listering and ensure delivery of wastes in accordunce

- Yi¥ish the collection and segregation system 10 be sotified by |

the municipal authmﬂyasperpura 1{2} of this Scheduie

in order 10 encourage the Giizens, numicipal auihnrity' shail
organise awareness programmes for segregation of wastes |

| and shall promote recyclng or reuse of segregated materials

mmmpalmuhomys}mﬂunduuktphmdpmgramme
10 ensure commugity participation in waste segregation - For

_ Mwmwgﬁumwawmmm p

aranged by the municipal authorities with vepresengatives of |
local resident welfare associations and moa-govemmental | -
organizations

Municipal authorities shall establish aad m:tmn storage
facilities in such a manner as they do not create unhygienic
and insanitary conditions around it Foliowing criteria shalt

_hcwkmmoammﬂwhdccaﬁhdmgandmmmamng'

storage factities, namely -

(i) Storage facilities shall be created and established by
taking into account quaniities of waste generation in a
- given area and the population densitics Asxomgefaumy '
shall be 5o placed that it is accessible to users,

(i) Storage facilities to be set up by mwmnicipal authonnes or}
any other agency shall be so designed that wastes stored

arc not exposed 1o open atmosphere and shalf  be
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aesthetically acceptable and user-friendiy; ;

(ii¥) Storage facifities or ‘bing’ shall have ‘casy to operaie”
design for kanding transfer snd transportation of waste. |
. Bias for storage of bio-degradable wastes shall be gainted {.
green, those for storage of recyclable wastes shall be
be panted biack,

{iv) Manual handiing of waste shall be prohibited. K
unavoidable due to constrants, mamual bandling shall be

mmmwmm&lem&:
sufety of workers,

Vehicles u‘bql.fdr transportation of wastes shall be covered.

: Wa@cshmﬂdmtbevisﬁetop&ﬁu,uﬂrap@to open.

criteria shall be met, namely:- ’

- { ) The storage facilities set up by municipal aythorities shall

be daily atiended for clearing of wastes. The bins or.

mmmwmmmm
start overflowing;

(i) Transportation velsicies Mﬁmwmm& -
handling of wastes, pnortoﬁnald:sposal,xsavmded

| aothorities shall -adopt suitable —  ogy or ;f
wmbmauonofmchmdmolmmmbmofmsoas ‘

to minimize burden on landfill. Following criteria shall be | :
adopted, namely-

('}Tl‘hehnodegradahlewastmshallhepmmadby
composting, vermicomposiing, anzerobic digestion or|
any other appropriate biological processing -for

stubitization of wastes. Tt-shall be ensured that commost |

or mymherendpmdtmﬂaltemnplymhmndardsas -
speuﬁedechedule—IV -

(i) Mixed waste comtsining recoverable resources shall{
follow the route of recycling. incinesation with or withiout ¢
amgyrmvaymmmgpmmﬂmbeused
for processing wastes in specific- cases. Mumicipal | -
authority or the operator of a facility wishing to use other
state-of-the-art technologies shall approach the Central
MmCmuoledtogﬁ&aﬂm&nﬂslmddnwn
beforeappkymgfnrgrantofanhonsm

Laod filling shallheresmcted w non-biodegradable, inert |

'Iwaste and other wasic that are mot suitable either for
. | recycling or for biological processing. Land filling shall also.
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becmmdmnforrmduesufwmwmagmas
well as pre-processing rejects from wasle processing
fachitics. 1 .and filling of mixed waste shail be avoided unless
ﬂnmmfomdmnmbkformeptmm '
unavoidable circumstances or 4l installation of aiternate

W,WM&MMWW

Landfill sites shall meet ﬁlespeuﬁcanonsﬂgmm .
Schedule -1 '

 Schedule TI
Isee rules 6(3) and (3), 7(2)}

Specifications for Landfill Sites
Site Scleciion

hmﬁi‘ﬁmmﬂuﬂmmmdwmn of ‘Develapmumngltshaﬂbe
the responsibility of such Development Authoritics to identiy the landfill sites
aﬁﬁuﬁmtﬁemmthemmwmuyfm
development,

operation and maintenance. Elsewbat,thswmﬂﬁty shaﬁ
_ hewuhﬂucmmednmmcapalauthomy ‘

Selection of landfill sites shall be based on examination of eavironmental
issues. The Department of Urban Development of the State or the Union
verritosy shall co-ordinate with the concemed onganisations for obtaiging the
3, WWWMMMMMMMWWof"_-_, .
aplweaomstmcuonpianaswellasaclosureplan. '
4.

mundﬁllatesshaﬂbeselecmd mmakeusent‘mnﬂwwastespmcesmj

facility. Otherwise, wastes processing facility shaﬂhe;ﬂmedasanmtegral
pmtofthehdﬁnm

s. The existiog badfill sites which continue to be used for mare thian five years,

shall be improved in accordance of the specificafions given in this Schedule.

6. Biomedical wastes shall be disposed off in accordance with the Bio-wedical
Wastes (Management and Handling) Rules, 1998 and hazardous wastes
shall be managed in accordance with the Hazardous Wasies (Management
sod Hadiing ) Rules, 1989, as amended from time 1o time.
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;! 7 mhﬂmﬂnlhe large enough to last for 20-25 years.

8. mwmmmmmmmwmm
bodies, mommacsts, National Parks,

Wetlands and places of importast
cutual, biistorical or religious mterest. ‘

Ahﬁu‘mnfmmsha&hemmmdarmmdwwmﬁ
shall be nmpmaed in the Town Planning Department’s land-use plans,
10, Landfill site shall be away from airport inchuding airbase Necessaty approval
: &ﬁmgﬁmmwwmm@ammmw :
be obtaaed ia cases where the site is to be located within 20 km of an
girporst or atbase. - :
-

FEacilities at_the Site

1i. Landfill site shall be fonoed or bodged and provided with proper gale 10
. monitor incoming vebicles o othier modes of transportation. : 7

12 mmﬁﬂsh&ﬁanbewdlmtwtedmprmmofmmhoﬁm
persons and siray animals.

13. Approach and other internal roads for free movement of vehicies and other

machinesy shall exist  at the Jandfill site.

14. mwmmﬂmmmﬁa&ﬁymmﬁwmm
i or landsil, office faciity for record keeping and shelter for koeging’
equipment and machinery including poitution mionito ifOring equipments.

15. Provisions like weigh bridge to measute quantity of waste brougiht at hnﬁﬁﬂ |
site, fire protection equipments and other facilities 83 may be required shall be

16. Uilitics such as drinking water (preferably baxhing facilities for workars) and

" Jighling anangements for easy landfill operations when camied out in night
hours shall be pravided. ' -
Sa&typmﬁumwxﬁngiwdﬁl?mpemofwm&matlmﬂﬁﬂ site shali
be periodicall 1 : :

17.

Specificali or
16, Waes subjocted o tand g sizl be compacted i tin layers using lasdfl

compactors to achieve high density of the wastes In high rainfall areas where
mwmsumbeused,ﬂmmﬁvemsumﬂmﬂbeadoptﬂd.

2N~
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19. Wastes shall be covered immediately or at the end of each working day with

whniowsms 10 cm  of soil, inert delwis of construction material i) such time

vasie processing facilities for composting or fecycling or energy recovery are
set upas per Schedule 1 :

Prior to the commencement of monsoon season, an intennediate cover of 40-

65 cm thickmess of soil shall be placed on the landfill with proper Lo
compaction and: grading to prevent infiltration diwing monsoon. Proper
&;ﬁugehmﬂhemmamémdivmmﬁ‘w&m&euﬁwd

of the landfill.

21, Alier completion of landfill, a final cover shall be designed to minimize
namely ;= . -
ot

- (a) The final cover shall have a barrier soil layer comprising of 60 cms of

chiy or amcaded soil with permeabiity coefficicnt less that 1 x 107
cmisec.

() Ontop of the banier soil kayer, there shail be a drainage layer of 15 cm.

(<) Ontop ofthe drinage layer, there shall be a vegesative layer of 45 cu
0 suppart natural plant growih and to minkmize crosion.

Pollution prevention

22. In order 1o prevent poliution problems from landfill operations, the following
peovisions shall be made, namely -

() Diversica of storm water drains to minimize jeachate geaeration and
ation of marshy coadifions _

® Coustruction of a non-permeable lining system at the base and walls of
mwmmwm:mofmw -
facilities or mixed waste or waste having contamination of hazardous
M(Muwmds,hleachw,pdiﬂnes,hﬁﬁuim,moﬂs. o
. paint products and pesticides) minimum fines specifications shail be a
compasite barrier having 1.5 mm high density. {HDPE)
‘ or equivalent, overlying 90 cm of soil (clay or wmended
soil) having permeability coefficient not preater than § x 107 cwsee.
The highest level of water table shall be at least two meter below the
base of clay or amended soil bamier layer,

{c) Provisions for mamgement of leachates mﬂectionandnmmtlﬂu‘ﬁl "

be wade. The treated leachates shall mect the standasds specified in
Schedule- IV;

(@) Prevestion of run-off from landfill area entering any stream, fiver, lake
of pond. =
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3. Beﬁxcnﬂnhﬁﬂﬁnganyhﬂﬁﬂs&a,basﬂkwdataofgmmdwwmaﬁtyiﬁm
quﬁywﬁlﬁnﬂmofﬁwpaw&wmshﬂhe

i ‘monitored 10 ensure that the ground water is not coutaminated
mmawwm-&mﬂWw'MNﬂwSﬁt
Boand ‘or the Commiliee. Such mouitoring shall be camied ot to cover
Gifferent scasons in a yeas that is, summer, monsoon and post-monsoon period.

_ drinking amd Uigation) ¥ to be considered afier ensuring its quality. The
puspose, namdly = . ' |

[ SNe. | Paxameters - 11 1es0a: 1991
jexceptforpll) ¢
1. Arseqic : 00% '
2. Cadmium 601
13 Chrominm 0.05
4. Coppes 0,05
5. Cyamde ' . 1005
6. Lead 0.05
1. Merany 0.001
8. Nickel -
9. Natrate as NO; 1450 -
10 PH 65-85
11, Iron (03
12. | Total hardness {(as CaCQs) 3600
i3. Chlorides 250
14. Dissoived solids 500
15. | Phenolic compounds (as{ @001
16. Zmc 5.0
17. | Salphate {3s SOs) 200
Ambient Abr Quality Monitoring
25. demmlmnm@ggasmmémﬁ
be made a bodfill site fo minimize odour #

generation, prevent off-site
i ofgaswuﬂmpmtmvegewﬁmphmdmﬁwrdnﬁwmﬁﬂ
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1Pases H~—Sre 3(11){

#t b7 site shall not exceed 25

6. The concestration of methane gas generated
per cent ofthelowarapiosiwﬁnf:{LEL}.

' vicunty shall be monitored to
wcet the following specified standards, -
LN _
SNo. ) Parameters | Acceptable levels
0 Sulphur dicxide 120 yig/m’ ( 24 hours)

@) __{ Suspended Particulate Marier 500 pp/n’ (24 hours) -

Not to exceed 25 per cent of
the lower explosive limit
| (cquivalent to 650 muy/’ )

| Avmworia iy svernns |
‘  (Sample duration 24 hrs) 0.4 mgfm’ (400 ug/m*)

® | Corbon mommiic

B hour average : 2 mgfm’
8 hour average : 1 mg/m’

2 mm&mmmmmmmmmm@j
- authority as per the foliowing schiedule, uamely:- o '

(@) Sb:ﬁminayearforcitieshavingpomhﬁonofmweﬂmﬁﬁy lakhs;
(b) Four imm in a year for cities having population between ten and fifty

(¢} Two times in a year for town or cities having population between one
and ten kb, :

30. vaequ*ﬂmnbepmvidedomuwmpluedﬂeiuaﬁmdm_

(@ Selection of locally adopred non-edible perennial plants that are
" resistant to drought and extreme temperatures shall be allowed to grow,
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) mthmmm:mdochmﬁm%
oms. mmshaﬂap@ytdlthehndﬁumm
{c) Sdsctedpmshﬂ!haveahihtywﬁummhw-mmmﬂwﬂh
, N
{9) Phatation to be made in sufficient density to minimize sl eosion.

Clasure of Lanidiill Site and Peost-care

31 The post-closure care of landfill site shail be conducted for at least fifteen

‘nanuely - '

&) Maintzining the integrity and effectiveness of final cover, making repairs

audpreuenungmn—onandrnn-oﬂ’ﬁvmmﬁmgwmdamagng
the Gwal cover;

() Mouitosiog leackate collcction system i accadancs with the
requirement;

%)} Mouitodag of ground water in amnrdanoewnhmqnm'smd
mnmmnggtmmdwmwaﬁw

(d) lﬁmwopuwagmekndﬁﬂgaseuﬁemummmthe

32. Use of dosed landfil sites after fifteen vears of post-closure moritoring can

be considered for human settiement oromumseonlyaﬁammrmgﬁm-‘:

mandhachnemalymsoomplym&lthespwﬁedstmdnrds.
- - - ‘ i N a

'33. Cities and towns located on hiils shall have location-specific methods evolved
for final disposal of solid wastes by the numicipal authority with the approval
- of the concerned State Board or the Committes. The municipal authority
shall set up processing facilities for utilization of bindegradable organic
wastes. The inert and non-biodegradable wast-+ shall be used for bulding
roadsorﬁﬂmg-upofappmpmte areas on hills Becaz of - «nsiraints in
finding adequate land in hilly areas, wastes not suitable for voad-laying or -
anupshﬂbeﬁsposedofmspecwﬂydmgnedhndﬁlls
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. Schedule IV
ksee rules 6(1) and (3), 7(2)]

MMWWWmmﬁﬁiym&m

state-of-the-art techoology duly approved by the Central Pollution Controt

Boxd.

In case of vagagement of private agency by the sounicipal authority, 3
specific agreement betwees) the municipal authority and the private agency

Pant W—S8ec I

A

shall be maile paricularty, for Supply of solid waste and othes Televant terms -

and conditions.

n order t0 prevent poliution problems from compost plant and other

processing facilities, the following shall be complicd with, namely -

@) The incoming wastes at site shall be maintained prior to further
processing. To the extent possibie, the waste storage area should be
‘covered. If, such storage is done in an open ares, it shall be provided
with impermeable base with facility for collection of leachate wad
surface water ron-off inm fned drains leading to @ feachae treatment

(i) Necessary precautions shall be taken to minimise nuisance of odour,
flics, rodents, bird menace and fire hazard;

(@) In case of breakdown or maintenance of plant, waste intake shali be

landfill site;

(V) Pro-process and post-process rejects shall be removed from the

processing facility on regular basis and shail not be allowed o pile at

stopped and armangements be worked out for diversion of wastes to the -

the site. Recyclables shaif be routed dwough appropeiate vendors. The.

non-recyclables shall be sent for well designed landfill site(s).

The base shall be provided with I to 2 per cent slope and circled by
lined drains for collection of leachate or surface run-off,

(i) Avsbicnt sir quality monitoring shall be regularly cartied out particularly
&rmmmatdowmwmddhwﬁmmﬁamof
; _

(vi)) Tn order to ensure safe application of compaost, the following
specilicatious for compost quality sholl be met, namely.-

mnstpiam,thewmdrowmshibemidedwim_-
I base. ‘Such a base shail be made of concrete or compacted
clay, 50 cm thick, having permeability coefficient less than 107 cmfsec.
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Concentration not to exceed *
(mgfkg dry basis , except pH value
and TN ratio)

Paxasncters

Arsenic 10.00
Cadmmm 500 . '
Clhwonguin 5000 ' .,
Copper 30060
 Lead

Mercory

kel

Zinc

/N atio

PH

100.00
0.15

50.00

T000:00
20-40

. 53585

‘*Cm(ﬁnlpmdim)exmedhxgthe above stated concentration limits shall
aat be used for food crogps, However, it may be stiized for purposes other than,

)

4. The disposal of treated leachates shal follow the following standards,
namcly--
3. § Parameter Staudards
No Mode of Disposal)

water ' -

1. _{ Suspended solids, mp/, max 00 (600 200

2. | Dissolved solids -Gnovganic) mgl, § 2100 - | 2100 2100

3 1hH value ‘ 551090 {55t09.0 {55090

4 |Ammonical nitrogen (as N), mg/l, | 50 50 -

5 }Total Kjeldahl wnitrogen (as N, | 100 -
myl max. '

6 |Biochemical oxygen demand ( 3 |30 350 100
days at 27° C) max {mg/)

7T jChemical oxygen demand, mgf | 250 - -
max. '

8 | Arsenic (as As), mg/l. max 0.2 0.2 §2

9 | Mercury (s Hp), mg/l, max 001 0.01 -

10 | Lead (as Pb), mg/l, max 0.1 1.0 -

11 ) Cadminm (as Cd), mg/l, max 2.0 1.0 -

12 Tnﬂﬂl!m‘(n&), med, max. 120 20 »
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(ljmmmmemdm(ca;Mbea:mgima

{2) The combustion efficiency is computed as follows :

%CO,
CE = X 100

26C0, + %C0

| | . =2 O0F—
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13 1 Copper (25 Cu), moAi, max. ~ T30 3.0 -
14 ! Zioc (3s 7n), wedl, wax. : 50 }15 -~
15_{ Nickel (as M), g/, man 30 130 -
16 _; Cyanide (a5 CN), me/l. max. a2 20 02
17 Chiloride (a8 (X, mpfl, sax. 3 1000 1000 600
18 _| Fhoside (as ¥), mg/l_ max {20 15 -
19 | Phenolic compounds (as CHOH) | 10 158 -
1 oyl max. _
HNote : While disclarging heﬁedleachmﬁao&ém&s&m.mmof

Panmeters ration } n

(1) Particulate waiter 150

{2) Niogen Oxides 450

(3) HCl 50

(4) Miriummn stack beight shall be 30 melres above ground. _

{3) Volatile organic compounds in ash shall not be more than 0.01%.

Note : : .

(1) Suitably designed pollution control devices shall be instalied or

retrofitted with the incinerator 1o achieve the dbove emission Limits, if -

(2) Wasies to be incinerated shall not be chemically treated with any.
) e o be |

(3) Chlosinated plastics shall not be incinerated. o

(4) Toxic metals in incineration ash shall ke Lmited within the regulatory =
quantities as specified in the Hazardous Wastes (Mamagement and
Handling) Rules, 1989 as amended from time to time.

()  Only low sulphur fuel like Lbo_LSHS Diesel shail be used as fuel

in
the incinerator.
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* ¥orm - ’ B '
Jsce rules 4(2) & 6(2)]

Namdﬁsmﬂmﬁmnyﬂm&ﬁww
sppoiaied by the semicipel sathotify

(}anupmdmaddtﬂs LR
Yelephooe No.
FaxNo.

wm&wmm suthorised by the
municipal authority or agency responsibie
for opesation of processing or dispossl facility)

Aviharization spplied for (Please fiok mark) . @) Seitingup & .

{to boattached ) to inclade

| Desiled progosl of waste processing/disposal facility _

l’tomdng of Waste

Location of site
{'ﬁ} Name of waste processiig technology
Giy Detals of processing technology
(v) Quunlity of waste 1o be processed perday
(V) Site clearance (from local authority)

™) demWMn{m

{vil) Fﬁmﬁﬁr Ww(muﬁﬁuﬁm)
(viii) Methodology for disposal ofwas:epmeesnngtejm
. (quantity and quality)
(=) mwumwmwmﬁ
eavirpumontal

poliution
{x) - Twvewtment 0n Project and expected retums

BN 000 4
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A ™ m——— e

GI)  Messtes to be taken for safity of workers working in the plant

52  Dispossl of Waste :
& Numiber of sites indentified
) Layootmapsofsice -
(@)  Quaniity of waate to be disposed per day _ .
Nature and composition of wasto N
() m&mwmwhmm
vit) Methodology and operational details of landfilling
{viin) Measores taken to check enviommental poliution

*. o

| Sigmature of Nodi Officer

Form - 11
: © [Secvale4(e)]
wﬁmmmmmmwwmwm
6 NameofCiyTown.......... ... (ii)Popuiation ............................
. Atress

-

TR AT A SRR N A -, A

i e L R O L L T L LT T

-----------------------------------------------------------------------------------------

CLL X TR PR ‘. as
vﬂ i » -
A AN S S By - -

1. Quantity and composition of solid wastes
.@Tdﬂmkynfwmgmmpaday

) Totel quanity of wastes collected per day




{ﬂm H—-avg 3611

- | S T WA » I Miii'——’ -
@Tﬂmﬁmw&c-
(l)m :

B e R

{b) Vermiculure

Aty
........................................................................
TR RAS AR SR d s o a .

@)Msfm, rleuaespmﬁr '

ey A

P L

P L L L R Y L

(o)Tousl M "-p;""wm éﬂpmd by mmmg:

B e L L et L

L e e R s P

(b)Axumd .

(O)Whether Weighbridge |
-facilities available - Yes " No-

- () Whetherascais - Yes No

 @Ugnisglicitty : Yes - Mo
on site _ '

() Whether

equipment
like Bulldozer, |
mm (thpw@

{2) Total Msupower
wvailsble oo site

-

@) Whelbercovesiog. .
is dont on daily basis : Yes No
1) Whether coveriug nuterial
is used and whether
.t is miloquately sveilahle

@ Provisions for gas - Avsilslc  Notavailsble
venting provided (Y_dilﬂo)’ '

leachate collection made made

D L AT )
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m&ww '
2. Steeage Eacilisies

Ommﬁt

(Shape & Size) Mumbers - for fidure

(s ROC Bins (Capacity)
(6) Trolleys (Capacity)

~ (o) Containers
{Capacity)

{d) Dumper Placors
, (ﬂ)mmm :

{v)Whether sll biss/
itonded for deily ' : : _
lifting of garbage - : . Yes No

(vi)Whesher Sifing of

garbage from dusthins

ismenuglor

nkchanical i.c. for

cxample by using of fron- _.

(Please tick mark) : Manual Loader =~ Others, please




{9 a3 . ST W T ; -—'ii 3 i =

3. Transpuriniios

(i) Tauck-Tipper T : .
GijTractor-Trdler - '
GviRefso-coliector -

{(YDumpes-placers -

{vi)Animal Cuit 3

vty Ticycle -

{viii)Others (ploase: %

specily) : e

5. A awy claris made to call for private firms eic, (o atiempt for processing
sfwaste niilsing trehualogies fike :

Wasto Utiliaation  Proposals _ Steps taken |
Tocknology (Quantity 10 be procassed)

-m ) .
U Vemmiculture :
i Pellctisat
fﬁnﬁcﬁﬂsit‘m,
m.m
awmmmmMMmMum
wabygiealc operations of :

sukhorised staaghteriag -

(i Malbalcmstruction




D P T A
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_ THE GAZETTE GF INDIA : mcmmam ' [PartW—S8ec. 3(ty]
icbeis) lifh

{#) Encroachment in Pasks, ,
Footpaths etc. :

7 How wiauy dums are identificd ang wheiher
these ave provided with sanitation facilities :

8 mwwwfw
Taling peaal action i Yes
{ iyes, bow mauy cases registered &
settied during last three years
{Bive year-wise details)]

9, WWW

thy Hwnmyﬂospimmcsmﬁcr
thcwmnlafﬂwt’mpmm

| (il Whatmuhndsm

- Wn s
* for disposal of bio-medical wastes 7

rmboymmﬂwpmpﬁﬁm
settiag up of common treatment fac:lrty
ford:spou!ofblo-medwdwm

(ml-lnwmymmmmgﬂomes, :
Clinics etc. arc operating in the city/ftown
and what steps have been taken to check
disposal of their wastes '

Dated ; ... .. Siganue.of Musigipal Commissionet
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Ref  Your spplication number _ dt

.

State Poliution Control Boardll’olhm Contral
examining the proposal " hereby
taving  their  adeisbtative | office &t
10 set up and opermie waste
disposal facility at on the terms and
m(ﬂﬁg&mmm}m“mmm

1. . The validity of this authorization lsﬁli
renevwal of mthorization s 40 be sought.

. After the validity,

z The State Poliution Control Board/Pollsbon
Cnm'olcnm may, ummmwﬁhmm&cﬁe
mﬁawwﬁﬂmmumcmﬁ»mmwm

3. mma&mquWWW(mm- :
MWMMﬂwmm:puﬂmd&e&wm*
{Protection) Act, 1986 (29 of1986).

Blace : . State PoBation Control Board/
Poltution Control Compmitics:




Fom v
fsee rule 3(1)}

;gm H—38kc. 3{iH

Focunnt of Asstwal Review muuwwmmm

To,

Cenirsl Pollution Comrol Bosrd,
(Ministry of Eavironment and Forests )
Govermnment of India, «

*Parivesh Bhawaw’ East&qﬂuﬁmr

DELHE- 1109033
1 Nanwafthe&ﬂdlﬁimwﬁimy

2 l&m&ﬂdﬂmnf the Siate Pollition Comtrof
Board/Poliution Control Committee

3. Nomber of nmnicipal suthorities responsible for
.wdwmmﬁmtk
StatefUnion tervilory vader these rules

4. A Summary Smunmonmgrmmw

wmmmwmwm

Plesse attach as
manicipal suthorities in respect of ampiememmmn Amexure-1
of Schedule I[mie4(3)]

5. A&mymmmmmby Phascmh#s |
municipal suthorifics in respect of implementation Ammezaco-fl
of Schedole HMﬁ“Nﬁ?ﬁﬁﬁ

5 Am;mmmmm Plesso atiach as
municipal suthosities in respect of i Amexare-Ti
of Schedule Y {rales 6(1) and (3), 7(2)] '

7. Asunuuy sateuest oo progress made by Piease atiach as

- municipel authorities in respect of i Annexnre-IV
of Schedole 1V frules 6(1) and (3), 7(2)] |

Dale: Chairman or the Member Secretary

Place - Stme Pallution Control Board/ -

Polhwiion Contvol Cnmnntec




_g_\gxa-—w-tsci.}__g. : I T ; P | j:} 7- 19
i Form -~V
fsee vule 9
1. Daweand s of actident
2 Semmaofmludmgwamﬁuu . N
3 Themmdwﬂmaouﬂem
on uman beatth and the environment
..5. B . e i.'s L
6.  Stepstskento alleviale the cifects :
7.  Sticps taken to prevent the recurrence
of such an accident
Date: ovvriaanas Signatwre
| Place: .oeeennnneee Desigpation -
iF No 17-2/95-HSMDY
V RAJAGOPALAN. I Sccy.
4

ey ity et . e

mhummd iz Press, Ripe Road, ump:.mmamm
ﬁmh&m&m‘mm-lm D

- At
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ANNEXURE --fy'f
—118—
1% THE HIGH COURYT AT CALCUTTA

constitutional it Jurisdicstion
(Am!!m si&)

MePe Hou )59 2Y (W) .0f 2001
- m the matter of; |
An application under Article 226 of o .

the constitution of Iadier ...

=And~ GoeE Lm e

-

In the matter ofs >

The Ramchandrapus BRAgos-Rghiched i .BSFER

committas & Ors.
. -.:6“&0&!’3.‘

81. Dﬁ‘ﬂ'ipﬁm of . Annexures ' m- %o,

| ﬁog docxmntrundmr . -
1. writ petitiens . | i ; to 1f .

- .:2." Xerox ccpiss. of decision dated ‘P! _ }76"@ ff
5~3-1981 by the sub-Divisional -
- : Officar, BArrackpore _ “i q . apw
v 3. Xerox copy of letter dated - fpa.X? . L
: 34=8.2001 issued by the local g &
- Municipal Councillos : : . Zﬁ) 07:;) :24
4. Latter to the mmtty of : pat
~ pollution comtzrel - : . local
5. Letter of decisions of the pla-  ‘P=3' ’2_2-—' -
trict Magistrate = : by
§. .atter of objecticn of the Patition ‘Pud’. 2\7 ?;t‘l 288+
7. Letter of the chaizman of the ‘pabt o 7‘ C‘D (7 L
.. panihati nunic.tpalitr - B

o mmts-on-mcardt |
. Mr. Jeshobanta Rakshit . . _ |
o Cfﬂo )ﬂ'-'- “lﬂk mtm’- R _ : L g
High cou::t. calcuhtn, : ' : : y ot
» dats

: ar Msociaeiun am no'. 9,




-dw ' T ! ﬂ\:_
Bl 1192
LIsr _QF DMSES
1. smmmmunmc:m#- .
mmmmmumm PO SOIOPIEL BoBe
lated axed. | =
2. WS, 1981 \ ‘
rhare was dscision st the chllnbet of S.D.0. Barrackpore in
wmutmmu.na.mmnmmxmnm :
Mmtmwmmhmozmmmum *
mmwwwwmmm s
24-parganas snd as ‘s pesult & RGN0 W3S umwm $4Ds0e
parrackpors to that effect:

3. August 24, 20013

4. patter to the Sub-divisiooal pollution control Suthoritys
5. September 3, 200 '

6. suptember 5, 2001.:
'rhe writ petition belng u.p. NO. 13368(w) of 200%, mmw
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Te Sapkenbar 13, 2001, : i N
mmmmm-m=wm
m:umoxntu&-muutumu

Rimichandrapur Tenching ground.
8., Septambar 17, 2001y

rumm.mumgm
wmwummﬁmmmﬁm. '

Ragcesentation of objection sulmitted by the petiticsers..

*

!
|
9. September 22, 2001, ‘. _ S _ }[
I
f
f

10. Jsnuary 30, 1999, - . .
‘. ruchumuefmmmmmam. |
1ummmm«nametatmz¢-mms
:ummmcmumamam

pzmozumatm-m

POTNS o raw

1. Tha inhebitents of Ramchandrapur Sodepur, District North
2¢-parganas being thickly populated area have been suffe
| ring very mhfmmmmwmmm
| mtymnxumauunmoeam -
ground various a:umntu smongst the people,
2. Soveral attempts were mads on behalf of the local pecple for
'nuoval of the safd tranching ground, several d,uenum ta
place amongst the Ganeral Administration, municipal Adainis.
tration and the rupressntatives of the lae-.l pmgh to x'-lel '
the said tren um ground aince 1975. At lut. a. dlchun
bung @WeiOs NOs 1358(13} con dated 5-9-81 was resolved at tr
chember of the 5.D,0. BArTackpare far remcval of the said
"'mmmtommmmummw
de.cisions have: Plesse issued by the uhtx:l.ct m ﬂa:
contde. ..




—y i? L&
N

3.

24-perganas oo 1Te9-2001 for removal of ‘che-satd RS
mmemm.-apartof.'mmm .
which is not temabls. '

.The p_raseul: mmty of the municipality is adeuent not ta

to remove the samo mmhiw ground from dlmly and

axthou;m the pPanihati punicipality has. been posuui.w
s.mxdpxmofmmmmu-mtnrm '
reBS0D, mmamxudmvmhﬁwm-p

1593 whereby the Muaicipal suthority is stmﬂ.! bound

to clease the public placs.
ttttmw
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mmzmmcountmcﬁma |
constitutional writ Jurisdiction ' ]
(Appellste side) | » : !
e . : - ;: -
w.pe NoolS 2}9 (w) of 20013
In the mtier of ¢

An spplicetion under Article 226<§f
~ the constitution of Indbat ..

 ~And- S
In the matter of: - |
A writ or writs. in the natuze of
uandasmis and/or Certiorssd and/ox
prohibitions and/ox 0¥ other
appropriste order ‘-’f.",ff’-;'?".,. ?}nétim
or directionsi

~Ande

in the matter of; _
The West Bengal wundeipel pet, 1993

f PR i - ] \ ’
In the llttcf of: Gmen n -
The West Bengsl sunicipal (@f wesdr

_sanet) Act. 19971
~And-
Ia the matter ofn |
The nest Bengal Town 20d coumtay(Pls=
" nping sod pevelopsent) AcSs 19793 -
rnde _‘ |
In‘th_c' matter ofs ' S
AIR (prevention sad contzod pf |
P#llﬁtion} Acte 1931;_-_ '_“"‘ f L

o “X ’
) 8
H




b -
oo s

L T

- . —42A3—

' ~And- K
In th uttu' ofs
viohttou of an ardnx m noe
31350{13)" o dated 5-9-81 Lssued
by the gub=pivisional officex,
Barzackpore for remsvel of the
frenching ground st Raschandrepurs
sodepaz to snother plese belsg
scheduled,

- eAnd=

In the matter of

An impughed erder being memo.

No. 6583/con, dated 17-9-2001

issued by the District Kaglstrate

North 24=paxganas for finding out
of dhmtinauitob-um'tu _

duoping qxound as a part of Yor

teIs BeRsure;

G o g . .
e e e
. BB .

. =~And=
N A o ‘ —_I'nthé‘mtteroft ‘
1. Ramchandrapur WW&
conmittee comprising of about ten
thousands fnhabitant ’Kt [ 11
pamchandrapur, P.0. Sadepul,
) P.5. Khardah, ‘pietricts North

24-parganasi

2. The c:onunnr.mwt
ghagar Uchched Ccommittes st
vlllagos Ruchaadnpur, FeOo.

o Contd--




North 24-Perganss.

— 4G

Sodepur, P.S. Khaxdsh, pistrict: North
24~Parganss;

3. The Secretasy, Rsmchandzapur
Kslyan Samiti, village: meschandrepur
P.O. Sodepur, P.S. Khardsh, Districts

sew o?.é%““t!v

]

"V.m"'

1. The m-trkt lluhtntc. North

24-pargsnas, P.O. & P.S. Barasat,
Dist.~ Noxth 24=parganas.

2. The Supexintendent of Palice,
North 24~parganas, P.0. & P.S. Baszsat,
Districts dMoxth Muga_nu.

3. The sub-oivhional officer,

Eamckport sub-bivision. PeOe & PeSe
Barrackpoze, Nistrict: North 24~Pgs.

4. The Chalman,
panihati l‘n&clpclitvg P«0O. Sedepur, -
pigt.~ North 24-Parganas.

« s« sRespondents.

The Honlble Mr. A’sh’ok milar Mathur, chief Justice and his
comanion Juatices of the sald Hon'ble Court.

'rho hunble petition of th- pct!.t!oun
abovenamd most rup-cttuny -

———

‘ “ﬂtdccoo A




tah : . _ ‘
SHEW Hs \

3e That the potttioms sxe the hu-abulng em:.m
of Indis having theix pexsanent address as mentioned to the

Cause Iitl‘c . . .

He

2, That the petitioneT no. 1 is N auochtlon foxmed

by the johabitants of locallity of RAmChandTSpuZs sodepur and
w-nlbo:.e! ﬁidnmhmn aze §s may 38 tmww
sbove who aTe the tex pwlﬁg inhabitants under the panibatd yond
cipality. The said ghagar Ur-hchcd cosmities 15 meant for COnGE”
ting movement 3% W 11 as upxuontinq the iohablitants of tho“ii
srea of Rauchmozapur in ;uppo:t of the Tight snd jﬁst CRISe oS
of removel of # gexbage ground therein peing & public place. '
BhagaT Uchhed coanmitiee, elected by the inhautam of the sald
ares of mwhandmﬂr. smﬂlt_th.-n':uﬂchllu pusssshell pepdals
park, LeICe pagk etc. ins Gnna:n ngeting snd the pctitm
Now 2 ts the secretsry of Ramchandrapu¥ xalyan ssmity, Ramchandzs”
. puzy PeOe sodepul, PeSe Khazdshs pistrict North 24~Pargenas
having its yegletration no. 576183 3nd the sald RaMCRSNAZEPUF

Kalysn samity is in full co~ordination and sssocistion with the

gald Rn:hsnd:apur ghagar uchched coamittes fOF the W:ﬁiﬁ

and lawful aovenent in ﬂppoxt of right and just of :nmul o{ tht

gald garbdes g:ound axm 39 welle

that tnexe {15 a huge ausbex of

a, That the petitioners statc
tapp:oxiﬂtelﬂ

tax payrng sphabitants as BT s one Lakh people
ing 3t Ramchandzepuss simultals, HeBe Town, paksninpaldy

A:un;éhal.. L,I_.C. P;:k Mandels parxk Heow colom.

* gandhinagaks sodcpur ‘and 1 _
of Xhagdah and Ghoh. nist:iet-north 2‘-90:9&» .

T P
oo s b




=

T

L

. pur adjoining gast of the 'Sedepu¥ nedlwty stotiun? undex panihati
JWciplnt'f 5 wazd Roe 23, within the Police stations mndlh.

"4, That the petitioners state that a densely and thickly populated

the panthatt mniclplntf being the mpondent no. 4 as the sald

", That the petitioners state that the said avens, that ise

aunicipality have becods densely and thickly popul&tgd and -ddt by

B — 1 26—
the vincinity of some mniszpn wozks of panibatl metpauty. .
?ox thase inhabitasts O of. the salé eatize localitiesy ‘Aheze ds on

CITCASES SR

ead.smca of » traaching gzound of night el /ganbiges as 3ls0
nkkikn The mm et solid wastes which situates in and around
the heart of the ¢ ¢-ngely and ‘tidckly populated locslity which %8
very much being & public place as stated sbove under the srod
sup.;vhion and coatzol of the panthati Mmdeipatts - of mwmw-

nist:ict Nuzth =P AXGINEBe o . e

sxes has evolved and developed in and around the said trenching

gzound at mnehand:apu: during last fifty yesrs at the instance of o g

Meipantv has been sanctioning bullding plan, matation 3s
slgo veceliving due taxes from the $nhabitants, And, the ininh!tauts

of the ssid azed of Remchandrapir at “ho sme time have heed

- guffering frod acute health hazards and incursble dissases ap to

the existance of the said trenching ‘ground cred ting nulsance alr
pollution and othsr hazards and 1nbygioaic problm st hm- S

mnchaﬁdxapuz, sigultale and all other areds uithin the Panﬂu’d

side there 45 an extistence of the s2id tranching gxound of gubzgﬂ '

pight soil and carcesses of panihati manicipality which has been

causing stending nuisances right in the heaxt of the s3id areas

sk cffe" ing heslth nazards of the jnhabitants 3¢ algo causing

incurable diseases to them like epidenic atc. and the sntize state

of .mimmnt in the axess have becose 80 dsager fox 1ife that

epidesic in &3V panner may cose out 3t any time 18 the azes '-ﬁh_'-h

may be beyond controlo




ERTCE

1t is expected that the Development of Naw
' _d.te'of Traching ground &t sohispots will be
 completed by theiend of June, 1982 |
The municipsl autbozity will sbsoxhed the -
present Trenching ground at namchandrapus, SOdepuT,

R SV

fyom the lst week of July, 1982. s B ;

~ The another mesting will be convened by the |

. gub=pivisional Officexr to renew the presence of
| wozk, by lst week of Febjuary, 1992.

T

s&/=
Baxin Basu, : _ _
sub~pivisienal Officer, i
Barzackpore. . -

Meno. no. 1358 (13) oW peted & 9/ 8i.
‘A xerox copy of the said letter is sanexed hezets @ - .-

and marked ass letter 'P'.

Te
decaded to Femove the said trenching ground st Ramchapdzepur. o
Mahispots v;i.de the said letter dated 5-9-8l have dope pothing :- . ;
the other hand, they have beed gamping geshegeg pight.sabd ;- i
ond caresses of vest aress of entize Sodepusr Kha:ﬂh;-n&-fmh-v_:': i

" in the said Trenching ground at Ramchandrapure 2nd the local
by the petitioner’s organi sation have

. ' That the suthozity concerned having sgrecd and ' o
' ‘ b
;

and on

T e - -

{nhabitants being xepreseni pd
bean L_-,-:.inﬁlt_o door to door of the
~all types of ha.za:&s csusing out of

raespondents to seek ralief of
the said trenching gzound but

.. an have been in vaine
BT - Xerox copY of tte letter of local counc! *lox h_ annexed
 hereto and mazked as letter Pelte a |

cn'ltd- ees
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patitioneTs moved snd tppmd‘cd to the _
pollution control boaxd bY nlkl-ng ‘ D .
n on pehalf of the inhlb&toatt for taking | ;
snid trenching ground putin

-te

g, That the

mmgmtatto
necessdry steps 2§ rqgtrds the

reé‘ﬁ«ntatiqn jg annexed lsc:cto

4. Thst th-:eafte:.

rocal i.nhabi* ants throv
phages Uchhad coamittes woved and f {led two _appncatum-

pefoze the leazned executive uagistratc BaxTackpares that iss \ .
;
{

e is apder sectlon and is ws.

sk of thc code of criminal procecure on Sept

under section 3“(2) and 101 at the Cods -

those two applicatiom
(4 c:minal proceduTe which were registered on ll.?- clso 2230/200%
ely, the 1 amd " Hagistrote

and MepoCose NOo 1162 of 2001 respectiv

at Bar;u...kpore passed necessary 309 ysusl orderse ' i
_ -

rs dated geptember 3, 2001 paswl by the

. 10. " 7nat the orde
, 1eaxned llagist:ate u:o duly cevved apoh the uspondﬂts hut

sating uco:dtng to the ¢aid oxders % _
petitioneTs nave moved the HO Hon'ble: court having pgqrod gor dize”

¢tion of carzying © ose two orders dsted 39-2001 passed

py the 1d. W
dispossl pefore the Hon'ble

WePe No. 13363 (“} of 20{:‘)0
fully puttiug tho u-b!xsj of
mu\'-‘h of Mh ‘w

ou the sd.d

11, That the respondents are foxce
he s'aid_ R_amc_handxapu: to the

uptng the gatbage nig\_\t"wil. uﬁtsu ctc.
Trenching g:ound viich is danqo:ous to mn 1!.5
violation of the P h the petiﬂone:s cave

lelva' to thc refo: st ‘the time of haazing.

rovi.si.ons of law u'hi




12. That on Swtdlber 13, 2003, the Di_ttrict Maglstzite, e

Nogth memu convened s seeting 3t MMs ofﬂcd wharel , *

‘ the jxai.maﬁ of the panibatl sunicipalitys Bub-u;ivislml | A
officex, B'arriakp'o_u. supe:_imc_r;dant of pollice, Noxth 24~

parganase Local Hembex of the Legislative Aspenblye Local ' .

Poltemautbo:ims and the pstitioners waze present. 1o the

wame
R B S

sald meeting consensus :éach-d-mngst the persons p_tount

in the sald mesting that the‘ said gazbage around at gamchandzs~ _ o

pux would be Temoved ¥0 another place fro® the said sxes of ,b‘
. RamGhSRATIPUT mim-'

13, That the result of the sald meeting in the ManRer of
decision some of which hsd not - Teached unanimously weé igeued

ey vy’
rem e

py the pistzict uagistzate, Mprth 24-[ 3¥gandss paresat the

respondent o 1 belng WeRO«

-
-4
-
&
¢
a’ L ]
g
s
&
:

whereby the respondent no-

wunicipality not to throw any carcass Lo the said Mauﬁﬂ!‘m

pur Tyrenching ground any BOTe.

18, That the Respondent nos 1 further diyected in the WATO
ne, 6583/Con da. ed 17=9-2001 Mt the p.niuau-muiesp.nw

Lithin next three months will constyuct the bwudax:y_win

azouind the existing gasbace aumping ground at RoOchandTspur.

15, That the yespondent no. 3 fuxthes directed i8 the ssid

memo. c3ted 17=4=-2001 that the panihati nicipslity and pls~

trict A&;binistratlon ag & sast of long ted™ ReRsdITCe with

the help of jocal peovlie i1l find out alterhative ezes 0

gound of the Muni sinalitye e re_:.:pemémt

be ue.? ? gumping ¢
nos 3 gurtheT dizected tnat o Wb .sbls axed 15 not wltinately

lflo'uhd in the event, ;pncp_:igtc‘ autheo
and the nistzict Adainistration ¢ _
shage dusping grond . _ ﬁc

gity will be moved bY

the Municipslity .
that the facilities of the sxistisg o8




~4B0—

=10~

could be upgraded by instalation of guitable equipments for
scientific disposal of the Municipal Garbage. '

A xerox cocy of the sald letter dated 17=0=200} is

. annexed hereto and marked as letter 2-37,
. . o .

16. Tust Lae petitioners state that a rapresentation of
ob-ectlion to the said decisions of the respondent no. 1 was '
dJlY sybmitted to bhim on sept. 2“. 2001 raising one prhﬁxv

and bse.c cuections by the inhabitants of the ssid sxes of
ramchandyepur and the patitioners too. Becauu. the resoval

of tte said tranching ground at Remchandrapur could be made
| within very shoxrt period #nd not a3 & part of long texm wesgure
25 thexre is already acquize some pests of land at Mehi spota PoS.
Ghols, [Hstrict North ad-Parganas before long back. And, for th:lr

T T T e

PUIPOS s, the-Feéspondent no. 3 issued necessary order dated 5-9-1981

) boing Annexure ‘P' to this application.

A xexox copy of the sald represcntation dated 22~9-2001

"is annexed hereto snd marked as letter 'P-4'.

LS

i7. Moreso, the chaiyman of the minicipality in his

letters being mewo. no. PWSecy 48 dated Januazy 30, 1999

scattted ti- © some plots of land at wshispota, J.L. Wo. 26,
o alresdy been scquired and poss™

P.3. Khardah (now F.5. Gheola) hav
or the purpose of uaintainiug

essed by the ranihatd mnicipality f
rvices essential to the 1ife of the community.

se of altemative axea to
) of the mﬁplmi'
by the panihatl

supplice o c! .
Thezefore, particular land for the purpeo

' be ugad 3s dumping Station {Gazbage fround

itself 15 h_:‘alzeaoy acquixed ami posusud

zd.'mg to Law ond the sa*d T:enching ground at

Manicipality 'écco
of land

Rmchamixapu: cen @
within a very short period for the sakc

sily be rmved tc the sa!.d plot |
uf tbe interast ot the X

nembers of the. public. '

rcmeFeanr e -

-




gazbac: duaping ground a¥ they have bewm miﬁ ‘the Mt

sgtite by delibe: ataly #id willfully cresting pamm i’nd"

wile o —— i‘g-j_-——.

A xexox cory of the said letter dtttd 30-1=1999 1s N

- anomxqd hereto and mazked ss letter p-5'.

18. ' That the petitioners state that the Tespondents have
practieally found altemative phu ox places for wng
gaibages, night soll, cazcass instead of the 613 rancindrepusr

< e Mimg

to ‘scie other places é.:r!.ng last few deys.

19.-‘ That the petitionexs state that thw have come to know

chat the pinthati smnicipslity 1s not the owser of the said
mehﬁndztpur Trenching ground ih any mamer ‘and they capnot ~ *°3.
use it as # garbage dumping ground under sny cimmtm.n A
MOTPEO, the densely aud chickly populated ares in-and “asound
trf- said garbage gxound has dwoloped for which the uid qubtﬂ
Bt could not be used. for a singlé moment fn wm:ut oF the

AR t‘y’i

mﬂ:m of public.

20, That the resﬁundcnts are doing or discharging their duties
gzinsr. the civic life bf humanity. ' ' -

23, 'nsat the xespondwtc are scting against concept. of welfaze

niifgince off vHE'énid ﬁuncaiuu ground, | S

e

22, That the rnspondcdt are violating their own agnmut i.n not.

removing the sald trenching ground fxom Ramchandrapur to another

place whersin ._thé plots of land has heen acquirad and possessed by

the authority cor nexned.

23. Thast the ponsheti . _aipe. - has got alternative place oF.

places to dump on the gazhsges, cixcases, nlght il etc, as
1t has been doiug 8o hutad of dumping on the said tretiching

ground at Ramchand:apur during last fevw days.

24, ‘That the resyonm.ﬁ., »ve doing or discharging thels duties .

smplne




“)ie — :L 3 2\.—-
againg'. the Shinfc 1ife uw rest 1) 1 sa eovirodi
pollution in the a:oand the laca!uy of m iv e

25. mtt.the.ngpgm‘ asxe uﬂn’g" .mﬁ.tﬂli*u&*ft“
walfare state by delibesately snd willfully éiesting mir snd
environmental pollution and public nklssice off the eaid trenchbing
ground at Ramchandrapur.

26. That urless your Loxdships be plessed to pass an gmi- R

restraining.ihe Tespondents from dumping on the gsxbibes. cazcases,
w.gnt soil . etc. which are dlnqoﬂnu to the human’ 1ife on WW
Ramchandrapur mnching mnds st Sedepir -and/or dizecting them to.
ramove the s2id Trenching ground, the mamm member of the plhlic
mam.tantsldtuu-rﬂim-wt shall m#mlt loes:

and injury and that's way this writ qpplléauqn te most uzgsat. k0
move before the ''on'ble Court. ‘ ) e e,

27. rhat the. app,l!cation is mdo bonaﬂdc and in the htmst
of j“tti‘.o : b

28. That being agg:imd by ang’ jiuatisﬂod with the ilhgtl uts
of the respondents, tho pat:l.thm bogs to move tlh tppneathn
under Article 226 of thq coust:ltutiou of Iudh as Mm-l
pellution.contxol matter on the following szongst otherss

S GROUNDS: o
For that the respondents are forcefully pntting '
the meabers of the public to the amkth of death '
by operating the said trenching oxound of night
soil and garhages which sre daagoms to hm 1!.!0. |

b £

R T v i g -
B e R A L i g

)

IR




i1.

i1t.

TV,

Ve

vi.

* willfully cweating air and wim- s

- - =133

por that the usﬁndﬁtts sxe deimg or
dischazging thui duties against the clvig- -
-1ife of hmntty by cresting. ‘s and

envuomtal ponutiau in and around the
locslity by dumping the gubigd on ﬂf”’mf o
garbage ground which situstes within.the
heaxt of the loéality: . ave W

-For that the respondents are utiug aguutt

concept of welfare state by dnlibom,l R
- Pt v 14

b
aegpban

pollution and pubbic nuisance off th.' Ty
ir_ﬂt_cbing avound;

For that the Tespondents are vielating thelr
own decision in not Temoving the eatd .
trenching ground from Ramchandzepuy: te. snother.

place dimin-plots‘ of land.has: haen. scouized by

the authority. concexned..

i’For that the the respondents are. forsefully:~

:and deliberntely using the said Trenching gxound
as dunping stetion of gexbages, caXchses, alght
!son. although they have dm m&»

dunping station. L D

or thst the respondents, have adnittul tiut
aidgubagccmaﬁmldhrnﬂm PP
pa:t of long term messure although it caddbe

removed within very short pexiod s the Pani*

i.af.i wnlcipality lias been. acquiring and
pollution particular plots of land for tho

putpﬁ 50} o‘

& .
L
1
- E
‘
b

L

o i v i 1 e

L T e
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%8 14 xX*

in the d:culntance as stﬁ;qd s 25:" ii :
your p.titiomu most husbly snd N ?
respectfully preys that your u:aw
' uwl&qnciwtlv be plessed to iiﬂ#ﬂ
2) A writ oF writs in the nsture of |
Mandasus commsnding the nq:ondoats.
their men, agents, sexvants, to a¢t y

accozding to jaw and further dlx n
them to xemove the said gublqe mm

gt

ground at RamchandTapus, PO, sodepu:.
§.5. Khardah within panihati mdwutv
to an altemative place 8t thimti.
North 24-pargsnss OT UY other suitsble
place for dumping of gszbeges night soil
etc. within very short period.

b) A writ oF writs in the nstuze

of Emhibition prohibiting the respon~
dents thelr men, sgents, unnnts from
using the said Trenching ground at
-namchtnd:apur. sodepur as Gaxbage dump™ . \

ing ground any further $111 the disposal

of this wrll spplication:

T e e

¢} A writ or writs in the natuxe of

e i

Certiorarl comand* ng the rupondcnts
cumtents and pEpeTrs to S
¢; that consciomable

justice m3Y pe done O the ﬁetitl'oﬂen _

produce all tue do

.this Hon'ble court

and membexrs of the public;




And vaur v}&titimiet. £

-1s-
d} .ﬁnle nxsz in tems of praye
(a}s ih) and {c) ss above;

RSP bw’* AL s

& =L b A
ek il B TR Tal

L men, sgcata. s;znutl £zom tuiuq tﬁ’*
| sﬁie gazhage dumping ground et
Wmd:npux. Pl todepur, Pr?

o ;-“;whw wts xha%gh‘* plotzict ¢ itk m*&g%a
e Bk EmiReil dgfwgg gaxhagu aatiasn. ﬁ% tﬂ

o, Ehnedin,

S ﬂf»‘& 41 Bte. sy further i1l the &l ’
- of the intexest. appucatloa,‘.;_ "
' £} And(o: 2o pess such other amzex
.ox ordeveiélummetisn o3 ﬁmctim
o wwd iy @B ?m;kcmlmrﬁ?gma
iy s, propeEs | R

in duty muqﬁ‘g&g;.}--m‘ifvﬂf-

La bpomh TS 52

WL A WEE D
ceztifiao that the " . fgitieﬂaa‘
p-etiitimexm.?:s,hyml anszjea o LE “_D
has tyen authorised to sweal end oy
siq,n this petitien on behalf of S »;,f,,a.;?i
.thl. petitioner T G'fdr,) -
B At
i o ) DR ﬁffid&:‘i—iﬁ“;“

’z
-
[
T
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A AV

I, shyemal erju son of Late Pazssh am Banexjes, ..
aged about 54 yeszs, by feith l-liady hv Occupstion Sordu sesiding
at sode;fura F+S+ Khardah, Districts Hoﬂ:h 24~Paxganss, do hexeby
solendily affism snd e3y 3s follows:

1. Thst I as the petitioner no. 1 in the interest case and as
siuch I am well acquainted with tha facts and circumstsiuces of the
. .case and I have duly suthoriced Lo swear and sign ‘tMc.-‘potithn

" on hehslf of the potitioaer Nov Ze

[»3('7'

2. That the statement made in paragzaph I to § /5 are tive to

ny knowledge and those »ade in pangnphs (1 J’% [({
and informstion derive s fzom the records ahy wirieh are verily
believe to be true and the rest are my wvespaciiul guhmissiens -

before this Hon'ble Court.

prepared in-wy office .. - _Bedeponent is known to ue '
'-/7 - J ’ Lala P.' . c(; k' M'W |
> Q[// QJAM‘Q% L Clerk to Mr.
g:l/f“""'&dv ate

solual? afﬁ:nd ‘before me
~ on this the [,ﬂlflm of Octoberx, 2001.

'@“ssinm;;

P
—_

¥

i
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.1 VES OF THE SGEETIN . 4813 I 14
] Bt SASKPO.E O P9l Tl : ETTION .

s._,.ots &7 ALOd

-t T . ”rﬁ’

S OF TREHC TG R0 @15 Fiow RAAGHA TRAPUR,

LR

S‘CL.'.*FJR. T .

avderidse

*

. EHS, PRESEST

T e N—

1.Snri Tpsl Bhattacharjae, MLA

-

Sai Indu Mhuswn Sarkar, Measl re Baoi Fchhied

Comnitl .
Snri Shyamal Bwmnesjee b ewioe ' )G
Sari Swker Das RN DA i
Suri morwysi Cne Dis RS wsf} Qme

Sari Snbn.‘gs gxgerjen - - I, B

Seri Dhurjsti Podeinstis- ~ 07 =Jow
‘%-!.;rjee. .

5 ri Samarnn r- Lal De Knan-TonvenoI «do-
ari Zwrin cReed, 8.50,0, Barrockoore

Swri A K.Chaotwpalnvay,Asll. S.P, sursankaors

oz , . -
Zari AK. G.ishy S.0,P.0, Fil-horin
ST AlDe Mijuiiwr, Graiivin, Panileiti Lamininality,

S:rxi D,?E. -‘.'iush, Commissive.cr, Jami itd, k6 af
3 Pauihati h.u..;ciq-.{ity. .
- —--.—-qyl.:

5.2.3, ﬁ‘it‘:"'k‘péré t:v:k the zhair,

o drpen o

After t!’a:o:qb.dismxssims 2f the pmblem thn ar

- ing dec isi*ng .'!61'4‘ ax‘xivc.u at u".:ni"uusly.

13

e Pa'tj.h.at& Muntcioality siouuld start %--uno.:j,~t--ly

the vk uonm:ct.ad Aith the developuent of newly acqui md

land

at MDnJ.SDOta. Mcquate police proteciion for the

puronse willbe rendeud to the Municipality. Prior to

that c:ns_truction. of road and! sulvert leadéng to the

newly

the “uni

- ok

Styuir=d Trr:::';n-in-g ground . sns Ld-be trken up DY

izipality, The Municipsl Auchiyrity will stert

vk ky 15th Or:ta':;-.-r, 1931 it requined oolice
Cont'idvrva el




S B _fgg

protectiom, The actual d37€ of comaancumEnt af this

work sipoull pbe repdiLed U3 tne Adel, SePuy Barrackoore
e 7 days snead.

by <2 Municipality at lea.
y acquired land should £ 4

De.vel(.pmnt work of newl
Ge ¢rom the 2nd week ofs November, 196l It is

comnen
zxpeetut TRt the;ﬁaveloment of new site of Trenching

- q&bmd at b.an:!.sputa i1l b2 completed py the end of June, -
1982,

The L_iunici.pdl authority 4ill abondoned e presant

frencaing ground 2t Ramchandrapul, Sodepur from the ‘nst

~7 week of July, 1982,
Another Mtting will be convened by the Sub~

pivisi nal Officer to revew tii. progress of work,

—— vy lat naek of FubmuTaTls ‘1.982. : -
i - é - 5"1/\"4.-.1 i
vl (Barin Basu }
Sub-Divzsmna 1 Officer
Barrackpore. ‘ 1; >
. :
aso0, No 3 1358 - _{13) oow __DPATED: 5/9/8
topy fo-warded toShri, . ) ST
3 . i /’{Cr-‘“ﬂ; }An i/Cv Dee br Wy fi““"?‘h,-&lk‘
for information and necessary 3ction. )
e L wE ‘ | ( Hyrin Basu)
: o - _ Sub-Divisional Officer
‘ : Barrackpore. : .
;y?-- _ "i"'
\ : E x
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S OF DAStriot Haglatoau |

Drocevdings of e e ting nofoogg, v,
North 24-parg.u on 1. 0% 0L w0 il aLm, . n Teantetitg with dungtns
& Gae Azl at eme el o tro fnstng IR ke
SEInA Ol Akl Ty s :

{4 HTred i af tiw Ppartt oL g1 the EOLL g pre Luclosﬂa,

LI} DLoavrias .-':égistz‘? L, Moyt ~r=laganal are sided ow:r the
ARt Lad 1::1‘.:1._;;::&. Lo o soursions, hxinmnan, panihati
sanderralicy exnlan o w situ fon, Tonwinor of ot
AOMT LAL T RpE T Ehajar Ucc 3 t?e submitted the Grounsn o
the buasls of which Loy -2 the mgitation, ML, A,
eaninatl wxplained ™ o g o Er Dhstuty, S B,, Bortn 24on. .
LI e SOPE Valusole sy ETNMOGY L3wWards seluicoen of i,
GroGlen,

Avier e adbare disoin, g tolliowinng ue CASLCRD taiv sair -
&) Lanihavi Mul%icii;ﬁlit}' Waia BT I Shrow any carcass e or
Raschandrapur Garbas: grouna any more . .
D) re » short tem PR ASUIV,  panihieti Municipality within nawvs
ThIee noaths will construct the Doundory wall arcung the
Cxistin, garbage dun.od ;O JI3URG ar Remchanare,....,
T Fen . hoati Mundcipelot, o usw “13tricr Administration as a pare
3T ioa¢ term WS a8suIe, wiiii Yne nClin of local ;,é’gpl_e willi fiaw
GUt alterative area to tu usec as = dumping ground of the
Munlcipality, If suitas'e apes is not ultimately found in tier
event, OPYORPTIisate MMitnricy o)l b moved by the Munietpaiity
anU the District administratios s that the facilities of tiv
Crlrting garbage dumning. Tvounc eeyld e ungraded by fnstallce
tict of sultable eculprent: LI seountlfie d:sposal af the
tunlclipol garbage : _ _
S}l SonoErmed wiult ts mencor o)) neCRssaTy o
owardis Lor implementutier £ the angve cecisicns,

. .
T omeeting end with thars. +o eVIryone present in che mrenin.,

- I;-:Tj —

Jistrict Mwgistrate
. HETER cémPasganass

Men

hd

Ha

i
el o i R —
-..:-con-o---,v-.oil“ . . ) “aw'do"t.l?--o:osva-
Copy :longwith the Paciossires corwarded to the ;. -

Supdt, cf police, lorth 2i~parcg
M.Loh, Tanmdhani,

" Chatmian, Penihati Municipality
Convenor, Ranchandrapu:
I.C., Khaercah p,5, -

Rig
e

&0y Ucchhued fomnttree,

Barscss,

anas, Barasat, o S e 1

n‘ifl‘ifﬁ Hagi .Qet-'--" ——

North 2.parganas
Barasat,




RAMCHANDRAPUR BHACG ‘R UCHED (¢ YWMMITTEE
- RAMCHANTRAFUR. SOULPUR. 24 PARGANAS(NG

Ref : T Date: 220972001
N
To . -
1. The District Magistrate,
North 24 Parganas.
Po. & P.S.- Barasat.
'North 24 Parganos. .
s
2. The Superintendent of Palice.
North 24 Parganas,
Pe. & P.S.- Barasat,
24 Prmganas(N).
3 The cia M.,
S ar vt LMD ¥
. Sodepur, PS8 oo
. »argars{NJ,
Subjecti- Memo beir, -uu &583/Con. DY 17/9/2001 issued by "
Hon'nie Distmict Mag 5. - e Mierth 2. Parganas ax regars Ramchanor
Trerching Ground at Scu. . 24 ParqanasiN).
Resp: - »d SIr.
W. the .ueameme.:T  law-obid ng inhabitant: ot Romchandrapt.-
Srmet.C e rapukion. M-oeta Park, LYC Park, Arunachal. Sandhinogar, £
Towr: De skown Pally. u:.der *12 Panthat Mumcipality have resolved in a #rass
meeting wnveved by Sri Shyamal Banerjee, R.B.U.Con 22.9.01 ar 7. the
! foliowing decisions unanimously for which your kind attention is drawn to.
the tacts s regards cforesoid memo. issued by the Honble District
Magistrate North 24-Parganas dated 17.9.2001 on the following amongst
other : L R I
.t GROUNDS - e

1. ‘Wi regord Yo ‘p_répos_al,l:deci‘slon no. (a) as stated in the smdlnemo . _
~ we are in full agreement that the Panthati Monicipality will not throw :




A — 149—

any Carcussfs: o the Romchandrapur Sarbage/bumping ground.
anymore ' y | _

2. With regard to the proposai/decisions no (b) ond {c) as stated in the o
said memo dated 17/02/2001 we emphatically object and dispute to
the effect that the Pamhati Municipality as statutory body has
already acquired and taken possession of certain plots of lond under

. Mouze Mahispote Ji.Ne.26, P.S. Khardah (now P.S. Ghola} in the
district of North 24-Pargands on 17" May 1975 for the purpose of
maintaming supplies and services essential Yo the hfe of the
community {Copies enclosed for ready reference). The said plots of
land hove Deen given possession to the savd Muricipality by the goed
office of the Learned Collector of the District af Nor++ 24-Parganas,
that «s the Honble Brstrict Magistrate, Nor ™ 245 1t 0 ¥R
bv wirtue of the Fonrnle High Courts - - . Lo
posTas: on nf - said M.nicipality.
That, ‘he Sub Disscral Officer, Barrc KD Jursouhl o i
acquisition of the sc.u plots of land and p ccssion thereof v fhe
Municipst *y, izsuca ar order being No. 1358( 3 COM ueve - F /1581
(Copy +1wiosed for a1y reference) cor ag - <Teaule 07
remova: ct *he T  renching Ground J° SGruoe < ~ound ar
Ramche “rupe Gk €0-5 ruction of a new Gartage &rour 2« *he 3G

~ plots ¢t tond at Akorispota being acquireo nd poswessed v T
Nuriicipoht / but *er The reasons best known to the concerned
authopyt'-. * e aperaTion >f Thyg soid order of Ine HOLI hns been kept

LAY

agbevar-.

4 vni. ez L neussions and dehberciore ne.d or lﬂsr,13"‘
Semier. w ¢ L. 7 -« nstorce of the Diz* agistroie North 24
wa-- +  the res o ~ oerintendent of Pol..- i~ ort. . 4 Parganas

Mmage - ' ODMSEVOTSA tro +f the Cgreasses are withd-o:r then the

- Airpory Aufhomty of Dum Dum Airport would have no objection fo
construct ¢ Garbage Ground for dumping Garbage and Night-Sail on
the said plots of land at Mohispota which are still inpossession of the
Panihati Municipality. ' :

%. That, while the Panihat Municipality has got its own plots of land at
Mohispota as stated cbove which ore still.in physical possession
thereof and a process for removal of the said Garbage Station of -
‘Ramchondrapur to said plots of land at Mohispota wos initiated ot the-
instonce of the government in the year of 1981 as aforesaid, the

: Lo enid )

[ B




%
g —

Garbage Station at Ramchandrapur may kindly be removed to the smd

place with immediate effect as the Hon'ble DA, North 24 Parganas by .

His said memo. Dated 17" September 2001 as a matter of palicy has '

practically admitted for removal of the Ramchandropur Garbage

Ground as a part of long term measure. But while particular plots of

tand are being possessed by the Panihati Mumicipality'in accordance

with law the soid Ramchandrapur Garbage Ground ‘may easily be

removed to the said plots of lard being still vacant i accordance with

law and while law does not stand in the way of such remova! the

authority concerned may take appropriate step in this regord for the

sake of the interest of the Tax -paying inhabitants of tne Panihati

Municipality who have been residing in and around the said Garbage

Ground at quchandra_pur after having been nermitred o the

itnority of the Panihati Municipality in accordar<e wi*t faw - - €0

+%~mire from the effect of ar & envo ~mor7et pat.dos ™ T1g

w3 3 of the sovd Garbage 6round situated o’ e hwas” iand af *ne
wrsity ond thickly populated ares while there -« N et
~easure ir “he hard of concerned author™s. )

& In view of whe! hove been stated above we 7€ unueTs e wauld hicg
te regiast you to vake appropriafe step bv rihahirs no i ccess for
remcvai of the o-bage/Night Soil vrousd a' Fswimndranu-,
Sodepur tn Moh:ckoota and/or elsewhere wrinie thr - «.mthS Ti Om
the date of recewpt of this representation cnd *hu:. sc. our hves
from gir and environmental poliution and gblige e

%nkiﬂg you,

Yours faithfully

- Date: 22/09/2001
':;":;‘ 117 nl- ' I S ,y
dA !
Shyamal Boner jee. '

‘Convener of Ramchandv‘-apur Bhager Uched Co.mmiﬁeé.
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n sSri Mavoaranjan Sarker, et
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' THE MIJNICIPAL COUNCILLORS

" OF PANIMATL -

’ TPy lHAYE 28 PARGANAS (N}

TN TR
C Tos, ’ . IR
Memo No. PM/SECY./ AR e Datedse = o0, 05:F

Tos o . S
Trie Collector,North 24-Parganas,
Land Acgquisition Department, '

Barasat, North 24~-Parganas.

" Sub: Publication of draft notification for acgqutsition

’ of land in Mouza-Mahishpota,J.L .No=26,P.5.Knardah
Dist. North 24~Parganas for establishment of 2
Trenching Ground Vide L.A. Case NO. LA=-1I1/1 of
1976=76 ‘ K ' )

Ref: This offlce HMem> NO. PM/SECY/24,Dated, 21st. Oct. 4~

sir,. N
I am surprised to sse your notification of North 24~Parganas
. Roe 214 LAM4/12/1997-98 dated 21 .12.98 publishod in the Gansshakti
 Patriks on. 29.12.98 that (1) R.8. Plot (in full) 676 & (1i) R.8.
plots (in part) 496, 665, 668, 669, 670, 674,675 and 684 resd with
the part of R.8. Plot Nos 665/752 & 671762 under Mousa Mshishpota
T L.NO. 26, Po8. Xhardsh in the district of Worth 2é=Psrmsas, arw
going to be sogquisitioned inspite Of the fact that the said plotas of
land were tiken possession of by this municipality oo.17th May,1975.
for the purpose of maintaining suppliss and services esseutial to
‘the 1ife of the community as storesaid. The photo copy of the certi-
~ ficate of possession of the said property msde over toO this sunici-
pality-together with the photo copy of your notificatica published .
 ip the.Ganashakti Petriks on 29.12.98 is collectively marked hersto
as.Annaxture = YA* £Or your ready refersncs. S

A . q N
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tHE MumuPAL couuczhi_oub'
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'Pm' (TA3176
ffhce in thé inszant ”ﬂﬁ@.;;n ca\F‘Fiérq'ériidnd have beﬂn
o T pogﬂgsq on Of to thls municin1' Loy oy y'n..r c'ood office,
:t1urn s no ru:son to 5» n e e o hy e nﬂuuirinq body as the
said’ plots are under phvsiﬁal pOuSBbSiOﬂ of this municipality and
is utLlizing the same 1n terms of t:he solemn orders of the '

“Hon‘ble High Court at Calautta. _

'*'his mun:cipality in its latest corressponoance ‘addressad

to you. re fe’red to abwe requested your good self to enmsure aoqui-
sition. of the s&id plot.a of- land in the. 1nterest of Public Sewice _

as pemissible under the law Of the 1amd.

In viaw of tho 1ntrtcat:e situation,. I roquast you once. agcain

~tr initiate the proceeding of ncquisieion of the. land in. question

in faveur O this muniaipality 1naccordanca with' law without any .
further delay. by munqinq .hd./ox: deluat;inq the um plott of land

from thc pmpoud uotificattan to:: conatruattou a: b@m ﬂ:y.- :

Encloi= As "qt'utﬁi‘jg--a'boéo. o

Copy to. .

1, Mrs. Mira- Banik. Councillor. Hard - 23 :

'rtxer-Seicre'tfaﬁrjff, TR - N
- Ramchandrapur Ka‘;tyan Sanity, _qu-in‘c.:;h'a' 'd-'
i.nfomtion plesse. e

,\\ Y o; PANEHAT{N_ :
“mwmut 24 PARGANAS Ny

e —
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WP 0. 15274 (W) of 2001

Dage -

Joemie gwerlpl’

25,7,
2003

Mr. Amjad. Ali ' ' B . D oo 194 ——

Mr. A Roy. Chowdnury

. e .FOr tha patitionar.
, Mr. 3ubrata Banarjea SN o
: . T T oFor' thn \S\tatq LN 'r

. Mr. S.K,. Dutta SR e .
.\' Mro D.K. e . : B K-"-‘\_.
Mr. S. Mondal B

«+FOr the Panihati Municipality L

Ny . Partha Sarath‘ Basu
Mr. Fazlul Hagda.s

“ae . For tha }'NDA

b gy

'Ihe maln gr.i. avancas of tha petiticnar in. tha :

1 writ pqt ition havo baen sorted outs for thn Rimn,

._has pxepared a Scham@ for.mx. ocessing anc! ramwing
"tha wasto. The learnad Counsal. for tha }QADA is
presem'. befors ma and ha has submittad that his RS

1

: client. has raceived appropriata fund for implamntin‘]

-the projact frfm the State Govarn‘mnt. He has furthar

submittad tﬁat his chent will inplament the. projac‘h

= for whish about 2% years tlma 1s madéd He has.

.If that happens. uub}.ic funa o

“|further submdtted that imadiataly after c:ampletian
et the project tha same will T:e handad ovar ‘to tha
Panihati Municipality and thg project will he run

] by the Panlhati Munlcipality and apart from givi‘ng
jtrial x‘un, R4DA will nct shoulder tha _-

“':ms ibilit im :

=s-of. runnlng the project aftar it is 1nstalled. To

1up}.ament theRprojact accarding to tha prasent

estimate,abou t/2.33 Crores would ba required At ‘the - ~

.tima of inplementihg prDject cost may go up. B

Accnrdlng to the maxned c,oun elv appearing far the

.paniha' g Munici.pality ,-aits financi.al csnditian may

e oAl

not help e zan the projacti aft‘er‘*it 1s in’plemented. co

ha tune of moro "

'thér;[.‘! croras wil;, e wast.a.c:. .1- think much bef"m

bty DEEI
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]the Project is-uz:p}.cmentad, the ~UAlcipasity nuet . - .

in consultation with tha_Stéta Sovernment decide thg

mannlng ang ;;:unning ths same.
“‘ -

Until such tsms”
implemanteq and

Péni_hati Munic fpality,

Practical either porso-
naily or ‘b'y épp'.\intlng 8N appropriaste Comnittee for
that RPUIDOsa, o

.+ . This dispogpg °F t he- weit pet ition,

Theras shall bs no drder as tg, Casts,

Let xerox slain S of this order duly

L Gourt) be handeg dvar to

Rbglstrar, (Cehuryy
1 Appellate Jide

fta.
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S . - ANNBRURE-P/O
= . proceedings of the meting held in the Chamber-of District Magistrate,

North 24-Parganas on 13,09,2001 at 11 a.m, in connection with dumping

_'nf Muhicipel Garbage at _Ramchantlrfmur Garboye dumging grgundu_g‘pder
" panihati Municipality,/

A

{13 Details'cf the participants of the meeting aiC ericlosed_.

A District Magistrste, Worth Zi4-Paryganas presided ower the
meeting and initiated tne discussions, Chalnman, panihati ]
Munici'pality explalnzd the pi2sént situation, Convenor of tnt
Ramchandrapur Dhagar ‘ch‘:‘nhed fommittee submitted th2 grounds o
rhe basis of which they kave started the agitation, M.L.A.,
panihati explained the zntir: history, 5.P., Horth 24-~-paiGad”

offured gome valuable suggesstions rowards sclution of the
problem,

Lfter threadbszre discussions fellowing decisions were takan

a) EBanihati 1-1unicipalit'y will Dot tShrow any carcass to the
Ramchandrapur Garbage ground any morc, :
b} As & short term measure, Panihati Municipality within nexv
shree months will construct the boundary wall around the
existing garbage dumping ground at Ramchandrapur,

¢} Panihati Municipality anG Diztrict Administration as a pa:
of long term measure, with the help of local people wild £inc
out slterative area to be used as a dumping ground of the
Municipelity., If suitable area is not ultimately found in th=
event, appropriate authority will be moved by the Municipaiity,
and the District administration so that the facilities of the -
existing garbage dumping ground could be upgraded by installz-

tion of suiltable egquipments for secentific disposal cf the
Municipal garbage, '

4) All concermed would to render all necessary ccoperation
+owards for implementaticn of the above decisicns,

The meeting ené with thanks to eéveryone present in the meetin:

ol

District Magistrate
North 24-fFarganas
Barssak,

o : -
Memo No-co%gg ?‘J '! (“‘:ﬂl—w 17 L r L

3
RN

Dated--c.l".‘l-vuoln

Copy alon with the enclosures forwarded to the -

1. supdt, of Police, North 24-Parganas, Barasat,
2. M,L,A., Ponihati, '

3, - ..~ Chairman, panihaty{ Municipality.

u‘L—.’"-" Convenor, _Ramchandrapuf Bhagar ﬁcchhed Sommittee,
s, ~ I.C., Khardah P,S, '

District Magig? .
North 24-Pargdhas
" Barasat, ¥ e
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 ANNEXURE-P/30
o - =197
| RAMCHANDRAPUR BHAGAR UCHED COMMITTEE

RAMCHANDRAPUR, SODEPUR, 24 PARGANAS(N)
Ref : ' Date: 22/09/2007

To

1. The District MﬂgiS'?rafe,

North 24 Pargangas.

5. & P.S.- Barasat.

~orth 24 Parganas,

ke Superintendent of Police,
North 24 Parganas,

. Po.&P.5.- Barasat,
74 Parganas{iy),

"
%]

)

R Chairman,

Papshati Murigipality

Po - Sodepur B 5. Khardakh,
- 24 Parganas iR

Sutimet . Meme Being No. 6583/Con. Dt 1, B/2001 issyed by the
Hdable Distpies Mﬁgis‘r.ra're, North 24 Pargance »-.: regards Ra.mchandmpur
Trenching Ground ar Sodepur, 24 Parganas(:J).

Respected iy,

We the undersigned law-abiding inhobitants of Ramahandmpur, '
Shimuitala Tarapukur, Mandelq Park, LIC Fark Arunachal Gandhinagar, H g
“Town, Daskhir Pally, under the Panthati Mu Ricipality have resoived in g Mass
ime‘_eﬁ'ﬂg conveyed by Sri Shyamal Banerjee. RB.U.Con 22,901 at 7P.M. the
: :folfowjng decisions Unanimously for which vour kind attention ig drawn -+q
‘the facts qs regards aforesaid memo. issued by the Honble District
Magistrate, North 24-Parganas dated 17.9.2001 on the following amongst
other, : - ' .

. 1. With regard to propbsal/deciéion_ no. (a) as stated. in the said r'ne'rho',_
We are in full agreement that the Panihaﬁ'MunicipaliTy' will not throw




any “ Carcasses to the Ramchandrapur Garbage/Dumping ground -
anymore. . '

. With regard to the proposal/decisions no. {b) and Ec) as‘sfa?ed in the

said memo dated 17/09/2001 we emphatically object and dispute to
the effect that the Panihati Municipality as statutory body has
aiready acquired and taken possession of certain plots of land under
Mouza Mahispota J.L.No.26, P.S. Khardah (now P.S. Ghola) in the
district of North 24-Parganas on 17% May 1975 for the purpose of
maintaining supplies and services essential fo the life of the
community (Copies enclosed for ready reference). The said plots of
land have been given possession to the said Municipality by the good
office of the Learned Collector of the District of North 24-Pargonas,
that is the Hon'ble District Magistrate, North 24-Parganas long ago
by virtue of the Han'ble High Court's order which are still in

- possession of the said Municipality.

E#

- That, the Sub Divisional Officer, Barrackpur pursuent to the

acquisition of the said plots of land and possession therec: by the
Muricipality, issued an urder being No. 1358(13} CON dated & /9/1981.
{Copy enciosed for ready reference) containing the sch “ule of
removal of the saidg Trenching Ground or Garbage &r - ~d at
Ramchandrapur and construction of a new Garbage Ground on the .

plots of land at Mohispota being dcquired and possessed by the
Municipality but for the reasons best known to the concerred

authority the operation of the said order of the SDO has been kept
abeyance. | |

. That in the course of discussions and deiibern?ions held on last 13™
September 2001 at the instance of the Dist. Magistrate, North 24.

Pargands, the respected Superintendent of Pofice, North 24 Parganas
made an observation that if the Carcasses are withdrawn, then the
Airport” Authority of Dum Dum Airport would have no objection to
construct a Garbage Ground for dumping Garbage and Night-Soil on

the said plots of land at Mohispota which are still in possession of the
Panthati Municipality. ' '

. That, while the Panihati Municipality has got its own plots of land at

Mohispota as stated above which are still in physical possession
thereof and a process for removal of the said Garbage Station at
Ramchandrapur to said plots of land at Mohispota was initiated at the
instance of the government in the year of 1981 as aforesaid, the

| % I

—298—

s
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Gurbage S?aﬁon af Rcmchcmdmpur may kindly be removed to the said
place with immediate effect as the Hon'ble DM, North 24 Parganas by

His said memo. Dated 17" September,2001 as a matter of policy has

practically admitted for removal of the Ramchandrapur Garbage

Ground as a part of long term measure. But while particular plots of

land are being possessed by the Papihati Municipality in accordance
with law the said Ramchandrapur Garbage Ground may easily be
removed to the said plots of land being still vacant in accordance with
law .and while law does not stand in the way of such removal, the

qauthority concerned may take appropriate step in this regard for the

sake of the interest of the Tax -paying inhabitants of the Panihati

Municipality who have been residing in and around the said Garbage

Ground at Ramchandrapur after. having been permitted by the
authority of the Panihati Municipality in accordance with law as also

suffering from the effect of air & environmental pollution being

caused of the said Garbage Ground situated at the heart land of the
density and thickly populated area while these is lawful alternative
measure in the hand of concerned authority.

3. In view of what have been stated above we the indersigned would like

Yo request you to take appropriate step by wmitiating vhe process for

removal of the Garbage/Night Soil Ground at Ramchandrapur,

Sodepur to Mohishpota and/or eisewhere within three months from

the date of receipt of this representation and thus save our lives
from air and environmental poliution and oblige.

Thanking you,

Yours faithfully

Date: 22/09/2001
wg/(aownwt /é-u«w-y's. |
Shyamal Banerjee. |

Convener of Ramchandrapur Bhager Uched Committee.

\k
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Government of West Bengal
Municipal Affsirs Department
| Writers’ Buildings, Kolkata.
o, 1SINVAJC-10/35-45/2085 Dated, Kolkata the 6™ January, Z012..
vom - Joint Secretary to Government of West Bengal

‘s - Fhe Chief Executive Officer, KMDA,
Prosashan Bhavan. Salt Lake,
Woliaes-700 604

ST,

.. - 1 am directed to send herewith a cupy of the letter beamring No. MOS
(UDy09251 171553 dated 19.11.201§, which is self-explanatory, and to request you (o

kindily develop as Scheme with detailed estimate for shifting of existing disposal ground

lucated 3t Ramchandrapur to a new place at Mohispets, tand of which belongs to the
Panihati Municipaiity. ' - ' - ' : -

{ am further directed to inlorm you that some fond support from the
_Departrient can be envisaged as s00n as the scheme is ready. '

Enclo: As stnted, )

Y ours faithfully,

Seil-

Joint Secretary

No. IRTGMNMAAC 1035452005 Dated, Kolkata,the 6™ January, 2012.

Copy forvwarded for iformation o '

1. The P.S. to Minster-ot-dtate,

- Miunistry of Urban Development,

Covernment of India,
.. Nirman Bhavan, New Delbi- 110 01 1.

il ':

. Ve Chairman,

.. Panihati Munlcpslits,
© (. Paniteaii, North 14 Pergauss,
iHin- 700 1LES

_7 3 The Llonvenor, o .
Ramchandrapur Bimger Uchhed Commitiee,
Runchandrapur, P.O.Sodepur, '
¥oolkata- 708 LI6.
-
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ANNEXU RE ~— P/I?,

l{Ml(‘HA\TDRAPU R BHAGAR UCHHED COMMITTEE

/ ¥ RAMCHANDRAPUR, P.O. SODEPUR, KOLKATA - 700110 Q_OL"—‘ |

To ‘ ' ' Date:'(jé?#O?‘Q_O/é_ '
The Hen'ble District Magistrate, : )
North 24 Parganas,

Barasat
Sub: Submission of Mémorandum of Immediate withdrawal and/or removal of
Trenching ground of Night Scil and Dmnpmg Garbages from Ramchandrapur
T Sodepuir, Kolkata-70011¢ '
Respected Sir, - ' - _
-

Kindly Refer to our- earlier subm:ssrons and/dr prayer dated 21 08 2011, 01.09.2011, 25.09.2011 for shifting
the Trenching Ground from Ramchandrapur, Sodépur, Ko!kata ~760110 under ward no. 23 of Panihati Constltuency
and furthermore draw your k:nd attention to thefact :-

[

2) that the area where the dlsposal ground is sitpated had been surrounded with the thickly populated residential

area ;

3) that the thousands of. peop!e residing at Ramchandrepur Simuitala, H.B. Town, Dakshin Pally, Barmashel,
Arunachal, LIC Park, Mendala Park, New Colony, Gandhi Nagar. & Tarapukur have been suffermg nuisances , evil
effects and pollution- effected by the Trenchmg ‘Grolnd of Night Sorl and dumpmg of garbages since long time as the
said trenching ground is in the heart of: the above said localities; -

4} that considering the rigcessity of shifting the trenching ground. from Ramchandrapur , the thickly populated
residential area several agreements made by.the Higher Authonttes in, 1975 & 1981; {Xerox copy of agreement, 1981
is enclosed for ready reference) EXB-1 ‘

5) that considering the earlier prayer and subrissions as well as Pollution Control Board’s report for relieving the
people from poliution, nuisances and nasty smelt the Govt of West Bengai (Maa Mati Manus) has decided to shift
the trenching ground from Ramchandrapur on 06.01.2012 ‘under letter no. 18/MA/O/C-10/35-45/2005 dated
(06.01.2012 of the Jo:nt Secretary to the Govt. of West Bengal, Kolkata (Xerox Copy Enr.losed» EXB-2)

6) that West Bengai Pollutlon Board’s observation.may kindly be seen at EXB-3 wherem it was written that “it relates
to Fundamental nght of ‘the People to live in clean environment which cannot be violated.....- considering the
prevailing situation should be outright discouraged and direction towards shifting / remaval of the Bhagar from the
heart of ward no. 23 of Panihati Municipality, at Ramchandrapdur may be issued with immediate effect;”

7) that residential houses at Ramchardapur are within the hé-ﬁdshaking distance of ali around the trench'ing ground;‘

8) that with reference to our earlier prayen and suggestipn of productlon of electricity from the garbages the Govt. -
of west Bengal has decided to start the project for eiect?‘ncrty prcxductuon at Mohispota

9) that on 3 March 2013 the Tnauguratlon of laying foundatlo'n stone was m‘augura'ted by the Hon'ble MP Sri |
Sougata Roy, Sri Nirmal Ghosh M.LA, Panihati and the then Chairman of Panihati Municipality, Sri Charan i

Chakraborty where the members of RBUC and other emment councilors were present;

.10} that an agreement between Panihati Mummpallty and Rochem Separation System of India Pvt. Ltd. was srgned
~for the project.of the electrlcnty productlon and 3 Acres of pIot of land was grven lease for 30 years;

11} that there was no 'viilage nearby at the sa:d-ad;acent area, and thereby no q‘uestmn of residential house;

12) that it was so far visible only a ditch and/or low Jand at the said area; E
X . . A . B ! . - . COﬂtd...Z
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13} that there exists only Kalyani Express High Way Road;
: . SE.
14} that there exists Electric Sub-Station of W.B.D.C.L.;

15) that no person made any objection at the time of lnauguratron of Laying of Foundation Stone by the Hon' ble MP
at Mohispota on 3" March 2013,

16) that more than 2 years past from the order of Govt of West Bengal and one year already passed from the"'
nnauguranon laying foundation stone but no shifting has yet been started; .

17} Under the above circumstances the mass gathering: resolved on 06.09.2014 for immediate shlftmg the trenching
ground and kindly save the people of Panthati from poilution and other dire consequences specially those who are | |
living at gge adjacent dlstance of trenching ground for which a mass signature from different Clubs and Villages are
placed f-mm-your kind and sympatric consideration of shifting the Trenching Ground from Ramchandrapur

Waiting for the early cansideration of shifting.

Thanking you,

With all the best,

‘ ayrs slncere[y, : |
Encl. & 2 3 A‘ /3 ‘
, Xa- , %08 | | /pb uga g)q )/L/
3 7. S }Lp_.aﬁ‘g (SHYAMAL BANERTEE
| CONVENOR

( W—(’/ZMC‘ZM?f M ads ‘E‘j mnﬁ% R.B.U.C., RAMCHANDRAPUR, SODEPUR
Meona Thate 1500 ) |




o |  Government of West Bengal Pl >
b . Office of the District Masgistrate
w North 24-Parganas,Barasat
District Municipal Affairs Section. ’ | »

| | AnnEXURE— P13’

'Memo No. 155 /DMA . Dated:16.092014
. N~

fo - ~ - —203—
The Chairman, ' _ .

Panihati Municipality,
North 24 _Parganas.

Sub : Application of Sri 'Shysimal Banerjee,Convenor, R.B.U.C., Ramchandrapur,
Sodepur dt.08.09.2014.

Sir,

With reference to the above, the original letter of Sri Shyamal Banerjee, Convenor, RB.U.C..
Ramchandrapur, Sodepur d1.08.09.2014 along with a Mass Petition are sending herewith which will
speak for itself. You are requested to look into the matter considering the gravity of circumstances
and send the necessary information directly to the applicant with a copy to the undersigned.

Enclo:- As stated
Yours faithfully,
ol
For District Magistrate
North 24-Parganas, Barasal.

L )ﬁﬁm No. 155/1(1) [DMA Dated : 16.09.2014

Copy forwarded for kind information to Sri Shyamal Banerjee,Convenor, Ramchandrapur
Bhagar Uchhed Committee., Ramchandrapur, PO-Sodepur, Kolkata-700 110.

B

For District Magistrate
North 24-Parganas,Barasat.
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. meeting for shifting the Trenching Ground from Ramchandrapur as yet, which will lead us ta.go on movement,

af _ AnnExugs- PlJp
. —R09—
RAMC]IA\'DRAPUR BHAGAR U CHHED COMMITTEE |

RaMCHANDRAPUR, P.O. SODEPUR. KOLKATA ~ 700119

B . N .
To ' ' c . Date: }gr 1o 2ol
Shri. Swapan Ghosh, ' '
" Chairman, .
© -Panihati-Municipality,

Sub: Removal of Trenching Grounti‘frbm Ramchandrapur to M.ahisgc'tg_ .
Sir,

jWe convey our OM Vijaya Priti -O Suvecha and you are requested to convey the same 1o other eminent
Counciflors in your Panihati Municipality.

2. Please refer to my letters df: 16.12.2013 and 08.09.2014 regarding shifting of Trenéhing'ﬁround from
Ramchandrapur.

3. In this connection, your attention is drawn to Memo No; 155/DMA dt.16.09.2014 of Hongrable D.M North
24 Pgs, Barasat to you and 3 copy to me under Memo No: 155(1)/DMA dt. 16.09.2014.

4. We met you several times and you are kind enough to assure the shifting process would be started very
~shortly and progress report would be intimated from time-to time. But neither you have responded the
+ Honorable D.M's letter nor intimated the starting of shifting process / work even you did not call us any

* 5. In this connection your attention is drawn to the fact that it is resolved in the genera) mee’cmg if you do npt

make any response on or before 31.10.2014 with reference to above we would be compelled to do movement
by not permitting any sort of dumping at Ramchandrapur. You are requested to look intp the matter with
reference to above said mema no of the District Magistrate 24 Pgs North, Barasat to consider the shifting
process immediately for taking effect and report to the undersigned.

Yours Faithfully,

. Copy forwarded for kind information and necessary action to :- J@WD
1) District 'Ma'g.istrate,' North 24 Parganas, Barasat 3&1
2) Sub Divisional Officer, Barrackpore, North 24 Parganas Q\‘ O) C

3) SriSougata Roy, MP, Dum Dum J / C

4) Sri Nirmal Ghosh, MLA, Panihati

5) Astt, Commissioner, Police | Barrackpore
6) Vice Chairman, Panihati Municipality
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i i e o i,

o Office of the
urticipal Councillors of Panihaii
Panibati, North 24 Pgs, Kollxta - 700 114
b Phone: 2553-2909/2563.4457

- Fax :2553-1487

‘Website- werw.panihatimunicipality.in

Email ID- pagihatimunicipalite@vahoo.co.in

| NePMIGenWFT.GM4st B 77 Dme: 25 112014
To,

The Converer

Ramchandrapur Bhagar Uchhed Commitree

Ponihati, North 24 Parganas

Subr: Discussion on Ramchandrapur Bhagar at Ward — 23 wader Panihatt Municipality
Ref® Your letter dated 18 of October, 2614 ‘ :

. Rir

in response to the letter under ref,, we are pleased te make you kmown that a session with Conittee

representatives would huve shortly been taking piace to discuss on seweral issues in conmection with the
surject noted abave.

You are, therejore, reguested to fook after the mafter MmmﬁzWicpafAMMagMg s
civic services in usual course favoring the lakhs of citizens under Panihati Masvicipal jarisdiction.

Your attendance énd precious opinion may kelp derive some ways out i d’m- regard.

With sthanks

Chairman

Parihati Muricipality
Chairmarn

ranihati Municipatity

A

-
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The Chairman, ‘ . Date 28.11.24
Panihati Municipality

Pamhata‘ _ : : . _ h— QO 6 *

Sub: Removal of Trenching Ground from Ra'mch.andragur, Sodepur to Mohispota

| Sir,

Please refer to your letter No.PM/Genl/T.G./14-15/577 gt 35-.1'1'.14 received by me on the day at 3.45 pm at the

peaceful demonstration center against the dum_ping. - '

2.ln response to para one in.your letter under reference “a session with committee representatives would have

.been taking place shortly to discuss on several issues “ does no arise at all at this stage because several

_meetings and discussions were held with you and with our beloved MLA Panihati, but no result compels us 1o

. lead peaceful demonstration, now require only to comply the Government Order dated 06.01.2012 for

. imp!ement'ing and /or activating the shifting work because the foundation stone was aiready laid down and a

Ieasl.‘e also 'ﬁiven to.
3. In response to para 2 of your letter under reference it is to say that implementation of Government Order
dated 05.01.2012 had not been implemented to remove the pollution of lacs of citizen under Panihati
__municipal jurisdiction. ' ' '

. 4. in respect of precious opinion .referred in you letter it is to say that on the basis of our precious opinion the
Government of West Benga! had already ordered the shifting the Trenching Ground from Ramchandrapur to
Mdhisgota and aiso under proceésing th.e garbages would produce the Electricity , and so that the foundation
stone was laid down on 03.03.2013 and the lease was giveh on the day .

5. Now the question arises as to why the work of shifting has not been started. Even the surrounding walls and
overhead sheds have not heen constructed . It proves that more than one year and eight months have passed
but no effort for shifting work was initiated,

6. We several times meet you in your chamber to know the progress work of shifting and in every time you
assured us that the discussions were going on and the progress report would be intimated from time to time
but not intimated at all. '

7. In the sald letter you requested to assist the favour of civic service to the lacs of people under Panihati
municipal jurisdiction. But it is for your kind information that more than forty years we are favoring the civic
service to the people of Panlhati municipality for the sa ke of Panihati people. Now the question arises as to why

o the dumpmg would be contlnued tilt date in such a thickly populated area at Ramchandrapur. To get free from
pollutmn and make cieanliness ali over Panihati- garbages are required to be processed and thereby to

produce electricity.

Contd...2

’
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) . .' - ‘ P v )
‘8. it is resoived u'nammously in the general meetmg at the peaceful demonstration centre on 26, 11.2'014'that the

'Trenching'Grbund from Ramchandapur may please be shifted immediately. So long the TFrenching G(oun;l from

Ramchandrapur would not be shifted according to the Government Order dt. 05 01.2012 the peaceful

rt of dumping would be contmued and/ or would not be allowed to dum
soon as shifting work woul_d b

demonstration against any so p. As

e started the general people would think for withdrawai the peaceful
deronstration.

%, .
9 you are requested to look into the matter considermg the gravity of circumstances by taking the necessary

- steps for shifting the trenching ground from Ramchandrapur.

A

Thanking vbu,
With ail the best,

“

: ' : o : Yours gincerely,
.. Encl. — Xerox copy of one Govt. Order /@1 A/ N
.Dated 06.1.2012 ' - .
{SHYAMAL BANERJEE
CONVENOR

R.B.U.C., RAMCHANDRAPUR, SODEPUR
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1} To ' : :
Smt. Mamata Banerjee,
Hon'ble Chief Minister,
- Govt. of West Bengal,
. Nabanna, Howrah.

2) Jlanab Firhad Hakim,

- MIC, Urban Development
of Mummpal Affairs,
Govt. of West Bengal,
Nabanna, Howrah.

s

Sub: Removal of Trenching Ground from Ramchandrapur, Sodepur, Ward No-23 of
. Panihati Mumctpallty to Mohispota.
Respected Madam / Sir,

o Kindly refer to jomt Secretary, Govt. of W.B. Municipal Affairs Department’s letter C. No 18/MA/Q/ C-
10/35-45/2005 dated, Kolkata the 6w January, 2012 for shxfcmg of existing disposal ground located at.
Ramchandrapur, a thickly populated area to a new place at Mohispota, land of which belongs to the Panihati
Municipality (Copy enclosed-for ready reference Enclo -1).

2! Thanks to the Ministry of Govt. of W.B. and Shri- Sougata Roy, Hon ble M.P. Dum Dum Consntuency, Shri

_ Nirmal Ghosh Hon'ble M.L.A. Panihati who are the pioneer for taking the historical decision for removal the

Trenchmg ground from Ramchandrapur ending long foupirty years movement and to set up Waste to Energy
: Plant of 150 TPD Capacity at Moh13pota from Municipal Solid Waste under P.PPModel.

- 3. Accordingly, on 3 March, 2013 the inauguration of laymg- foundation stone was inaugurated by our
beloved Hon’ble M.P. Shri Sougata Roy, Dum Dum Constithency, Shri Nirmal Ghosh, Hon'’ble M.L.A. Panihati and
the then Chairman of Panihati Municipality, Shri Charan Chakraborty for Waste to Energy Plant at Mohispota
under the consent / permission of Hon'ble Janab Firhad Hakim, MIC, Urban Development and Municipal Affairs,
.Govt of W, B Writers Buﬂdmgs, Kol-700001, where the members of R.B.U.C. and other eminent councﬂors were
present.
4. So far knowledge 1s concerned that an agreement andjor MOU between Panihati Municipality and Rochem
Separatlon System of India Pvt. Ltd. Under PPPModel was signed for the _project of Energy Plant and / or
production of electricity for which 3 acres of Plot of land at Mohispota was given lease for 30 years to Rochem
.Sepamuon System. of India Pvt. Ltd. for the said project to be completed within a period of 40 weeks excluding
' rionsoon from the date of 51gnature of the said project.
X 5. " Our motois to remove pollut:on from Ramchandrapur at!uckly populated area of Panihati, to keep clean
' Pamhat: pollunon free by proper uuhzanon from total garbages of Panihati and to produce electricity under
S . Waste to' Energy Plant at Mohlspota to make up more or less deficit of electricity of West Bengal.
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. _,6. e B{é&tl am cnmpelied to draw your kind attention thatmore than 2 years passed from the date of toundation
- stone unfortunately, neither Energy Plant project from garbages at Mohispota has been started nor removal of

Trenching ground and / or shifting process has been started, as to why is not known to us, though the Govt. of

West Bengal is very much eager to start the said project as well as shifting of Trenching ground from
Ramchandrapur for giving relief to the thousands of people

7. . the meantime several correspondences had been made with the Hon'ble D.M. Barasat, Hon’ble SDO, -
Barrackpore and the Hon'ble Chairman, Panihati Municipality some of whnch are enclosed for your kind perusal :

and necessary kind action at your end {Copy enclosed- 2-6), _
8. As the above said Govt. Development work is not 1mplemented and / or not complied since long time in
spite of several efforts i . the people of Ward Now33 under Panihati Municipality irrespective of all the ages

even old women are compelled to do the peaceful movement since 23.11.2014 till the shifting of trenching '

- ground from Ramchandrapur is decided by the thousands of adjacent residential sufferers.

9. You are fervently requested to kindly look into the matter and kindly issue the necessary direction for
setting up, Waste to Energy Plant from garbages at Mohispota and removal of trenching ground from
Ramchandrapjfur and/or implement the Govt. diréct‘mn / your kind order for giving relief to the thousands of
people of Panihati from dire consequences of poliution and other unbearabie calamities from garbages and Night
Soil which should not be in the thickly populated area reported by the Pollution Control Board, Barrackpore and
time to time shifting decision unanimously taken / resolved by different MLAs in the year, 1975 and 1981.

10. Anmously waiting for your kind order.

T’hanking you,

"+ With all the best,

Yours most obedient,

(SHYAMAL BANERJEE) |

CONVENOR

R.BALC, RAMCHANDRAPUR, SODEPUR
Copy forwarded to : :

‘The Joint Secretary to Govt. of West Bengal,

Municipal Affairs Department, Nabanna, Howrah

With reference to his Jetter No 18/MA/0/C-10/35-45/2005
Dated 6™ January 2012 for kind necessary action at his end.
He is requested 1o take initiative so as to the thousa nds of
people may get relief from pollution.

Yours faithfully,,

N f'i.
: 2 .
{SHYAMAL BANERIEE)

CONVENOR
R.B.U.C., RAMCHANDRAPUR, SODEPUR
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
S NOTIFICATION
New Dethi, the 8th Apni, 2016

5.0. 1357(X).—Whercas the draft of the Solid Waste Mznagement Rules, 2015 were published under the
‘ootification of the Government of India in the Ministry of Environment, Forest and Clisgate Chamge momber GER. 451
(E), dated the 3™ June, 2015 in the Gazette of India, part IL, Sectien3, sub- section (i} of the same dage invifing ohjections
or sngzesticns from the persons likely to be affected thereby, before the expiry of the pryiod of sisty days from the

publication of the said notification on the Solid Wasie Mamzgement Rules, 2015 in supersession of the Municipal Solid
‘Waste (Mavageynent and Handhing) Rules, 2000;

And whereas, oogies of the 5630 Gazette were made available to the public on the 3 June, 2015;

- And whereas, the objections or cormments received within the stipuiated period were duly considersd by the
: .

Now, therefare, inexercise of the powers conferred by sections 3, 5 and 25 of the Environment (Protection) Act,
1986 429 of 1986) amd in supersession of the Manicipal Selid Waste (Management 3nd $andling) Rules, 2000, except as

respexck things done or amitted to be doae before such supersession, the Contral Government hereby makes the following
nales for management of Solid Waste, numely:-




5 THE GAZETTE OF INDIA : EXTRAORDINARY [PARTI—SEC. 3Gi)]

1. Short title and commencement.-
{n These rules may be cailed the Solid Waste Management Rules, 2016,
@ They shall come into force on the date of their publication in the Official Gazette.

2. Application~ These mules shell spply 10 every urban local body; entgrowihs in urban aggiamerations, census™
towns as declared by the Registrar General and Cegsus Cumnmissioner of India, notified areas, notified industrial
towsrships, wrees snder the contvol of Indian Raibwavs, ditporss. zirhuses, Ports'end hathoars, defence estiblishments,
special ecomomic zones, State and Cenual government orgamisations, places of pilgims, religions and historical
importance s may be notificd by mespective State government from tme to time and to every domestic, instintional,
commercial and any other non residential s0lid waste generator situmted in fhe areas except industrdal waste, hazardons -
waste, azardows chemicals, bio medical waswes, e-waste, lead acid batteries and radio-active waste, that are covered
under separues rales framed voader the Environseent (Peotswtion) Act, 1986, '

3. Detinitions ~(1) In these rules, unless the camext, othenwise raopires,- (1) “aerobic compesting”™ means a
cmptrofled process trvolving microbist deoomposinion of organic matter in the mresence ofoxygeu.
2. “mmmrobic digestion” means a controlled process involving microbial decomposition af arganic matter m

absence of oxygen;

3. "apthorisxtiam®™ mrems the permission. given by the Siate Pollntion Control Board or Pollution Control
Committee, as the case may be, (o the operutor of 3 facility or whan local suthority, or any other agency
respansible for procescing and disposal of solid waste; ‘

4. “biodegradable waste " means any organic material that can be degmded by micro-orgamisms Into simpler -
stabie compounds;

5. “hie-msethanxtion™ mcans a yprocess which entails enzymatic decomposition of the organic mateer by microbisl
action to produce methane rich biogas;

6. “bram} owner™ means a person or company who slis any commodity under a pegistered v kibel,

7. “bulfer zome™ wneans zone of no developroent 10 be maintzined around solid waste pmoessmg ang disposal
Tucility, exceeding 5 TPD of installed capacity. This will be maintained within total and area alloned for the
solid waste processing 2ad disposal facility.

3.

“buik waste geperator™ means and mcludes boildings occumed by the Central govmmmdepamnemsor
nndamlungs. State government departments or undentakings, locat bodics, pohic sector undertakings or private
companies, hospitals, rarsing homes, schools, colleges, universities, other educational institntions, hostels,

hoatels, cemmercizsl establishments, murkets. places of worship, stadia and sports complexes having an averape
waste peneration rate exceeding 100kg per day;

*byelaws" means regulatory framework notified ty Jocul body, censns 1own und notified area townships for
facalitating the smplementation of these miles effectively in their jurisdiction.

1.

“eensus town” means an urban area as defined by the Registrar General and Census Commissioner of India;
il

“cominntible waste® means non-biodegradable, non-recyclable, non-rensable, noa. hazandows sobid waste

having e ealornific valve exceeding 1500 kmlfkg and excluding chiorinated materials like plastic, wood
pulp, eto;

12, "composting” means a controlled process invohr‘mg microbial decomposition of organic matter;

13. “contractn™ means a person of fim that undertakes a contract to provide materials or Tabour to perfann u
serviee or do b job for service providing authority;

14. “co-processing® means usc of  non-biodegmdable and non recyclable solid waste having calorific value

exceeding 1500k/cal ax raw material or as a seurce of energy -or ‘both to replace or supplement the natural

mineral resources and fossil foels in industrial processes:

15.

“decentralised processing” means establishment of dispersed facifities for maximizing the processing of big-
dopradible waste and recovery of recyclables closest o the sonrce of genemtion so as to manimize
transpontation of waste for processing or disposal;

16. “disposal™ means ihe finai and safe disposal of post processed residual solid waste and inert street sweepings

asmed wilt fromn surfure dexins on fand ux specified m Scbedolz 150 prevent oomtammnstion of groamnd water, snrface
water, arabicnt air and attraction of animals or birds;

17. “domestic hurardous waste” means discarded print «dmms, prsticide o, CFL bulhs, fibe Tights, exp:rcﬂ
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gzoge,
etc., grocruedat the hovschold level;
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18. door to door collection™ means ‘wollection. of solid wasts from the door step of houssbolds, shops,
commercial establishments , offices . institutional or any other non residential prmmisss and includes collection
of such waste from entry gate or a sdesignuted Jocation on the ground floor in a housing society , multi staried
building or apartments , large residential, commercial or institutional complex o premmises;.

19 “dxywaste”mwastedthaﬂnnbio—degmﬁaﬂcwmmdimm i

sweepings and inclndes recyclable o
2 nom recycloble waste, combustible waste snd sanitary aupkin 2nd-diapers, etc; e

“dump sites” means a land utilised by jocal body for disposal of sulid waste withoat followin: g the panciples

of samitary fand filling; )

24. *extended produocer respunsibility” (EPR) means responsibitity of any producer of packaging prodncis such

as plastic, tin, glass and corugated boxes, etc. for envirommenally sound managemeat, Gl end-of-life of the

pmb@ngpmﬂuﬂr, : .

22, “facllity”™ mcans sy estsblishment wherein e solid waste pocesses nanely segregation.
recovery, starage, coliection, recycling, processing, ‘weatment -or safe Jdisppssl are carvied out;

23. "Tine™ means imposed on waste generators or operstors of waste processing and disposal facifities

under the bye-laws for non-compliance of the directions coniained in these roles andd Tor ye- laws

24. "Form" means 3 Florm appended to these rules;

“handling” inclodes ail activities relating 10 sowing, segregation, material recovery, coiiection, secondary
storage, shredding, baling, crushing, loading, unloading, ransportation, processing and disposal of solid wastes:
“inerts™ means wastes which are not bio-degradable, recyclable or combustible street

sweering or dust and silt
removed from the sarface drains; '
27. “incineration” means an eagincered process involving bursing o combustion of solid waste to thermally
degrade waste materials at high emperstores;

28 “Guformeal waste coflector™ includes individuals, associztions or waste traders who are involved in sorting, sale
and purchase of recyclable matenals; .

29. "leachate™ means ¢he liquid that seeps through solid waste or other medivm and has extracts of Gssolved or
suspended matesial fromit;
30

™ local body™ for the perpose of these miles means and includes the municipal corporetion, nagar Tigam,
wmmicipal council, nagarpalika, nagar Palikupurishad, monicipal beend, magar panchayat and town panchayat,
census towns, notified areas and notified industrial wwaships with whatever name they are cafled in different
Staes and mpion teritiries in India;

3. “materisls recovery facility” (MRF) means 2 facility where non~compostable solid waste can be temporarily

stared by the Jocal body or any other entity mentioned in tole 2 or any persen or agency authorised by any of
them o facilitale segregation, sorting and recuvery of recyclubles from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the Jocal
‘body or catity mentioned in rule 2for the purpose befare the waste is deliversd er taken op for its processing or
disposal; '

32. “pun-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
‘compeunids;

33. "operator of x facllity™ meuns 2 person or énﬁiy, wha owns or operates a facility for handling solid waste
which includes the local body and any oiher entity or agency appointed by the local body;

34, primary mllecﬁon" means collecting, lifing and removal of segregated sofid waste from source of i
generation incloding bomseholds, shops, offices and any other non-residential premises or from zay collection
points or any other Jocation specified by the locad body:

35. “processing” means any scicntific process by which segregated solid waste is handled for the parpose of reuse,
recycling or transfoctestion into new products;
36. “recycling” means the process of wrausforming segregated non-biodegradable solid waste into new material or

product or as raw maierial for producing new  prodocts which may or may not be simitar to the original
products;

37. “redevelopment”™ xmneans nivmidmg of .old residential or commercial tuildings ar the same site, whene the
exisfing buildings and other infrastructares have become ditapidated;
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38. “refused derived fuel"(RDF) means foel detived from combustible waste fraction of solid waste ke plastic,

wood, puip or organic waste, uther shun chlorinated materials, in the form of pellets or fioff produced by drying,
slivedding, dehydrating and compacting of salid waste ;

39. “vesiinal solld waste™ means awd inclndes the waste amd- rejects from the solid waste prxcessing facilities
which are not suitdble For recycling or further processing; o

40. "sanitary land filling " means the final and safe disposal of residaal sobid waste smd inent wastes on fand ina
facility designed wWith protective meastres against poliution of ground water, surface water and fugitive air dust,
witgh-biown Gtter, bodd odour, fice hazard, animal menace, bird mensce, pests or rodents, greenhonse gas
Mmﬁﬂmcpdhﬁmﬁﬂominmbﬂuymﬂmm.

1. “sanitary waste® means whstes oonywising of used diapers, mmrymwdsunapmm;smcandoms,

inpoatinence sheets and any other similar waste;

42, "Schedule™ means the Schedule sppended to zhgsg - pules;

43, "sexpendary sturspe” means the temporary contasinment of solid waste after collection at sccondary waste

storage depots or MRFs ar bins for onwand transportation of the waste to the pracessing or disposal facility;

wnn" mezns sorting and separate siorage of varions components of solid waste namely biodegradable
incinding

s agiicsbure and dalry waste, non biodegradable wastes including recyclatle waste, -non-

recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazerdous wastes, and
‘constroction and demolition wastes; -

45, “servioe yrovider® means an authority providing public etility services Tike water, sowemge, clectrigity,
teiephone, roeds, drainage, enc;

46. “solid waste™ means ad includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institmtional waste, catering and market waste and other non residentisl wastes, street sweepings, silt remaved or
vollecied from the surface drains, harticoliure waste, agricoiture and dairy waste, treated bio-medicad wasie
exciuding industrial waste, bio-medical waste snd e-waste, battery ‘waste, radio-nctive waste generated in the
anea wnder dhe docal suihorities and other eatities mentioned in Tule 2;

. “sorting” separating various components and canegorieé of recyciables such as paper, plastic, card-
boands, metad, glass, etc., from mixed waste as mzy be appropristz o facilitne secycling
48, “shitdlising” means e bidogical decompositon  of biodegradable wastes to a stable stste where it generzies
no leachate or offensive odours and is fix for application 1o farm lanil , 50l erosion control emd seit remediation;

49. “strest wemim™ sxans any perstm sngaged in veading of anicles, goods, wares, food ftems or merchandise of
everyday use or offering services 1o the geneml public, in o sreer, tane, side walk, footpath, pavement, public
park or any other public place or private arez, from 2 temporary built up stroctere or by ‘moving from place 1o
place and inchodes dowher, peddier, squatter and all other synonymons terms which may be Tocad or region
specific; and the words “street vending” with their gnommmics]l watutions and cognate expressions, shail be
comstroed accordingly:

50. “fipping fec™ means a fee or support price determined by the focal smtherities or amy state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of .
resithnil solid waste at de landfilt; _

. “4ramsfer station” means » fucility created 10 receive solid waste from coliection areas and transport in bulk in
cavered vehicles or containers to waste processing and, or, disposal facilities;

52. *transportation™ means conveyance uf sulid waste, either weated, pantly treated or untreated from 4 location to
another lecalion jn an environmentally sound manner through specially designed and covered transport system
50 5 to prevent the foul odour, Httering and unsighity conditions:

53, “treatyrent” mezns the method, technigue or process designed to modify physical, chemical or biolagicul
characteristics or composition of any waste $o us to redoce its volnme and potential to canse harnm;

54. “wser fee™ means a fee imposed by the local body and any entity moeptioned ip role 2 on the weste penemtor io
wover full or part cost of providing solid waste coliection, trunspontzation, provessing and disposal services,

33. "vermi composting'' means the process of conversion of bio-degradable waste into compost using -earth
T .

"

56. “waste generator” means and inclodes svery person or group of persons, every residential premises and non
residential establishments inclnding Indian Railways, defense establishments, which generate solid waste;

57. “wnsfte bieranchy™ mesns the pricity order in which fhe schd waste is to showld be managed by giving
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anpihmsis to prevention, veduction, reuse, recycling, secovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

38. “waste picker” means a person or groups of persons ‘mformilty engezed in ooflection and recovery of neusable
and recychable solid waste from the soume of waste generation the streets, bins, matesal recovery facilities,
processing and waste disposal facilities for sale to recyclers direcily or through imtermediaties 10 exm thei™
Trvelihood.

(2)  ‘Words nd exprestions ssed berein bt not defined, but defined in the Environment (Prosection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Poltation) Cess Act, 1977 snd

the Air {prevention und Control of Pollution) Act, 1981 shall have the sams meaning a5 assigned to them in the -
respective Acts.

4 Doties of waste generstors~ (1) Bvery waste generator shall -

(a) segregate and store the waste gencrated by tham ip three separate strezms namsly bio-degradabie, non bio-
degradable and domestic hazardous wastss in suitable bins and handover segregated wastes to amthorised waste pickers
or waste coflectors as per the direction or notification by the locsd anthorities from time to fme;

) wrop securcly the nsed sanitary waste like diapers, sanitury pads etc., in the penches provided by the
aranlaniuens or brod owners of these products or 1n .2 suitabls wrapping material as instructed by the focal authorities
and shall place the same in the bin meant for dry waste or non- bio-degradabie waste;

{c) siqre separately construction and deemolition waste, as and ‘when generated, in his own prexuises wnd shal
disparss off 25 per the Comstraction and Demolition Waste Management Rules, 2016; and

) mhﬁﬁcnhnrewasmandgmﬂenmmgenﬂamdfmm!ﬂspmnises separately in his own premises and
tispose of as perthe directions of e locul body from fime 1o Gme.

fel] Ho waste generter shall throw, bum or burry the selid waste generated by bim, on streets, open poblic spaces
owside his premises or in the drain or water bodies.

3} Al waste generators shall puy such user fee for solid waste mmmagement, a5 specified in the bye-laws of the
{ocal bodies.

) Nopmshal]ugnimmevmmga{huingof-mmﬂmnmhmpawmamynnﬁmdplaoc
without intimating the local body, at least three working diys in advance xnd such pevson o dhe anpaniser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collestor or agency as
specified by the Jocal body.

3 Every street vendor shall keep suitable containers for storage of waste gmﬂndaﬁnﬁngﬂlemﬁmnf s activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, frmis, ete., and
shall deposit such waste #t wasie storage depot or container or vehicle as notified by the Jocal body.

&) Al resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these Tules,
facilate coflection of segregated waste in separate streams, handoves recycluble materigh to-cither the authorised waste
pickers o the aathorised recyclers. The bin-degradable waste shall be processed, treated and disposed off dwough
composting or bio-methenation within the premises a5 far 25 possible. The residmd waste shall He given to the waste
coliectors or agency ‘as directed by the local body.

{7) All gaied communities and institations with more thap 5,000 sqm area shall, within one year from the date of
pofification of these rules and in panmership with the Tocal body, ensure segregation of waste at source by the
seneruors a8 preseribed in these roles, facilitate coflection of segregated waste in separate streeams, handover recyelable

material o either the authorised waste pickers or the sothorizsd recyclers. The bio-degratdable waste shall be processed,

treated and dizposed off through compasting or bio-methanation within e
“waste shall be given to the waste collectors or agency as directed by the hocal body.

83 AR hotels and restaurants shall, within one year from fhe date of aotification of these rales and in parmership
with the Jocal body easure segregation of wasts at sonrce as prescribed in these mies, facilitate collection of segregated
wasic in scparate streams, handover recyclable material to either the authorised waste pickers or the anthorised recyclers.
Mbio@mmﬂdlkmm¢mdmddhmm:ﬂﬂumghmmgmﬁmmm within the
premiises as far as possible. The residual waste shafl be given to the waste collectors or agency as directed by the Aocal |
body. ‘

premises a5 far vs possible. The residual

A Duties of Mirnistry of Envlronmeht, Forest and Climate Change.~ (1) The Ministry of Environment, Forest

2nd Climate Change shall be responsible for aver all monitoring the implementation of these mies in the country. It
shall constitose awmmmwmmwsm.wmﬂ&mn Forest
mémnmﬂnngcmmiﬁngofﬁmnmbdwﬂmmkoﬂoim Secretary or Advisor from the foliowing namely,-
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13 Winistry of Urban Development

Z Minigtry of Rurxd Development

3) Ministry of Chemicals and Fertilizers

4} Ministry of Agricature ~
3 Cenitral Polintion Control Board

6)

“Three State Pollution Control Boards or Palinton Control Committees by rotation

i) ﬂrbmﬂ:wﬂopmnl)@umﬂns of three  State Governments by rotation
£ Faors! Development Departments from two Stak: Goverenens by retation
9 ‘Three Urban Locat bodies by Totation | B

) Two censas towns by rotation e

ER L] ACCLCl

1% ‘Twe sabject expetts

2. “This Central Monitosing Committee shidl meet at least once in a year to monitor and soview the implanﬁmﬁun
of these yoles, The Ministry of Environment, Forest and Climate Change may co-opt other expests, if needed. The
Commintes: shall be renewed every three years,

6. Duties of Ministry of Urban Development.~ (1} The Ministry of Urban Development shall coordinate with
State Govensnents and Union tesritory Administrations to.- ’

{a) take periodic seview of fhe measares taken by the states and local bodics for improving sofid waste menagement

practices and execution of solid wastc management projects fimded by the Ministry and external agenctes at feast once in
a year and give advice on‘taking corective measures;

{b) formuiate national policy and strutegy on solid waste management Tocleding policy on waste to energy in
consultation with stakeholders within six months from the date of notihcation of $hese mles;

{c} facilitate States and Union Territories o formulation of wimz policy and strategy on sokd mmgémeut‘based.
on matiensl sotid waste masagement policy and national arban sanitztion policy;

{d) promote rescarch and development in solid waste manzgement sector and disseminate information mStatcs and
focd hodies;

(6}  cndertake uaining 2nd capacity building of ocal bodies and other stzkeholders;and

(f) provide techmicol guidelines and project finance 1o stwes, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. mﬂdehﬁmgtCMMFﬁMaﬂ)mnemmtcf
Fertilisers throngh appropriate mechanisms shall,-

{a) provide market development assistance on city compost; and

“{b) ensure pmmonm of co-marketing of compest with chemical fertilisers in the ratio of3 todbags: 6107 bags by
the fertiliser companies to the extent compost is made availablefor marketing to the companis.

2. Pusies of Ministry of Agriculture, Government of India.- The Ministry of Agriculinre ﬂumgh approprime
mechenisens shall,-

{a) provide flexibility in Fertiliser Control Order for munufacturingand sale of compost,
)  propagse adisation of compost on farm tund; '

£) sctuplaboruorics &0 test quality of compost produced by local anthuorities or their anthorised agencies: 2nd

W mmmblcguuielmuformmmgﬂrcquﬂuyofwmpoaaudmoofmﬁmmpmm—mdmmmi
fertlirers while applying compost 10 fzrmlznd.

—9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

{a) decide tariff or charges for the pr;wer generated from the waste (o energy plants based on solid waste.

@ compulsory purchase powcr generated from sech waste 10 energy plants by disiibntion company.

0.

Duties of Ministry of New sud Renewable Energy Sources- The Ministry of #ew and Renewsble Energy
Souroes through appropeiate mechanisms sball,-
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@)  facilitate infrastructere creation for waste to energy plants; and
)

;;mnﬂeappﬂmmsnimdy ormccﬂtwas for such waste toenergy plamts. -

11 Dnﬁmnf&e&um-in-chmge.ﬁtbaaDewelopmeutmtheShtmandUniwlanﬁoﬁesa(i)The
Secreary, Urban Development mtbeStateanmﬂntenﬂmwﬂwougb*ﬂmCmmmDmbf
Municipal A&m:mmwﬂneaoruf tocal hodizs shall -

@) prepanc a state ;mhcy and solid waste management straitegy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similer groups working in the field of
wrashs FEANXPERDEI Consistent with these muies, mutione] policy on sotid waste manzprment aad national urban satation
palicy of the minisiry of erbun development, in a period not tater than onz year from the dare of notification of these

) witiide pxepsaivn State poficy and strzeegy on splid waste management, lay emphas:s on waste reduction, tose,
recycling, Tecovery and optimom uiilisation of various contponents of solid waste to ensare minimisation of waste going
1o the Jandfill and minimise impact of solid wasie on human health and environment;

{©) stzze policies and strategies should acknowledge the pnmary role played by the informsl sector of waste pickers,

waste collectors and recyeling industry in seducing waste and  provide broad gpidelines rega!dmg integration of waste
picker or mformal waske collectors in the waste management system.

iy

(] direct the town plonning department of the Stute 10 ensure that master plan of every ity in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of crummon waste processing facility or regionsl sanitary Janddill for a group dof cities; and

£ eumars itentification and aflocation of suiwble fand to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate thern i the master plans (land nse plan) of the State or
as the case may be, citics through metropelitan and district planning committees or town and country plamning

engwo impismentation of provisioas of these roles by afl 1ecal spthoritics;

depaniment;

h) divect the town planning department of the State and Jocal bodies 10-ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
instituion:d or any other wos-resiientisi complex exceeding 200 dwelling or baving a plot area exceeding 5,000 square
melers; .

{i diroet the developers of Spectal BEconontic Zone, Industial Hstate, Industrial Pak to  canmark at least five
pencent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

141) facilitate establishment of common regional sanitary land fill for a group of cities and towns faﬁiﬁg “within a

distanee of 50 km {or more) from the regional facility on a cost sharing basis and ensurs professional management of
‘such sanitary landfills; '

& arrznpe for capacity building of local bodies in managing solid waste, segregation and transpartation or
processing of soch waste at sonrce;

@ notify baffer zoee for thesolid waste processing and dispsal farilities of soore than five gons per day in
consitticn with fhe State Pollation Control Board: and

{m) start a schemne on registration of waste pickers and waste dealers.

12.  Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
Distritt Collector or as the case may be . the Deputy Commissioner shall, -

(2} facifitate Wenfihication and aflocation of suitable fand as per clanse () of rules i1 for setting up solid waste

processing and disposal £acilitics to ocal authorities in his distict in close coonfination with the Secretary-in-charge of
State Urben Development Department within one year frorn 1he date of notification of these rules;

(b) teview the performance of tocal ‘bodics, m]monmmaqmmmmmgwmmssing.m;m
and disposal and take comective measures in consultation with the Commtssianer or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13 Duties of the Secretary—in-charge of Villape Panchayats or Rural Development Department in the State
and Uniom ¢ervitory.- (1) The Secretary2in-charge of Village Panchayats or Rural Development Department in the State

and Tnion teritory.shall have the same dufics as the Secretary-iv-charge, Ushan Develepment in the States and Union
territorics, for fixe areas which are covered mnder these niles and are under their jurisdictions.

14,  Duties of Central Pollution Contrak Boxrd.-The Centrad Polhition Control Bowxd shall, -
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(a} co-ondinate with the State Pollution Control Boards and the Polhution Comurol Committers for implementation
ol fhese neies and adherence to the prescribed standards by Jocal authorities;

() formulate ¢he  standards for ground waier, ambient air, noise poflution, leachate in respect of all solid swasiy
processing and disposal facifities;

= review environmental standards and norms prescribed for solid waste processing facifities  or mmem
technoiogies and npdate them as and when required;

{d) review tmough State Poilution Control Bourds or Pollution Control Committaes, at least once iIn & year, the
implementztion of prescibed eavironmentad standards for sofid waste processing facilities or treatment technologies and
compile the data monitored by them:

{e} review the proposals of State Peliution Control Bodrds or Poliotion Control Commiittees on use of any pew
techmologics for precrsstag, moyching and trnment of solid waste and  prescribe performance standards, exaission
norms for the same within 6 months:

&) Toonitor through State Pollution Control deﬂis or Pollution Control Committens ﬂxa xmplemmtancm of these
rules by Jocal bodies:

() prepare an amnual repozt on implementation of these rules on the basis of repacts reccived from State Polintion

Control Boands #md Crarmitters #nd submit 1o 15 Ministry of Eavironment, Forest and Climate Change and the report
shall aiso be patin public domsin;

i ypaittish goidelines for oxintaning buffer zone restricting any residential, commercial or zmy other constmetion
activity from the outer boundary of the waste processing and disposal facilities Tor different sizes of fucilities handling
soore tinm five tons per day of sofid waste;

(1) publish guidelines, from time to time, on emvirormenta] aspects of processing and dizposal of sdfid waste to
enzble locat bodics to comply with the provisions of these rujes; and

) wravide goidance to States or Union territories on inter-state movement of waste.

&

Duties and yespomsibilities of local authorities and village Panchayals of ceasns towns and prban
apzlomerations.- The local suthmities and Panchayats shall,-

{a) prepare a4 solid waste management plan as per staie policy and strategy on solid waste managemest within six
nmaﬂ:sﬁmthedamofnnﬁﬁmﬁnndmpolicyandsuamgyandmhmtampywmdqnmnsufmte

Government o Usiion temitory Administration or agency authorised by the Stulz Govemment or Unioa mrtory
Adrrmistration;

{b) arrange for door to door collection of segregated solid waste from al! households including slnms znd informal
setlements, commercial, institutional and other non vesidentinl premises. Trom mulfi-storage bmldings, large

commercial complexes, malls, housing complexes. etc., this may be collecied from the entry gam or any other
designated location;

©) establish a system to recognise crganisations cfwampchm or Infornml waste collectors and . promote and

cstablish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid wastc management incloding door 1o door callection of waste;

{d) facifitate formation of Self Help Groups, provide identity cards and thereafter encomape integration in solid
waste memasmment including door 1o doar collection of waste;

{e) frame bye-laws incorporating the provisions of these rules within one year from the date of nefification of these
tutes and ensure timely implementution;

(£) presciibe from fime to time user fee as deemed appropriate and collect the fee from the waste generatars on its
owi of through amhomaed agency,

{® direct waste genemitons not to Sitter i.c timow or dispose of any waste such a5 paper, wamrbmhs,hqmrbomes
soft dhink canes, tetra packs, fruit peel, wrappers, eic:, or bum or burry waste om  streets, open public speees, drains,

waste bodies and toseprepaie the waste a1 svarce a5 prescribed under these rules and hand over the segregated waste (o
anthorised the waste pickers or waste collectors anthorised by the local body;

) setup matzrial recovery facilities or secondary storage facilities with sofficient space for sarfing of recyclable
materials to enahle infanmal or authorised waste pickers and waste collectors to separate resyclables from the waste and
provide casy access 1o waste pickers and recyclers for collection of segregated recyclible waste such as paper, plastic,
- metal, glass, textile from the source of generation or from marerizl recovery facilities; Bins for storege of bio-degradabie

wants Hindl be pam&adgamthmcfm storage of recyciable wastes shall be printed white amd $hose for storage-of other
warstes shall be priated black:
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G} ensure safe storage and transportation of the domestic hazardous waste to the hazardoos waste disposaj 'l’ncility
worat oy bedirected by the State Pollution Comtrol Bourd or the Polition Contro! Coramitter: :

{) dhmm&ammmhmnml&vesmﬂmedfmmsﬂe&mping and store them separately and
Wmhmcﬂlmmwamamhgiwd&vlocﬂbnﬂy; ‘

@ mﬁ&mmgmmﬁdmmmmmmwmﬁommmuﬂm _
(m) oolloct wear from wegeaabie, fruit, fower, Mmlwandﬁshmrkumdaymdaybasisandpmmme '
setting up of decentralised compost plant or bio-methanation plant av sojtable JocaGons in e markets or in the vicinity of
mvarkets cnswming hygicnic coaditions; o ' :

(n} collect separately waste fromn swesping of sireets, lanes and by-lanes daily, or on altemmate days or twics # week.
dupending on the density of popalation, commercial activitv and local sitvation;

{0) et wip overed secondaty storage fucitity for iemparary storage of swoot sweepings and sk removed from
sorface draing in cases where divect collection of such waste into irunsport vehicles is not convenient. Waste so collectsd
Miumwmmdmnmmmmmmmmm 7

ip) coliect horticulture, parks zmd garden waste sepaimely and process in the parks and gardens, as far as possible;

©) transport seprepated bio-degradable waste to the processing facilities like contpost plant, bio-methanation plant
ar any xoch facidity. Preference shall be iven for on site processing of such waste;

n rampant non-bin-degradable wastz 1o the respective processing facifity «or amvterial recovery facilities or
secondary storape facility; '

) transpart construction and demolition waste as per the provisions of the Construction and Demolition Wagte
management Rales, 2016;

(¥ involve communities in waste maragement and promotion of bome composting, biogas generation,
decenteafised processing of waste at comununity Jevel subject to control of odour and eaintenance of hygiente conditions
around the facilicy; :

{u} phase ot the ese of chemical fertilizer in two
lucnd body and wherever possible in other
inytiatives by informal waste recycling sector.

years and use compost in all parks, gardens maintained by the
places under its jurisdiction. Incentives may be provided to reoycling

a)bio-metkanation, microbiat ‘composting, “vermi-composting, ansergbic digestion or any- other appropriate
processing for bio-siabilisation of bicdegradable wastes; o

byvwaste: to 'mergy'msr.s incloding refused derived foel - for combnstiblc fraction of waste or supply as
feedstack to solid wasie based power plants o coment &ins: t

W) unddertake: on their own or through any other agency construction, opesation and maintenznce aof smﬁmy-iandﬁﬂ
and associated infrastroctere s per Schodole 1 ﬁw&mxﬂ'dmmmhamm ander these rules;
3y ke adequate provision of funds for capital investments s well as operation and maintenance of solid waste
management services in the ansual budger i y

for discregionary forictions of the local body have becn
" allocated only afier meeting the i

wement of necessary funds for solid waste management and other ebligatory
functions of the local body as per these rules; )

1672) ke zn application in Form-1 for grant of authorisation for setting up waste processing, treatment or tisposal
facifity, if the volume of waste is exceeding five metric tones per day incleding santtury bmafilis from the State Pollution
CmmdBmdmﬁnPdhniququumniim:as=thefcasemy‘be; :

{Z) mbmitapplicuﬁonfu-mwalofamhm:isaﬁnnm&:msimydzyshfmﬁcexpiryoftbevaﬁdﬁyof
authonisation; ’ . .
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{z2) Mmmmmiﬂmﬂmmbﬁm&ﬁw#&ﬁld-&mmeﬁngm'm-me'
Commissioner or Director, Mumicipal Administration or designated Officer;

(ki) MWWMMhmwmm-h%MMMUMWMM:W
village panchayat or rural development department and 1o the respactive State Pollufion Control Beurd or Pdllution
Coarol Comumitiee by the 31% May of every year; N

door collection of segregated waste and

{2} edocate workers inefuding contract workers and sapesvisors for door to
mpﬂmhn@“mdﬂgﬁmﬂm@ymmuﬁmmm“wmw

(zd) mmmopumda&dmymﬁ&smnﬂwcﬁmmmm;mﬁfmﬂmm
MMMMWMMMmmmaﬂWMMWMMW-mM
‘by the workforce;

{rey eniure fhut provisions for setting up of cemers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting epproval of buildiing plan of a groop hoosing society-ormarket coemplex; and
Fm

zH frame bye-laws and preseibe criteria for levving' of spotfine fer persons who Litters or £ails to comply with the
provisions of tese rizs and delegie powers o officers or local bodies to levy spot fines as per the bye laws framed: and
zg) cxeate: public awareness through infommation, edecation and communication campaign a0d educate the wase
genorators on the following: pamely:-

@ ez to Titter;

) veimimse generation of waste:

) reuse the waste to the extent possible;

{iv) practice scgregation of waste into bio-degradable, non-biodegadable (movclable and combuastinie),
sanitary waste and domestic hazardous wastes a1 soue;

&) practice home composting, vermi-composting, bio-gas generation or community tevel composting;

&)

memmﬁﬁdmmmmmmmwdnhandwmm
or a suitable wrapping as prescribed by the focal body and plece the same in e Hin meant for non-
{vﬁ)magcﬁwdmatm in different bins;

{viif)  hendover segregated waste to waste pickers,

wasie collectors, recyelers or waste coliection agencies;
and : ‘ .
0x) pay monthly user-fee or charges 10 waste collectors or local Bodies or any ether perven autherised by
) the iocal body for sustainability of solid waste management.
(zh) mﬂphnﬂﬁllhgmﬁtmﬁngufnﬁmdmnsmaftermcﬁmclineasspeciﬁedinmlenforsﬂﬁngupand
operationadisation of sanitary landfill is over:- ‘

o allow oaly the nov-ausable, mon-recyclable, non-biodegradable, non-combustible and non-reactive inext waste
and pre-processing rejects and residues from waste processing facifities to go 10 sanitary fandRl and the sanitary landfil)
sites shall meet the specifications a5 given in Schedule—I, however, every effort shall be made to recycle or rense the
Tejects 1o achicve the desired objective of zero waste poing to landfill:

@) mvesfigatr and analyse alt old open dumpsites and existing operatioral dumpsites For their potentiz! of bio-
mining and bio-rexoediation and wheresoever feasible, take occessary actions to bio-mine or bio-remediate the sites;
"(z%)  inahsence of the pooential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
LGl capping noams to prevent further damage 1o the environmient. ‘

15, Duties of State Paltwdion Control Board or Pollntion Control Compiiitee.. {1) The State Pollution Controd Board
or Poltution Control Commitiee shall,-

(2} enfore these nfes in their State throosh Jocal bodies in their Tespective jodsdiction and teview
implementation of these rides at least twice 2 year in close coordination with concerned Dirsctosate of
Municipeal Administration or Sectetary-in-charge of Stare Urban Development Department;,

i} monitar environmestal standards and adherence 10 conditions as specified endeor the Schedtle 1 und Schedule I
for waste processing and disposalsites;

{c)

exanine the proposal for authorisation and make soch inquiries as decmed fit, after the receint of the application
for the san in Form [ from the tocal body or any other agency avtharised by the local body;
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{dy whilc examining the propiosal for authorisation, the requirement of consenis nder vespective emactments and
views of other agencies fike the Sune Urban Deveiompenent Department, the Town and Conntry Planning
Department, District Planning Committee or Metropolitan Area Planning Comminee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department anvd other nelevamt agencies shall be taken into consideration and vhey shall e wiven four weels
time to give their views, if any; _ - .

) i&m:mtbaimﬁmwhﬁnnp:riodﬁs‘rny-ﬂayﬂnFmﬁ:oﬁnmwymmwﬁa&dﬁwmany
other agency authorised by local body stipulating compliance criteria and environmental standards as specified

oresditions, 25 may be noossary;

)] synchronise the validity of said authorisation with the validity of the consents;

{g) suspend or cancel the authorization issned under clanse {3) any
facility fails t0 operste the facility 25 per the conditions stipulated:

provided that no such authorization shail be susf!mded or cancelled without giving notice 1o the locW body or
wperatnr, as 'the case may be; and ’

) on moocipt of application for vsemewal, remew the anthorisation for next five years, afler examining every
application on werit and subject to the condition that the operator of the: Lacility b folfilled all the provisions of
btz sk, standands eroonditions specifisd in the antherisation, conuents or envisonment eleamnce. .

The State Pollution Control Board o Pollution Contral Comuninee shall, afier giving reasondble oppotmity of

timne, it the Jocal body or operutor of the

{2
beimg beard to he applicant and for reasons thereof 1 be recorded in writing, refuse fo grant or renew an authorisation

T om In case of new sechnologies, where 1o standards have been prescribed by the Centrat Pollution Control Board,
State Pollution Control Boand or Pollotion Control Comgittee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified. '

“ ‘The State Pollutien Control Board or the Pollution Control Committes, as the case may be, shall monitor the
compliance of thy standandy ux prescribed or 1wd down and treztment technolopy as approved and the conditions
sﬁmﬂam&inthaamlnimionmdﬂcmdamsspedﬁnd in Sc!wdnlesland]lnndulh&mluasandwbmdumed
appropiate but not kess than once in a year. )

13 The State Pollution Control Board or the Pollution Control Committee may give directions 1o local bodies for
snfe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardons waste deposition
facilities. )

)

waste.

17. Duty of manufacturers or brapd owners of dispesable products and sanitary napkins and diapers.- {1}
All manufactarers of disposabile prodocts soch as tin, Blass, plastics packaging, eir., o brand owners who introduce such
prodocts in the marlost  shall provide necessary financial assistance (o local authorities for establishment of wasie
Tanagenent system.

{23 Aﬂmhmdownﬁswhomﬂmwmmﬁrpmdum
biodegradable shall put in place a system 1o collect back the packaging
3 Manufacturers or brand owners or marketing companies of sanilary napkins and diapers shafl explore the
possibility of using all recyciable materials in stheir products or they shall provide a pouch or wrapper for disposal .of such
napkinwdimmiungwiﬂﬂhcpackudtheirmﬁwpmdums. .

The State Pollution Control Board or the Poliution Contrel Committee shall regubate Inter-Stats movement of

in such packaging material witich are non-
waste generated doe to their production.

ed i amangements wilhin six months from the date of notification of these
rules to replace at least five percent of their fuel require

'ment by refused derived fuel so produced,

ELR Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charpe of the allocation of land assigmment shatl be responsibie for praviding soitsble land for senting op of the solid
waste processing and treatment facilities and notify such sites by the State Govermment or Umion wITitory
Administeatinn, - . -
2) mopuamrofmcfacilityﬂnudcﬁgnaudmupmefadihyas'patﬁcmgﬁddinesissucdbyfhe
Central PolluﬁunC«mddeinthiswgmﬂfmm time 10 time and the mannal on sofid waste management prepared by
the hﬁniﬂryofthh:_lﬂc\dmm, i




THE GAZEITE OF BNDIA : EXTRAORDINARY

[PART I—SEC. 3(i)]

{33 The operator of the facility shalt obtain necessary upprovals from the State Pollution Control Beard or Poliution
Control Committee. ‘

i ———

5 "The Stare Pollntioa Contrel Board or Pollution Contral Committes chall wosisnr the envinmment standards of

- the operation of the solid waste grocessing and rearment focilities.

‘ . N
)] The operator of the facility shali be responsible for the safe and environmentally sound operations of the soli

wwgste processing and or testment facilities upamegﬁﬂummmwmwmmmmmm
10 time and the Mamsd on Mesacipal

Solid Waste Management pablished by the Ministry of Utban Development and
updaed from time to time: '

6D _‘{he_/_npumu'ﬁwmmmmmgmdwmwymmtmminmemh
&l to the State Poliution Contral Board or Pollution Comminee and concerned local body.

20, Criteria and actions to be taken for solid waste management in hiily areas.- Tn the Hilly areas, the duties and
responsibiiities of the locel muntbarities shall be the same Aswpentioned in rule 15 with additional clauses as under:

{a)

Consituction of landfill on the hill shall be avoided. A wansfer station at a suitable enclosed location shali be
setap o collert residoul wasts from the processing furiliny and inen waste, A suitable Jand shall be identified in
the plain areas down the hill within 25 kilometers for sexting op sanitary landfill. The tesidudl wasts from the
tramsFer statiom siml be dispased -of at tiis sanktary Inndiil,

(b} In casicof san-avadsbEtity of soch tand, effons shall be made 10 set up regional smitary landfill for the inert and

nesidual waste.

£ Lzxeal body shall frame Bye-laws and prohibit citizen from fiering wasies on the strerts and give suactdirection
1o the tourists Dot to disppse any waste such as paper, water borties, liguor bottles, soft drink canes, tetra packs,

any oftwer plastic or paper waste on the streets of down the hills and instead divect o daposit such waste in the
fitter bins that shall be placed by the locai body a1 all 1ousist destinations. ’

{d} Locsd body shall mrsmgs so-convey the provisions of solid waste mansgement coder the bye-lawsméll tonrists
wisitng dhe Hilly arcas at the entry point in the town a5 well as throogh the hotels, goest houses or ke whene
they stxy and by potting suitsble hoardings at toarist destinations.

(2]

L.ocal bodymay levy solid wasy management charge from ihe tonrist at the entrypoimtomakethcsoli_d waste
nranagement services sustainable,

B “The department in- charge of the allacation of land assignment shall idestify and aliot suitable space om the hills
for setting up decentralised waste processing facilities. Local body shal) set np such facilities. Step garden
system may be adopted for optimum utilisation of hill space. -

21. Criteria for waste to energy process.- (i) Non recyclable waste having calorific valne of 1500 Kfcaifkg or more
shalt mot be isposed of on tandfitls and shall onty be atilised for procoating coergy «either or through refuse derived fuel
or by giviug away as feed stock for preparing refusc desived foel : .

e

3 The local body ar an operator of facility or an agency designated by them proposing 10 set op wasle 10 energy
plamt of more tian five tones per day processing rapacity vhall sutirit an application n Form-1 1o the State Pdilution
Ceatrol Board or Pollution Control Committee, as the case may be, for authorisation. '

{# “The State Pollufion Control Board or Pdllution Contro} Committer, on tecgiving such application for setting
up waste o energy facility, shall examine the same and grant permission within sixty days.

High calorific wastes shall be vund for oo-processmg ia cement of thermal power, plants.

22, mmmwwmwmammwlmm

bythcknd.budiu.anduhﬂmmdamhoﬁﬁcs,asﬁnmmybe,mnﬁrm by directly or engaging agencies
within the time frane specified bejow:

5L No. | Activity ITime Hmit from
‘_the date of
‘notification of
rules
i @) &
1.  kdentification of snitable sites for seiting up solid waste processing facifities 1 year
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2.

dentification of suitable sites for setting up common regional sanifury bandfl facﬂiﬁcj { year

{for suitable clusters of Jocal authorities under 0.3 milfion population and for settin
{p ocommon reguonal sanitary landfill facilities or stand alone sariitary kemdfifl facihities by
qall foxal authorities having a popmiation of 0.5 million or more . )

3. w of suitable sites for setting up solid waste processing fuciity and samitary] - 2 wears

4. &ﬂ'mciug ‘waste gonerators 1o pructice | segregationof Yio degradable, recyclable

2 years
pombustible, saritary waste dowestic hazardous and inert sotid wastes at source ,
3. Enmsure door to doorcollection of "'segregated wasteand g transportation i 2 years
. ppovered vehicles to processing or disposal facilities,

6. Fﬂ; Scpanaie storage, collection and wransportation of construction and demolition 2 years

7. wg up solid waste processing facilities by all local bodies havipg 100000 or mord  2-years
{population : '

8 eiing up solid wasme processing  facilises by local bodies and census  fowng 3years
i 100060 population. ’ !

| 9 ing up comman or stand alane sunitary kadfills by or for ail bocal bodies having 0.5
or more popalation for the disposaf of only such residusd wastes from the 3
Pprocessimg Encilities as well a5 untreatoble inert wastes 23 permitied under the Rules b
10.

seling op comTee or egiona) sanitary lendfilly by all local bodies and census towns
foeder .5 million poputution for the disposal -of permitted wuste amder the sotes ] 3

11, pio-remediation or capping of old and abandoned dump sites

Syéars

23, State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concemed State
Govenment er Union tersitory administration shalt vonstitate a State Level Advisory Body within six months Trom the
dute of notification of these rales comprising the following members, namely:-

-

L Nol Designation A | Member

| o o @ , 3
[ ; )

1. Secoctery, Depatment of Urbun Development orlocal seif |
: | povernment dGepartment of the State e

Chairperson, ex-
officio

I

i One rcprescmauve of Panchayats or Rura] developmm' Member, ex-officio
| Department not below the rank of Joim Secretary to State
Goverment

3. ! oae soprsemative of Revenué Department of State Government Member,cx-officio

4. { One repoesentative from Ministry of Enﬁmnmcnt. Forest and | Member, ex-officio
i - Climate Change Government of ndix : !
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5. One represeotative from Ministry of Urban Development, | Member, ex-officio |
{ CGovernment of India i -
B One represeowative from Miniswy of Rowl Development, | Member, creoffigio
-] Gowernment of ¥mifia ) ‘ Y
7. { 1nercprescntative from the Central Poitutios Control Boapd ] Member, ex-officio
B | Onc rpresemtative from the  State Pollution Control Bosrd or Member, ex-officio |
i Polintion Control Commmanes ; ]
3. | Onesepmesentative firorn Indian Instisute of Technology or Nationa) { Member, Ex-officio
: t Institete of Technology . - :
\*‘
0. Chisf town planoer of the state | Member
L1, Three represcitatives from the local bodies by rotation Membes
12 Two Tepresentatives from eensus towns or urt;an aggiomeraﬁmm‘ Member
: by rotation,
13, One representative from reputed Non-Governmentat Organisation | Member
. 1 or vl Bociety working for the waste pickers or informul vecycler
or solid waste management
4. Ome ropresentive Erom a body represemting Indostries 2t the Siate | Member
! or Contral feeet :
f15. ] one represeatative from waste recycling industry | member
s Twosibject experts " Member

7. Co-opt one representative each from agricultore department, and | Member
lIabour depritment of State Government.

{2) The State Level Advisory Body shatl meet at least one in every six months o review the matters related to
impiementation of these eles, state policy and strategy on solid waste managernent and give advice 1o stute povernment
Tor taking measures that are necessary for expeditious and appropriate implementation of these rafes.

3 The copies of the review repart shall be forwarded o the Stute Pollution Controt Board or Pollution Control
Commitiee for necessary action.

4. Amnuat report.- (1) The operator of facitity shall submit the ammal report to the local body in Form-TI on erbefare
the 30™ day of April every year, .

2) The local body shall submit its annual report in Form-IV to State P Control Brard or P Comwittee and the
+ Secretey-n-Chierge of the Department of Urban Development of the concerned ‘State or Union Territory in case of
metropolitan ity and to the Director of Municipal Administration or Commissioner of Municipal Admicistration or

Officer in -Cluxge of Urbun tocs bodies in the stmte 0 case of 51 ofher locs) bodies of state on or bafore the 30"’day of '
June every year

(3) Exch State Pollution Control Board or Pollution Conirol Committee as the case may be, shalf prepare zmd
subanit the consolidated anmual report 1o the Central Pollation Control Board sud Minisiry of Lirban Development on the '
implcmentztion of these mics and action taken against non complying local body by the 31"day of Suly of each vear in
Form-V.

(4)  The Centrsi Polivtion Controt Board shall propare # consolidated anntal review report on ‘the statns -of
implementation of these rales by Jocal bodies in the country and forward the same to the Ministry of Ussan Development _




v M- 5] R T TSI 3 STy N 225 *:35

(A)  Coftexia for site sdection..

Ay The landfill site shafl be 100

{x) The biomedical m:ilnﬂb:diﬂpomdanﬁnmcmﬂanmwiﬂ:ﬁxé’aiu—mdiaj Waste Management Reles, 2016
: 2 amerxded Trom ime i

@) The Jandfil site sall bmve waste inspection facili

and Winistry of Environment, Forest and Climate Change, along with its recommendations before the 31%day of Angast
cach year.

[ &3] The annual report shal] be Teviewad

. . a1 any so¥id 3 @mﬁ@g‘mmwﬂmﬂﬁﬁ&yoﬂmﬂﬁﬂ
mmm-m%dummmmuwmxwym Form-V1 and the Jocal body shall review and
issue Tostractions if any, 1o the in- charge of the facility,

" SCHEDULE I
[see rule 15 (wii(zi), 16 (1) (b) e), 16 “n
Specificatiops for Sanitary Landfills

M mwuumamammmmmm&mmmmmg@dm
WWMngfmﬂiﬁw and notify such sites,

(i) mmm&mamm&ac&mﬂ dcve}opeﬂwiﬂzmopu-dnmmmmimofconmcﬁan

_ plan as well asactomncplminaphased manner. In case a new fandfill facifity is being established adjoining un.

existing landRll site, the closore plan of existing fandfili shonid fomm 2 ‘Pt «f the proposa] of such new Jandfill.
{iir) The Tandfill sites shall be selected to

make use of pearby wastes processing facilifies, Gﬂwmﬁse.. ‘wastes
processing facifity shall be phmned as an‘integral part of fhe landfill site,
{iv) Landfill sites shalf be set Up as per the gaidelines of the Ministry of Uthan Development, Government of India
and Central Pollution Control Boand, '
™) Thcaixﬁnghudﬁnﬁt:sﬁchaminusefarmurc%hanﬁveymss}mnheimpmvediummtﬁthme
specifications given in this Schedole,

{vi} The kandfif] site shall be large enough to last

for at least 20-25 vears and shall develop *landfill celis"in » phused
manncr 10 avoid water logging and mispse, ‘

i of coastal regwiation,
wettind, Critical Iesbitat areas, sensive eco-fragile areas
(vill}  The sites for Yandfill 2nd processing snd disposal of sclid e shull be incorporated in the Town Planning
Dcpmnm'simﬂmqﬂans.

{ixy A buffer zone of po development shall bz maintained around sulid weste processing and disposal facility,
exceeding five Tonnes per day of instaljed capacity. This will be maintained within the total 2res of the solid
wastepmcesdnganddispamfaci&y.lhchufferzanashaﬁbzm i .
bady i consultation with concemed State Polintion Control Board,

{xi) Tempreary storaps facility for salid waste shali pe established in each J

(B) ﬁilu-hfordevﬂopment of facilities at the sanitary landfills -
{) Iamﬁllm.\shaﬂhfum«hedgpd

{ii) Tbcammmdliamamdéshaubccmamdorpﬂvedsoasmamid nerati
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{iv} Provigions like weigh bridge to measure goantity of waste brougtn 2t Tandfill site, futpmmmeqummt amd
othey facilities as may be required shall be provided.

{v Utilities such as drinking water and sanitary facitities {preferably washing/bathing facilities for workers) and
Tighting srrangrmonts for cacy kandfll operations daring night hours shadl be prosided. . ’

{vi} Safety provisious inclading health inspections of workers at lanéfifl sites shall be cammied out vade. N -

(viiy  Provisicoes for parltmg. cleaning, washing of trahspor wehicles carcying sofid waste shall be promded. The
wastewater so genedated shall be treated to meet the prescribed
{Ch Criteria for specilications for land filling operafions and closore on completion of land filling.-

{i} Waste for Jand filling shall be compucted in thin ldyers using heavy compactors to achieve high density of the
waste. In high rainfall areas where hravy compactors cannet be sed, aliernative measures shall be adopied.

iy Tili the fime waste processing facilities for compoesting or recycling «r emergy recovery are set up, the waste
shall be seat to the sanitary tandfill Fhe landfift opil shall be covered at the end of each working day with
miinimum 10cm of 363, inest debris or construction material..

() Prior £ the commencerment of monsoon season, ap intermediate oover of 40-65 om thickness of soil shall be
pliaced on the landfill with proper compaction and grading to prevent infilration during moensoon. Proper
Araimage shall be consteacted to divert ron-off away from the active coll of the landfill,

Gv)

After completion of landfill, a final cover shuil be designed 1o minimise infiltration and evosion. The final cover
shall meet the following specifications, namely -

. 2} "The fims} wover shall have 2 barrier soil layer comprising of 60 cm of clay er amended soil with permeability
coefficient less than | x 107 emysec.

) On top of the barrier scil layer, theae shall be a dminnge layer of 15 em.

©) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support sarmeal plant growth and 10
minimise exosion.

(D} Criterin for pollution prevention.-In order to prevent poliution from landGll opemtions, the following provisions
shull be madie, namely:-

@) The storm water drain shall be designed and constructed in soch a way that the surface runoff water is diveried
. from the landfilling sitc zmd leachates from solid waste locations do ot get mixed with the surface rmoff water.
Pravisions for diversion of storm water discharge drains shull be made to minimise leachate generation and
preventpoltution of surface water and #lso for avoiding flooding and creation of mushy conditions.

Nom-ponnenblec finine system at the base and walls of waste disposadl zrea. For fandfill receiving residees of
waste processing facilities or mixed waste or waste baving contamination of bazandous materials (such as
acrosads, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of compozite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic finers, or equivalent,
overlying 90 cm of soil {clay or amended soil) having permesbility coefficient not greater than 1 x 10-7 cm/fsec.

The highest Jevel of water table shall be at least two meter below the base of clay or amended soil barmier tayer
jprovitded at the bottom of kundfills.

G0

LETTY) hﬂﬁﬁmfmmamnflmesimhﬁingmmmmdmm&mmuﬁm
Yeactmte shalt be zecycled oc ntilized as permitted, otherwise shall be released into the sewerage fme, afier
meeting the stendands specified in Schedule- IL. In no case, deachate shail be released into open environment.
Arrangement shall be made 1o preveat keachate rmmoff from landfill area entering imy drain, strean, river, jake
or pond. Tn case of mixing of renoff water with lenchate or sulid waste, the entire mixed water shall be treated
‘by the concern authority.

{E) Critexia for water quality menitoring.-

)

{v)

Before establishing any landiill site, bascline data of ground water guality in the anta shali be collected avd kept
in yerord for fotere reference. The gronsd water quality within S0 weter of the: periphery of tandfill site shall be
periodically monitored covering different seasons jn a yesr that is, summer, monsoon and post-monsoon pericd
0 epmure that the grommd water is not contaminated.

Gin Usage of gmundwamr in and amuud fandfill sites for any purpose (incmding dnnb,qgand mganm) shadl b

considered onty after ensuring its qnalsty. The following specifications for drinking water quality shall apply for
manitoring purpose, namely - )




— 227"

o ST -5 Y] St T TS < ST
st Farm e o (g P o8
1 2y : ' . '(3)
" | L A

Arsenic 001

| Caduitam . 0:01
Chromiomias £ 3 005
Copper | ! . s
Cyamide: : | Y

Lend 005
Mercury ' , 0.001

} Nickel _

| Ritrate a5 NOs 150

1ot 6585

| fron 0.3
Tdmhmﬂm@tato_‘) 3008

| Chlorides 250

| Dissotved sotids <00
Phenolic  compounds  {(as ' 0001

1 GO} ‘
Zinc 50
Salphate {as SO,) ; 26100

®

F) Criteria for ambient air quality monitoring.-

1amdfill cas control system inclading gas collection system shali be installed at landﬁll site 1o minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabifitated Jandfifl surface. For

. enhuacing tandfill gas recovery, use of geamembranes in cover systems along with gas collection wells shoutd

@)

(i)

be considerned., -

‘ihcnnnmmnnufnﬂme gas generated st landfill site shall mot exceed 25 jper cent of the lmr explosive
limit (LEL).

'Ilnlnuiﬁllpsﬁmn.ﬂ:ccdfhmuufauhtyalalandﬁll site shali be ntilized for cither divect theoad applications -
0 power geactation, 25 per viability. Otherwise, fandiill gas shall be burnt (flared) and shall not be allowed to
empedimﬁlymﬁwanmsphm ur‘for f.tt]cagal tapping. vac mnng shall baal]oweﬂmcase:f m utﬂmatmn

[ arfizring is wot possible.

Amlnen: air qnahty atthe hmiﬁll s:te and atﬂnewumyshall be regulmiy mommxed. Amlmnt m qaaltty shall
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wmeet the standands prescribed by the Central Pollution Contral Board for Industrial aren.

G, Criteria Tor plantation st lnndfill Site- A vegetutive cover shall be pryvided over the compleied site in acoordance
with the following specifications, sanely:- .

{2} Imummmmkwummleu&mmmmmmmmmﬂmmmﬂﬁﬂbe
Planited; .

{b) msdmdmdmwbemmhvaﬂetylhaxtheirmqtsdonmpcmumm%ms.ms
condifion shdll apply till the tandfH is stabilized;

©

Sederted plants shull have ability to thrive on Jow-nuttient 501l with minimem nuttent addition;

()] Plantation 10 be made in sufficient density to minimise soil erosion,

{8}  Green belis shall be developed all around the bowndary of the landfill in cousultation with State Poltution
Contivdl Boards or Pollution Controt Commmittess . .

s -
H. Critexia for post-care of tandifl site.- {1) 'l‘hep(\a’srclnsure care of landfil} site shall be condncted For at least fificen
“years and long term monitoring or care plan shall consist of the following, nameiy :-*

{a} Muainmining the integrity and effectiveness of final cover, Tnuking repuits and preventing ran-on wmd ron-off
. from eroding or otherwise demaging the final cover; .

) Monitoring leachate collection system in accordance with the requirement;
{c) Monitoring of ground water in and around landfil;
{8  Miuainiog and opcrating the landfill pas collection system tomeet the standards,

{2 Use of closed tandfll sites adter fifteen years of post-closure monitoring can be considered for human settlement
or atherwisc only afier ensaring that gaseous emission andl leachste quality amalysis complies with the speoified standards
andd the soil stability is ensared. _
I.  Criteria for special provisivns fur bifly areas.-Cities and towns located on hills shell have location-specific
methods evolved for final disposal of solid waste by the Jocal body with the approva] of fhe concemed State Pollution
Contrul Boand or the Pollution Control Committee. The local body shall set up processing facifities for utilisation of
biodepradable crganic waste. The non-biodegradsble recyclable materials shall be stored amd sent for recycling
periodically. The incrt and non-biodegradable waste shail be nsed for building roads or filling-op of appropriate areas on
hills. Incase of congtrdints 3o findiog adequate land in Hilky sreas, waste not suitable for road-ayving or filling op shall be
disposed of in regional landfills in plain areas. : '

3. Closave aui Relabilitation of Qld Dumps. Solid wastc dumgs which have reached their foll capacity or thoss which

will wot seceive additional waste after setting up of new and properdy designed bndfills showld be  zlosed and
rehabilitated by examining the following options: .

6] Redoction of waste by bio mining and waste processing followed by placement of restdoes in new
tandfills or capping as T (ii) below,

{3 Capping with sdlid waste cover or solid -waste cover zohunced with geomembrane toemble collection
and flaring / utilisation of greenhouse gases,

Gii)

Capping as in (i) above with additional measures {in sluvial and other coarse prined soils) such ag
oat-of wardts and extraction wells for pumping and treating cantansmted ground water.

() Ay othir method suttdbie for redveing enviroomental #npact to acceptable level,
' SCHEDULE TI
{see Tule 16 (1), {b), {ed, T6 (4} .
Standards of processing and treatment of solid waste .
A. Standards for composting,~ The waste processing facifities shall include composting a5 ane of the technologies for

processing of bio degradable waste, In order o prevent pollution from compost plant, the following shall be
complicd with samely =~ .

{a} mhnmﬁngmpﬁcwmmsimshﬂlbcmdmupeﬂypﬁortnﬁuﬂmpmueﬁing.Toﬂlemempossihlt.
the waste storage area shold be covered. ¥, such storage is dome in an open 21ea, it shall be provided with
impennesble base with facility for collection of leachate and snrface water mn-off into lined draires leading o 2
leachate treatment and disposal facility;

®  Necessary precantion shail be taken to minimise puisance of odour, flies, rodents, bird mewace and fire hozard;
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T case of breakdown or maintenznce of plant. waste iniake sholl be stopped snd wrangements be worked out

for diversion of wasie 40 e tempormy processing site or temposary landSll sites which will be agam
reprocessed when plant is in order;

©

£y ?mau&pmt—p:mmjeﬂssha]i'be mmo&edﬁmniheprmm‘mgﬁaeﬁﬂymmgﬂm&nﬁsmdshﬂ not
be allowed &0 pale =t the: site. Recyclables shali be routed through appropriate vendors. The noa-recyclabig high
calorific fractions to be segregated amd sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Onaly rejects from all processes shall be sent for senitary landfill site(s).

(e} The windrow area shall be provided with impermeable base. Such .a base shall be made of concreie @r
compacied clay of 50 cm thick having permenbility coefficien Iess than 107 comifsec. The base shull be provided
with I -2 per ot shape and cincled by leed drains for collection of leachate or surface mn-off;

i Ambient air guality monitoring shall be regularly camied ool Odunmsisance at down-wind direction on the
boundary of proocesing phamt shall also be checked regotarly.

(g Leachate shail be re-circulated in mmpnst‘;':lnﬁt for moisture maintenance.

by - Theend product compost shall meet the standurds prescribed under Fertifiver Contral Order notified from time
to timé. ’ ’ -

() In order to ensure safe application of compost, the following specifications for compost quality shall be met,
mamely:-

k- Paranwiers Organic Compaost ; Phosphate Rich

) (FCO 2009) ; Orgamic Manure
) (FCO 201%)
) {2y 3
Arsenic (mg/Kg) ' 10.00 10.00
| Cadminm (mg/Kg) ' 5.00 500
{ Cheomitum {mg/Kg) : 50.00 5060
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kr) ' ' 160.00 100060
{ Mercary (mafKg) ' 0.15 0.15
Nickel {mpfio) 30.00 50.00
Zine (mglKn) 100000 1000.00
TN mutio <20 _ Less than 20:1
18 6575 {1:5 solvtion) maximum 6.7
1 Moistme, percent by weight, 15.0-25.0 254
maximom .
1 Bailk density (gfen®) <if Lessthon 16
“Total Organic Carbon, per cent by 12.0 19
weight, mivinnryy -
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I‘TWW(BP&)MIJ) ' 0.4 b 10.4 N
. infue . ‘

Total Potassium (as Ky0), percers by 0.4 ,
; Wﬂzﬁ‘t.mmﬁium 7 i .
Okdemr . Absence of fion) Cdor |

Mintmarmg %, TRaterial shonlg should pass
throngh 4.9 mm 1§ sieve Throngh 4.0 wy, IS sieve

: Minimem 905, (

j : =~The dispagay of tregteg leachates shay mmthcfnllmdng Standands, namely--
1""—————_ - k
' _ 7 ’ Standurdy : !
] '5 1 {MudeufDism_) ,
" S.No | Pameter _ -

hlan:a.:::face Public sewers | 3 disposal
_
1 m . ; ] ' &)
200
‘ o
| j 2100 2100 :
: ‘ - h—-"—_-'———-.____‘-—_'_"—‘——__ [ ———
1 3 PH value . S5t000 { 33w090 35190
S A |
{1 4 Jhmnmimlniuugcn (@5 N), mght, gy, =0 50 -
T T Tee——— _g.ﬁ‘____.___‘_
5 : TmalKjeIdahl mitropen (G Ny, mg/l, may “ 100 - - -
I '-—-_~_________-_.._~_‘
6 Biochem_ical Oxygen demand (3 days a1 27° ¢ 10 sp 100
{ maxdmg/]) . . ‘
e ——— ]
7 - -
3 | Arsenic (as Ag), mg/, max ‘ 02 : 02 1 o2
1 9 Mercury (as Hg), maft, may ) 0.01 0.01 - .
i : . N
10 Lead{ast).my!,max _ B Lo -
| u | Cadnﬁmn(ast).myl,m- TRTT 20 L - - :
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12| ol Chromiam (as Cs), g, mix, - 20 20 -
13 Coprper (as Cu), mg/fl, max. ,‘ 30 30 - N
15| Zine Gas Zapomgh, max. ] 590 s ] -
P - (as ND), mg/l, max : 30 30 : -
1% 1 Cyonide (2sCN), mpll, max 02 20 02
17 Chiocide (s C), mg/l. max. LR 1000 08 600
18 | Finoride (as F), mpfl, max , 2.0 1.5 : -
19 “ Phenolic compounds (as CHOHY mg/l, mex. 1.0 _ 5.0 -

Nm:mmmmmoiﬂdeWﬂxmu&tyﬂWbﬁnngdﬂm ‘
qmnﬁqddﬂ:limmavﬁhbhhdnmmﬁhgwmubudyﬂmﬂbcgimdmmﬁm

. Standards for incineration: The Expission from incinermtors Atheymal technologics Tn Sofid Waste
wresmmentidispesal facitity shall neet the following standards, namely:=-

Parameter Fanission standard
M ’ e ®

Parficnlates 50 mg/Nm’ Standard refers to half hourly average valoe

{ HQ 50 mg/Nm® Standard refers to tmif hondy average value
soz 200 me/Nm® Standard refers to half hourly average value
o0 { W0 mpNm® Standurd refers to half hourdy average valoe

' SOmgNn® | Standard refers 10 deity average wale
Total Qrganic Carbon 20 mg/Ni® Stanéurd refors o folf hondy average valos
HEF 1 4 mgMNm® Standard refers to half hourly average value
N N0 anid NO2 expressed] 400 mg/Nm® Standard refers to mnthmjmge vaine
asNO2)
' Total dicxins and furans | 0.1ng TEQ/Nm® Standard refers 1o 6-8 hours sampling. 'mgsc rel

| puidstines for 17 concemed cougeners for toxi
_equivalence valoes to amive at toal toxic
equivatence. -

Cdl + Th+their compovnds | 005 mg/Nm® Stanitard cefers oo sampling fime amiywhers

between 30 minutes and B boors.

Hg and its componnds i 005 wgNen’ | - Standard nefexs to sampling Gme soywhere
b AN between 30 minotes and 8 hours. .
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i Sb+As+Ph+Cr+Co+Cu 0.5 mg/Nm® | Standand refers ro ssnpling time anywhere

1. N o+ NG+ WV 4 their 4 ‘betwasn 30 minntes and 8 hours.

compounds

IWote.- All values corrected to 11% oxygen on a dry basis. ~ i

! . . L

Note:

{a) Suitably designed pnllunon control devices shafl ‘be instilled or retrofstted with the imcimeratar to

) achicwve she sbove crtision s,

1)) Waste to be incinerated shall not be chemically treated with any ch!minamd disinfectunts.

(5] Incineration of chinrinated plbsgics shall be phased out within two years.

) if the concentation of toxic metuls in incinerution wsh sxceeds the imits spocified in the Hazamdons Waste
Manapement, Handling and Trans boundary Movement) Rules, 2008, ax amended from time to tme, the ash
<hafl be sent to the hazardons waste wreatment, storage and disposal foaility.

(3]  Onty fow sudphor fuel Rke LDO, 1LSHS, Diesel, bio-mass, coal, ING, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

L] The CO2 concentration in tail gas shall not'be :mare than 7%.

) Mﬁnmmmmmmmsmnbememammmmmpmm of
950°C in secontlary combustion chnmber and with a gas residence time in sccondery combustion chamber not
1essithen 2 {twd) seconds,

{h Incinersttion phoms shall be operated (oombustion chambers) with such  femperiur, retestion Hine
and wrbutenoe, as to achieve total Organic Carbon {TOC) conteat in the slag and bottomn ash dess than 3%, or
lhciossmlgmmmuiessxhans%ofﬂmdry weight, -

@) Qdoar from sites shall be managed as per guidelines of CPCB issued from time to time

" FORM-1
seeTale 15 {v) 1613 {c), 21
Application for obtaining asthorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

* State Poltetion Cootrol Board or Pallufion Control Committee,

L) d——

Sir,

TWe herchy apply for asthorisstion under the Sohd Waste Management TRules, 2015 {for prmessmg.
secycling, treatment and disposal of solid waste.

‘Name of the local bodyfagency appointed by them/ operartor of facility

2. Comespondence address
Telephome No,
Fax No.

L.

e-maik
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B ) Noda Officer & desigration(Officer anthorised by the local body or
agency responsshie for operafion of processing/ tresrment or disposal
{ Eaciiny)

{ Axsthogivation mequired for setting wp and operation of the facility
{Please Tick nox’k’) ’

5, Ariach copies of the Docmmeats . : _ ;
Sire cleamance (Jocal body) boe

£ roof of Environmental Clearance

foonsent for establishment _

A greement between municipal authority and opersting asency

. R Investineot ost the project and expected petum

6. |Processing/recycingftreatment uf solid waste
) Tetel Quuntity of waste o be processed per day
Quantity of waste to be recycied
Quantity of waste to be weated
Quantity of wrast= to be disposed into landfil

{itjUtilisaGon programme for waste processed {Product utilisaion)
1 (iti)Methodalory for disposal (attach details)
Duantity of leachate -
Treatment technology for leachate -
. 1iv)Measures to be taken for prevention and control of environmental
’ poilution .
A {(w}Measuces w be txkes for safety of workers  working in the plamt

{vi)Details on solid waste processing/recyeling/ treatment/disposal
1 TacTity (to be atteched)

7. Disposal of solld waste

| MNumber of sites identified

Quanfity of waste 1o be disposed per day

Deteits of methodoiory orcriteria followad for mmm {amach)
Details of existing site under operation .

Methodology and operational details of landfilling

Measres taken to check envirommental poitotion

5 1 Any other information,
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Form- T
see rule 16 (1} (e}
Foromat for is#ue of authorisation
File No.: RS
AuthorissfionNo
To
Ref: Yomu applicution mumber dL

The . Stae Poliution Comtrol Bomnd/Pollution Contond Committee after examining the propoesal hereby
aathorises having adminisurative office at 1o set up
and cperate waste processingfrecycling/ sreatment/disposal Tacility at '

‘The authorisation is herehy pramted 0 operate the fa::iliny’ for processing, recycling, treatment and disposal of sofid waste.

“The acthorisation is subject to the terms and conditions stated below and such conditions as sy be otherwise specified
in these solesand the standards 1aid down in Schedules Tand T under these rales,

The mmmmwmmcm&mdmm may, at
any time, revoke any of the conditions applicable nnder the amthorisation and shall communicate the same inwrting

Any vicksion of she provision of the Solid Waste megﬂment Rules, 2016wkl attract the penal provision of the
Environment (Pmlncuon) Act. 1986 (29 of 1936).

{(Member Secretary)
State Poliution Contral Board/Pollutivn Control Comittee of the UT
(Signature and designation)
Date:
Place:

Form -1
[see rule 19{6), 24(1}]
Format ﬁ sl repuort to be submitted by the operatorof facility to the local body

il Name of the City/Town and State

o Population

3 Area in sq. kilometers

Name & Addsess of the local body
| Tetephone No.
| EaxNo.

5 | Mame and address of operator of the fasitity

% | Name of officer in-clumge of the facility
. Phune No:

Fax No:

1 il
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i Nm&hmmwinibaﬁtyfam,

Ninnber of noa-residential premises in the city

Number of election/ administrative wards in the tit}ﬁom

{ done in the city/town

E . W
Iigs 1 Quantity of Solid wane ' _
5 ufmiid-wmmmhﬁwmmhndym ) fipd
per day i metric tones
| Quanticy of mlid waste collected per duy fipd
Per capita wavte collactad per day Igmfday
. N \"
Quantity of solid waste processed fipd
j Qmmhymf:soﬁdwasteﬁispﬁmdﬂt landfit fipd
b | status of Solid Waste Marragemont (SWM) service
~Begregation and smgé of waste at source ] _
I Whether solid waste is stared at source m dumestic/conmercialy ; Tesiu
| institutional bins If yes, Csio
| Percentage of households practice storage of waste at sonrce in | %
Pmeﬁmmmpmcﬁmsmrageufm %
{ #tsource in commercial finstitufional bing :
i Percentage of houscholds dispase of throw solid ‘waste on the I,
Streets . |
1 Percentage of non-residential premises  dispose of throw solid )
waste on the Strests ‘ ’
Wmmm%km&mmmawﬁmm Yesilo
] Kmhmmdmmgegnﬁngmemmmme o,
Dear to DoorCollection of solid waste
‘Whether door 20 door collection (D20} of solid waste ix being - YesNo

if yes

“ Number of wards covered in D2D colloction of wame

. No. of househalds covered

"No. of  non-residentist premises  including
{ extablishments _botels, restanranss educational institfions/ ]

commercial |
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Percentuge of mesidentizl and non-residential premises covezed in |
door vo door collection tirough : ' .

{ Motorized vehicle
] Coniniru:'imuicytﬂefhmdum

Qiher device

# @

=

i Ifnot.nwﬁmdofpﬁmmymdlmﬁonédnpted '

Sweeping of streers

Leagth of roads, Sreets, lanes, b}‘c—]azﬁs‘j_n the ¢ity that meed 10 ]
cleaned

1 be

Frequency of seet EWEEHATS and Percemtage of population
Coversd

.ﬁmcy

Occasionidly

of

Population

| Tools nsed
E Mmmalﬁmp‘mg

Mechanicat swaeping

“Whether teng bandie ‘broom used by sanitation workers
§ Whother each sanitation worker is given handesrttricyele for |

collection of wasts

YesiNo
chfﬁo
YesMo
Yes/No

Secondary Waste Storage facilities

No. and type of waste Storage depots in the city/fown

Opcnwmmges:ms

Cement concrete cylindex bins

KCovered metalfplastic containers
Upto 1.1 m® bing

2103 m® tiins
Abowe S’ comtriners

Bin-less city

: No,

Capacity in m®

'Bin! population mtio
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T Ward wise detsils of waste SIOFage depots (muach) :
Waord Nt

Aren:

oputation:

No. of bins placed

Total volams of bics placed

x Total storage Capacity of waste storage facilities in cubic meterf\

\ Total waste actoally stored at the Waste SORES depots daily \
| e g

t Give ﬁaqmyof’mlh:ﬁmofmﬁzﬁmmbeﬁwms. 'Sﬁmqnsncy o of bins
1 Number of bins clearsd § :

depots have facility for storage of segregated |

fher storage
blue and blaa:k bins

waste in green, Gf yes, add details)

No. of greenbins:

WNo. of black bins:

oy of Mumual bfm
SOLID WASTE

Wmnhﬂlifﬁingafm&idwamﬁmmmmgeumsismmim

! mechanical. Give percealage
.‘. oy
1fmcchanical—spedfvthemethcdused \
: e
‘Mwwmuﬁﬁdﬁbmdmﬂodwaudmspmwdm el Mo : ‘\
treatment piant directly in 2 form N yes, speciy) \
. :
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Waste Transportation per day

No.  Fripsmade
; T;gacaniﬁmh_n-ofmlﬂchs used {pl tick or add)

Twaste

{Non tipping Track
Tipping Track

collectors
Compactors .
Others b
PCBAcader

| qumyuftx’anspamﬁmufm Frequency {%) of waste tmsported
TDraily

{Akernate day

Hwice 3 week

j aweck

Oceasionally

{ Quantity of waste transported each day

Percentage of total waste transported daily )

| Waste Treatment Technologies nsed

Wheiher sofid waste is processed YesMNo

4 X yee, Quandity of waste processed daily _ jrpd

| Land(s) available with the local body for wasle processing (in
Heotzees) '

Land cmentl'y' utilized for waste processing

Solid watste provessing facilitics in operation

| Solid waste processing facilities under construetion

] Distance of processing facilitics from cityftown. boundary

Denils of techmnologies adopted
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| Compusting ., oty sow smuenal processed -
Q. Final product produced
Qty. sald
Oty. of residos] waste landfifled  «,
vermi composting Quy.raw material provessed
' Qty. final product produoced
; Tty suld
mantity of residual waste landfifled
Bi g - %, . 1%.]“ il 3
Oy, final product produced
Qty. sold
XQuantity of residoal waste tandfilled
Refuse Defived Foel ' ty. raw maerial grocessed
Wy, final product produced
tmv sold Quentity of eesidual waste
Jandfilled
‘Waste to Energy technology (Qty. raw material processed
1 snch as incinerafion, pasification, pymolysis ©f any other JQry. final product produced
| wectmology ( give detail) Oty. sold Quantity of residual wast
' flandfilled
Co-processing - Qty. raw matesial prooessed
Combustiide waste supplied 1o cement plant
1 Conibustibie waste supplied to solid waste based power plants
Others Katy.
Solid waste disposal facilities

| No. of dumpsites sites available with the focal body

No. of sanitary landfill sites available with the local body

Area of each such sites avallable for waste dispoysl

' Aruofhnﬂmnenﬂyuxdfwmdispnéai

Distance from the nearest habitation

kms
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| ‘Distance from siatéfational highway %ms ]
1 Distance from Aupoz‘t kms
| Distance from important religious places or fistorical monument Kms R
Mitfﬂkhﬁﬁmm . YeshNo
| ‘Whether it Falls in carthguake fault tine area Yes/No
. Quantity of waste landfilled each day tpd
| Whther Tendfili site is fenced - Yes /No
‘ Wlﬂbuhglmg facility is availabie on site Yes I'No
Whether Weigh Mdgﬁﬂﬁa@%!e Yes/No

Vehicles and egnipments used at landfill (specify) Bulldozer, Compacters ote. available

Manpower deployed at tandfill site

VesiNo GF yes, mtach detils)
| Whether covering is done on daily basis Wes/No
M not, mufMg the waste deposited at the landfill
| Cover matcrial med
‘Whether adequate covering material is avatiable Y@No

Provisians for gas venting provided NesMNo, (if yes, attach techoical data sheer)

vaisicai for leachate collection

Yes/No, G yes, sttach bechmical data sheet)

10 Whether an Action Plan has been prepared for improving solid . {Yes/No

| wasto management pracices in the city {Gf Yes artach Action Plan detals) |
T Wh:sepanmmvisinmmemadefbr: :Amhddﬁhmﬁwm&
IDairy relatedt activities Steps takoen,
Blaughter houses waste : . esNo
CED waste {oonstroction debmis) Y esiNo
[Yes/No
412 | Deils of Post Closure Plan {attach Plan

:il3 How many sloms ars identified and whether these are provided {Yes/No
with Solid Waste Management facilities : )

(if Yes, antach details)

Ji4 Give details of manpower (bplo}ﬁ_l for collection including street ' ‘ !
| sweeping, secondary storage, tramsporiation, - processing and
disposal of wasie : . : A
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hi5 | Meotion bricfty, the difficultics being expetienced by the Jocal

‘body'iu complying with previsions of these riles
h6 | Mention bricfly, if sny ienovative idea is implemented totacklen .

probisi pelated do sofid wastc, which coold be veplicated by other .

§ Yocal bodies. -
Signatore of Operator
Daved -
Place: .
[see vales 13(za), 2429

Format for annusi repurt on soliid waste management to be submitted by the local body

CAI.ENR&R !E)ATEBFWON OF REPORT:
YEAR:
1 | Name of the City/Town and State !
k 4 Population
t] Areain sy, dilomeers
_ ia Name & Address of focal body
" | “Telephone No.
{ FaxNo. |
E-mail:
s m&mmmgwnhsmammgm(som
3 'WASTEM)Phone No:
Fax Noe
E-mail:
6 } Namberof bouseholdsin the cityfiown
‘ Namber of non-residontial preamises in the ity
‘Nomber of election/ administrative wards in the city/ftown
7 CQuuantity of Solid wante (solid waste)
Esﬁnnwdeﬁtynfsolidwgm:gemmodinu\elucaubodyamperdayinmmip fpd
-Quantity of solid waste coftected per duy - #ipd \
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1 Per capita wastz collecied per day lgui_lday
Quantity of salid waste processed fpd
1 Quantity ol solid waste disposed st dumpsite/ landfill fpd
® Status of Solid Waste Management service
Scgregation and'mage of waste at sousce
1 Whether SOLID WASTE is stomd st source in domestic/commerciall institrtiona) YesNo -
| bins, If yes, . '
Percentage of houschalds practice storage ‘of waste 5 sonTee in domestic bins %
Percenmaye of non-residential prensisnes praciice storage of waste at source in %
| commercial finstimtional bins
Percentage of households dispose or throw solid waste on the siteets %
Percentage of non-residential premises dispose of throw solid waste on the sireets %
i ‘Whether solid waste is stored at somree in & seprepatad form, If yes, Yes/No
1 Percemage of premiises segregating the wasie at source -
Door o Door Collection of solid waste
Whether door to door collection {(D2D) of solid waste 95 béing done in the cityftown YesMNo
| ifyes
Number of wards covered in D2D colection of waste
No. of households covered
No. of pon-residential premises incleding conwmercial establishments Jhotels,
rostapranes educatione] nstitmiions/ offices ¢ic covered
Percentage of residential and non-residential premises sovered in door to door
collection throagh :
#ﬁmuulwh:c‘le %
\Comtainrrized wicycleffiand -
Other device a,

1 Trnot, method of primary collectico adopted

Sweeping of streets

Length of roads, streets, lanes, bye-lanes in the city that nzed to be cleaned

4
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Frequency of street sweepings and percentage of {frequency ; Dally Alternate {Twice  Occasionally -
covered : Yays e week |
e of N
. popakation ‘
covered { '

‘oais nsed

SWeCTiRE %
echanical sweeping . %

. )
long handie broom used by sanitation bt YesiNo

each sanitation worker is given ] YesMNo
deartitricycin for collootion of waste
handomt / thicycde is containerized

the callection tool synctwonizes with

YesNo

YesiNo

ISecondary Waste Storage facilities

No. and rype of waste storage depots in the ND. Capacity inm’
1cityftown ]

Masonry bins

Cement conerete cykinder bins
Dhalao/covered rooms/space
Upto 1.1 m3 bins
21035 m3 bins
Abowe: Sm3 containers

Bin-less city

in/ popalation ratio

'iwmmaamwmnmg:depms(mm:
Ward No:
e
No. of bins placed -

Total voluse: of bins placed

Total storage capacity of waste storage Facilities in
yubic meters

Total wasts actually stored at the waste storage
dnily S
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fecgmency of collection of waste from the Frequency . rlr'h\ufhins
tof oy cleared
Daily

A Mernate day

Twice a week

Once a week

o

Dccasionaily

{ Whether storuge depots bave facility for storage  [Yes/ No
of segregated waste in green, bine and'black bins 4 yes, add detsfs)

Mo, of green bins:
No. of bloe bins:

No. of bluck bias:

- [iiting of sohd waste from storage depots |
b ynanma or mechanical. Give percentage

1%) of Mannal Lifring of solid waste
/) of Mechanical lifting

Kront-end loaders/ Top loaders

Yesd No
if yes, specify)

i fme transpertation per day " N,
' [Type and Number of vehicles used

Trips made waste
kransported

Animal cart
Tractors

Non tipping Trock
Trwia:g Truck
Dumper Placers
Refose collectors
Compactars

JCBANoader

D
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Frequeacy of transpoonation of waste

Frequency %) of waste tmnspumd

Wrely _
Altermate day :
Twice 2 week ; ™
. Once 4 week

Oecusionally }

sty of worses teamsportod cach day ipd

Percendaye of tote] waste transparted daty ‘%
o

Waste Tr:amneut'_l‘edmdogiw used

Whether solid waste is processed
'Yes/MNo

T yes, Qoantity of waste processed daily tod

{Whether treatment is done by local body or
Yhromgh 2m agency

{Lantl(s) arvaifable with the Tocal hody for waste

processing (in Hectares)
Land carcendy utilized for waste processing
Distance of proccesing facilities from cityftown
poundary
iDetails of technologics adopted
Composting , .IQ:)-. Taw material processed
' " Katy. finad produet prodnoed
Qty. sold
Kroumity of residual wasts dandfilled
| Veswm exaposting Kty. raw meterisd processed
{2ty Tinal product produced
Ny, sold
Nuamity of cesidusl wasts landfified
Bio-methanation Jy. cuw snatetisl processed
; ty. final product produced
Ruy.sald . S
3 Quantity of residuat waste landfilled.
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‘ Perived Fuzl 10ty. raw muterid] processed .
Dty. sold Quantity of residunl wasie Tandfillcd
Vmem:gy tectmotogy y. raw material p‘occ;sgd '\
as incineration, gasification, pyrolysis or any 0y final produoct produced '
soxtmmsllogy { give detdil) ty. sokd Quantity of residual wests Tandfifled

Po-pming ’ Pvrawmawnalmd . J
memmmpmm comentplant |~

i

Comibusihile waste supplied to solid wasie based

';puwpiants \

1y.

s otid waste disposal facilites

1 |

|
J

| i

No, of dumpsites sites available with the local \
wpsi | j

|

i

m

Yy
: o, of sanitary }mdfill sites avaitable with the
: ‘-Fom] body
:]— Amdachsndlmauihhlc.fer waste disposal
e of land cumrenity esed for waste disposal 1
Distance of dumpsttelandfill facitity from
Fityftown ms
: 1 }
rismnee from the nearest habitation \ kms J _
from water body \ kms j
{ from state/national highway \ ans J
! Pmm from Adrport \ kms \
mm:[mmmpormm religions places or kms :
storical monument
‘Whuinitﬂkin flood prone area . YesiNo j

Iwmmnmhmmkemﬁﬁne-m

YesiNo i

!

YXouantity of waste landfilled each day tpd All

I [Whether landfill ste is fenced ! YesINo \
woed, |
Ligheing facifity is available o site \ L ~ Yes/No J
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o

[Whether Weigh bridge facility available Yes#No.

ehicles and equipments used at kandfill (specify) Pulldozer. Compacters etc. availabie

| |Meapower drployed ot fnndsil site IYesiNo <
' . if yes, attach details)
KWhether covering is done on daily basis esNO
not, Frequency of coveting the wasté deposited
the landfill ‘
Cover material used Yo

Whether adnqu.ammvuingma!erial is available [YesNo

Provisions for gas vesting provided ¥ esMo

Vif yes, attach technical data sheef)

ision for Jeachats collection Yes/No

¥if yes, attach technical data sheet)

b _ththcranAcumP}nnhasbmpmpamd for {YesiNo
] Simproving solid waste management pracices in the

ity if Yes attach Action Plan details)
u separate provisions ave made for : Amchdﬂxiism?mposais,swwukm.
Blenghter honses waste YesNo
1raT) waste {constraction debris) : IYesfNo
411 iDetails of Post Closore Plan {Anach Plan ‘
2 slumm;dewﬂedmdwhedmﬁmc Ves/ No \
pnnn!:ﬂmﬂlﬁoixﬂWaste Manpagement (GF Yes attach details) | J
13 ve detils of: '
body’s I RINPOWET ﬂbpia:wﬂ for
fon including strest sweeping, secondary
£e, transportation, procsssing and disposal of
i
14 Yive detils of: | \
comcessonaine's menpower deployed | \
rcollection incloding street sweeping, secondary 1]
e, trenspartation, processing zmd SNisposal of ! l
: |
L5 tuiefty, the difficulties being expenmced _
! the lacal body in coinplying wnhpmmms of \
) rales |
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THE GAZETTE OF INDIA : EXTRAORDINARY

{PaRT H—SEC. (i)}
buiefly, if any innovalive idea is
vo tackle a problem related o solid
wihich could be replicated by other locul
es !
Signature of CEO/Municipal Cmm!ﬁt‘si;ﬁeﬂ
' Exeoutive Officer/Chief Officer
Place:
Form—V
fsee rule 24(3)]

Format of annoal report to be submitted by the state pollution control board or pollution control commitiee
committees to the ventral poflution control board

PART A
To,

‘The Chaitman

Ceniral Pﬂﬂuﬁw-ﬁﬂml Board

Parivash Bhawsn, Bast Atjun Nagr
DELHL 1100032

3. r«mamsmxﬁm feeitory

b Deme & address of the State Pollution Control

umiber of local bodies responsible for management o
d warste o the Statefnion territocy under these rules

) BUIDPRIE NS

4. ‘w.ofmmﬁon application Received %!

5. |A Summary Statement on progress made by local bodyy Phease attach us Armexures] ‘

. i lin respeet of solid waste manugement \
' ;

. Sumimary Statement &N Progress m;ade'by Tocal bodi Plesse attach as Annexure-T] l

wespect of  wasie  collection, segregation, l

fon and disposal : !

H

(7 synmary stalement oo made by loecal bodi IPlease attach as Ammexure-TI l;
L




:[qﬁn-mzaﬁiﬁ R T WAYR 2 SRR

—249—

K-hairman or the Meniber Secrotidy
State Pottotian Conatrol Board/
Poilution Constrol Committes

PARTER
Towasfcities

Total nwmber of towns/cities

Mrznber of class T & class W citicshowns s

Axnthorisation status (names/pumber)

Number of applications received

Member of authorisations granted

Amthorisations ander scrutiny

SOLID WASTE Generation status

Solid waste generation in the state {TPD)

collected '

treutad

{andfiiled

Compliance to Schedate Lof SW Rules (Number/names of towns/capacity)
Good practices in citiesfowns :
‘House-to-house coilection

Segregation

Storags

Covered transportation _

Processing of SW (Number/names of towas/capacity)

Sotid Waste processing facilides setup:

5L No. {Compusting {Vecmi-compesting Biogas RDAPcctizntion

_—

Prxcessing facility operational:

1. No. {Compassing - Nemi-compessing  [Biogas RDE/Pelletization ‘

Processing facility under instaliation/planned: -

L

ELNo. Composting . Venmmmpnsuns __ B
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THE GAZETTE OF INDIA : EXTRAORDINARY ParT IS8 3(i))

‘Waste-fo-Eneryy Plants: (Nm of towns/capacity)

: E;Ha Pzt Location Pais of operation }P-awcr gemezation (MW)  Remarks Y N

Dispossl o 5lid wests (smber/names of towns/capacity):
Landiill constructed 3
1and§ll under copstraction

Landfill in opesaticn

Landfill exbansted

Landfilled capped

Solld Waste Dompsites (number/names of towns/capacity):
“Total nmnber of existing dumpsites

Dampsites reclaimed/capped
Dumpsites oonvertod to sanitary landfill
Monitaring at Waste processing/Landfilly sites
151 No. ‘WName of {Ambientair  fGronndwater L eachate quality E.'.’umpaaquahty NocCs %
; acilities ‘ o
b
2.
3.

Status of Action Plan prepared by Muzicipalities
FWumber of Action Plan subhmitied:

Form- VI
[see rule 25}
Accident Beporting
1. Date and time of accident k
12, : annmcnufmiwingmaoddcm
< mwmeinmlwdinac&dam : 3
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TR W UANR 2 FHERY ‘ o1

i "-4. ) mdmm&ﬂmmmmhumnhm]m}:
i and the eavironment
' 15. Enmrgemymm taken N
Stops taen 10 alloviae the effects of accidents - B ' i
i - Steps taken to prevent the recurrence of SM\E un accident
fo0 T Sig S rreaneemranauan
PIALES oenmamnermanan Designation: ...... nevssssesaenaranee
{F. No. 18-3/2004-H3MD]
- BISHWANATH SINHA, Ju Secy.
[

ﬁpioaﬂed‘bym oi?nnnngar Gumnmcnt of‘lnﬁxa?ress mngﬂwﬁ.mymﬂew Delhi-110064
e PMW@WMMM 110054.




ANNEXURE — F/Bf
GOVERNMENT OF WEST BENGAL N 2 52...-.... .

OFFICE-OF THE DISTRICT MAGISTRATE

| NORTH 29-PARGANAS, BARASAT
Noal cenef CON _ Dated: l2“2"/' 9// J2016

__,.-—--

Feoe Digerizt.hiagistratae
horth 24-Pargahas,
Barasat

To : The Principal Secretary,
Municipal Affairs Department,
Writers’ Buildings, e
Kolkata-1.

Sir, - . o

Your kind attention is drawn to the fact that the issue of trenching ground oF Panihati

Miunicipality: bas become quite acute amd complicated. For the last few decadesthls Bhagor

located at Ramchandrapur, Ward No.23 unde: Panihati Municipality has been used extensivel ns

dumping ground of municipal wastes collected from municipal area. In the year 1974-75% a 5 wcre

area of adjacent iMahispota at Kalyani Road was identified os the alternative durmping ground i

shnce then nothing tangible bas happenad. hi: the year 2012 2 Waste to Managemennt Energy Priyoct

through PPP model was.contemplated and Rocikam company was asked to execute ‘the project but
somehiow this also did not materialised and iichen company left the work site in the midway.

Now, the Inhabitants of Ramchandiapur area, where. the dumping ground is localed e
hiciding agitation so that it may be shifted in any alternotive site and the people are aiso resistiny
towards further disposat of wastes at this aren. Situation has become so critical that the daily s of
almost 5 lakhs inhabitants of Panihati area may be badly humpered.

in view of the above fact this is to request you to kindly intervene into the matter so that i
alternative site may be.identified for waste disposal or a substitute arrangement for. Mudem Wasia

Management Plant may be set up so as to avoid pollution and hazard.
| S—

Your kindly interventionin to the l'natm ts earnastly solicited.

Yours faithfu[!y,‘

\ DN adl

DistIGEW Magistrate e

North 2:b:Rurg %u.y sbts;_;, -
0 ((3] } LE’) /Con{Dev) = Lated _’)gz:j _g:_jzom

Copy forwarded to :

1. Shri Nirmal Ghosh, MLA, Panihuoti AC. -
2. Chairman, Panihatt Municipality, . T
3. Sub-divisional officer, Barrackpuin
4. C.A.to ADM{Dev), North 24-Pasrzanas. T \DN C;_,k.

e :Eit AN
orth 24 ifaahas Bardsat.
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Typed Copy of:_ '

GOVERNMENT OF WEST BENGAL ~
. OFFICE OF THE DISTRICT MAGISTRATE '
" NORTH 24-PARGANAS, BARASAT
No.....81...../Con - , Dated:22/02/2016
From: District Magistrate
North 24-Parganas,
Barasat e
To : The Principal Secretary,
Municipal Affairs Department,
Writers’ Buildings,
Kolkata-1.
Sir, .
Your kind attention is drawn to the fact that the issue of trenching ground of Panihati
Municipality has become quite acute and complicated. For the last few decades this Bhagar
located at Ramchandrapur, Ward No.23 under Panihati Municipality has been used extensively
as dumping ground of municipal wastes collected from municipal area. In the year 1974-75 a 5
acre area of adjacent Mahispota at Kalyani Road was identified as the alternative dumping
ground but since then nothing tangible has happened. In the year 2012 a Waste to
Management Energy Project through PPP model was contemplated and Rochem company was
asked to execute the project but somehow this aiso did not materialised and Rochen company
left the work site in the midway. _

Now, the inhabitants of Ramchandrapur area, where the dumping ground Is
tocated are holding agitation so that it may be shifted in any alternative site and the people are
also resisting towards further disposal of wastes at this area. Situation has become so critical
that the daily life of almost S lakhs inhabitants of Panihati area may badly hampered.

in view of the above fact this is to request you to kindly intervene into the matter so
that an alternative site may be identified for waste disposal or a substitute arrangement for
‘Modern Waste Management Plant may be set up so as to avoid poliution and hazard.
Your kindly intervention in to the mater is earnestly salicited.
: Yours faithfully,
Sd/-
District Magistrate
North 24-Parganas Barasat
‘ Dated: 22.02.2016.
No...81/4/......... /Con{Dev)
Copy forwarded to:
Shri Nirmal Ghosh, MLA, Panihati A.C.
Chairman, Panihati Municipality. _ o
Sub-divisional officer, Barrackpore .. . . = S sdfs
- C.A.to ADM(Dev), North 24-Parganas. ..~ i - |

PWONR

© District Magistrate
“North 24-Parganas,Barasat.




" ANNERURE -—‘;720-’ =

" . RAMCHANDRAPUR BHAGAR UCHHED COMMITTEE

RAMCHANDRAPUR , P.O. SODEPUR , KOLKATA -J00110 .

Date;. %75/!/

REf. NO.-n----.-u--«-----.-’o-otto-

| - - 2ok
TO ) ' .,
The Honourable District Magistrate, : .
North 24 Paraganas, ‘
Barasat, Kolkata -700124

Sub : Remo f Trenching Ground from Ramch apur , Sodepur, Kolkata -700110 |
%,
Ny

Respected Sir/Madam,

Kindly refer to the minutes of the meeting held on 19.02.2016 at 4 PM in your
chamber regarding waste disposal at Panihati (Copy enclosed for your kind reference ) Enclo-1-4

2. Your kind attention is drawn lo the fact that on the basis of the Hon'ble District
Magistrate’s letter cited above having given due honour to her decision , we , Bhagar Uchhed
Committee had withdrawn 465 days ABORODH and Panihati Municipality called a meeting on
23.02.2016 where Hon'ble M.L.A., Sri Nirmal Ghosh was present wherein a decision was resolved
unanimously that a discussion as to the progress and development of said west management
works on the basis of the letter cited above will be on 51.07.2016 or latter and final discussion would
ke held withir 31122015 (copv of Panihati Municipality’s letter dated 26.02.2016 enclosed)
Enclo -2

3. It may kindly be mentioned here that in the said meeting our, beloved and respected Sri-
Saugata Roy , M.P. (Dumdum P.C.) , over telephone proposed to the Hon'ble District Magistrate
North 24 Parganas for inclusion of Panihati Municipality’s Waste Management Project to the project
of North Dumdum and South Dumdum Project , newly started which Hon'ble District Magistrate
confirmed that she had a telephonic talk with Hon'ble Sri Sougata Roy in this regards on 19.02.2016.
Several correspondences between Ramchandrapur Bhagar Uchhed Comimittee and Panihati.
Municipality are enclosed herewith . S

4. It may also kindly be mentioned here that our beloved Hon'ble MP. and M.L-A, know all
fhese facts and circumstances very well that we have been struggling to remove this Trenching
Ground from Ramchandrapur since more than 40 years and several assurances where given by
several respected Forums and Hon'ble Ministers also to remove this Trenching Ground from

Ramchandrapur.

5. Under the above circumstances , you are kindly requested to take kind necessary initiative
for shifting the Trenching Ground from a densely populated area of Ramchandrapur urider Word
No. 23 of the Panihati Municipality to save from the curse of pollution. hazard , flies , mosquitoes
,bad smell etc.. : S - T _ - -




RS A YR

Ed - bs 2 ’%

6. ' Expecting your kind initiative for removing the Trenching Ground ﬁ;(;'rm_-'i_ia-nic‘handrapur as.
‘ _ stipulated on or before 31.12.2016 , settled/resolved between Panihati Municipality and
Ramichandrapur Bhagar Uchhed Committee, tonouring your few months time taken letter cited -

above . 255 _

Yours faithfully , ~

: SHYAMAL BANERJEE
Convenor

. Ramch.andrapur Bhagar Uchhed Committee

Dy

7. Thanking you,

Copy for information and necessary action please to -

\_;)/ée Sub divisional officer , Barrackpore, 1;1 orth 24 Parganas

9) Sri Sougata Roy , M.P., Dumdum P.C.

3) Sri Nrimal Ghosh ,M.LA., Panihati A.C.

%) The Chairmax, Panihati Municipality , Pmﬁhaﬁ , North 24 Parganas

5) The Vice Chairman , Panihati Municipality , Panihati , North 24 Parganas

A

et
ﬂ B, b.& -
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- MINISTER OF STATE (C) -
HOUSING AND URBAN AFFAIRS
GOVERNMENT OF.INDIA"

- ANNEXURE — P/24”
e I

June 2018

ﬁ

D. O.Ne. 19/4/2018-SBNLII.

...

. Klndiy refer t:}gr jetter of 11 May 2018 and 12 June 20'18 ‘
‘regarding release of Central Share funds for 13 Solid Waste:

Management Projects (SWM) of West Bengal Government, including
two for Panihati Municipality.

" You will be happy to know that the first mstalment of centraf share
of funds for the Solid Waste. Management Pro;ects of Wast Bengal e
_including two pro;ecte of Pamhetr Mumrfpz:rhty has béen released on12 -

-June 2018..
[ am mrormed that the complete proposal after rect!fymg the
deficiencies, was Teceived in the Ministry on 04 June 2018. After due

process, the sanction order for release of Rs. 111,82 croré as the first
.mstaiment of Centra! Government share, was igsued on. 12 June 2018. .

L ' ‘ S Yeurs smcerely

Lt ] . - zh
_ (Hardeewl ‘

~

Prof. Shri Saugata Roy :
Hon'ble Member of Parliament (Lok Sabha)
- 162/D/593, Lake Gardens .
. Kolkata, West Bengal - 700045

. . ffice:- Room No.104:C, Niman Bhawin, New Delhl-110011; Prona? 017-23061166, 23061162, 23062089 (Fax
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RAMCHANDRAPDUR BHAGAR UGHHEB GQMMBWEE

RAMCHANDRAPUR, P.O. SODEPUR.KOLKATA -700110

iof, NO . . - Qake:. *

To

The Hon'iia Chief Executive Officer ,

Kolkata Metropolitan Davelopment Authority ,
Prasasian Bhaban , %
Block DD 1 , Bactor 1, Bidhannagar ,

Holkata 700064

\’.-' .

Sub : Remowal of Trenching ground fronc_: Ramchandrapar, Soda'pur Kolkata- 70010 under
Ward No. 23 Panihatl Municipality

Raspected Madani ,

1, Convenor of Ramchandrapur Bhagar Uchhed Gommiits , on bohalf of the
villages / inlmabitants of Ramchandrapur , LIC Park , Mandela Park , Arunachal , H.B Town ,
FTarapukur and Shuultala under the jurisdiction of Ward No. 23 of Panihati Municipality take
‘the opportunity to draw your kind attention to the foliowing facts : '

1. that the issue of Treaching ground of Panihati Municipality hlas become guite acuie
and conplicxied . For the last few decades the Bhagar located at Remchandrapur,
ward Mo, 23 uoder Panibhati Municipality bas been used oxitansively as‘dumpiﬂg-
yrowad of municipal wastas collected from Municipal area. ln the your 1874 .75 a 5
ucro ares of adjacent Mohispota at Kalyani Road was ldentifiod as the siteraative
dumpiog ground but since then nothing tangible has happened. in the yaar 2012 &
Waste to Managemont Enargy Projoct through PPP Model was contemplatod and
Rochen Company was asked to exacuie the project but some how this also did noé
waterlaliss and Rochom GCompany laft the work site in the snidvwruay,

2. that with reference to our letter dt. 28412016 / 03.12.2016 , the then Honourabie
Ji. Badanehntars Acharya was pleased to take our bhearing in her chambor on -
3.12.2046 and was pldised to receive some important papers and documents Jiks

b Govt. Of West Bongal, Municipal Affair's Department, Writer's Huilding Kolkata's
lettor No. 18/ MA O C - 10/ :‘.!;f‘ Wﬂﬂ& dt. The & January 2012 frovn Jolnt
Secratary to Chief Exvcutive OHicer, KMDA (copy enclosed) which would speak for
itself , and invitation letter of inauguration the project at Nohispota by aur

. Honourablio and beloved Shri Sougata Roy, M.P of Duin Bum Constituency.

3. that after the said meeting the work has hean processed so that another plot of
land belonging to Paniati Munlcipality at Mohispota was selectod by Shri Rajat
Chattorjos, the then 0.G K.M.D.A with our prasence for sap of plants amdlor “Sm‘t'
PRAMLP‘A'* - .

4. that required wmoney B5% was sanchonad hy Govt. Of Wasf Baﬁgal, Flnanca.
bepartment with the help of Skrf Nirmal Ghosh s M.L.A. , Panifiati & t:hlef thp of.

West Eengal.




. | ook

that the rest 35% money of Central Govt. share was brought to sanction by cur

respected. and beloved Shri Sougata Roy , M.P. , Dum Duwa Constituency by his

wsarnest effort in the month of June , 2018.

6. #hat our honourable dind beloved Chief Minister of West Bengal , Bmi Mamsta
Banerjes was kind enough to inaugurate the foundation stone of the Projact (W) b
of “SAR PROKALVPA® at Mohispota from Haroa ;, 24 ﬁa’rgauas(ﬂ) an i Bacmmbor
2018 to remove our lony palnstaking struggilng from pollution , nasty small , flles ,
mosyuite’s etc. wiich previous any goverament has done nothing in spite of our
several offorts during last more than 40 years to the differant lavel and forum of the
Ministry . Over & above Laft Front Govt. arrested us , even 70 years of aged mo
and women . It is historical stepping in‘Mihaii by our respecied and beloved Clisf
Minister , Wast Bengal .

7. thaton ﬁw other hand , after withdrawing the 465 days “ABORODH" the ciuuspmg of
garbage's at famchandrapur is so disasirous that thousands of pasople under Ward
No. 23 ara suffering extreme direness of poliution and hazards .

8. that everything is quite ready to start the work at Mohispota as well as shifting

process but not yet . This is the quoastion of the poopic .

You are requested to Kindly order to start the work at kohispota for “GAR
PROKALPO”® and./ or Solid Waste Managemaeant Project undar Panihati Munﬁcipaﬁt’y
and / or shifting process of “BHAGAR” from Ramchandrapur so that the thousands
of paopla may be savu_li from curse of pollution hazards , files , mosquitoas and
nasty smell and at the same time you are requested to convey us when the dumping
of all sorts of garbage would be abandoned at Ramchandrapur under Ward No. 23
Panihaﬁ‘a&un'icipality on or beforo 31.10.2019 50 that the local poople of the said
adjacent of avil affocted area under Ward No. 23 of Panihati may svoid snotiier
CARORCDH" on and from 1.11.2019 which was resolvad in the mass / gonaral
msating held on 13.07.2019

Awalting your early positive response.

Thanking you ,

Date: - Yours ;aiihfnuu s [l@ \aﬁ [ Gj

Enclo | ' e

(8HYAMAL BANERJEE)
Convenor

Ramchandrapur Bhagar Uchha& Cammittes

M M N)Y}
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. e
%ﬁﬁ@ﬂﬁﬁﬁ%i’ﬂﬁ %H&ﬁﬁﬁ UﬁHHEB COMMITTEE

RAMCHANDRAFUR, F.O. SODEFURLKCLKATA -760110

fst. HO _ : Datas Q L A
. . ’ ~

To ¢

The Principal Sscretary

Yrbun Dovelopmont & Municipal Afiivs ﬂ&partmmt
Govit of Wost Hengal

Yhe Direcior

Hrate Urban Developmeat Authority 4
Govi of Wost Bungal

The District Magisteais

\-‘7

" dorth 24 Parganas

Sob : Rewaval of Trsnching ground fromn Rumchandrapur, Sodepur Koikata-700110
Fespected S/ madmﬂ,

HKindily rofor to Ref. Ko. PMIG!:NE&Q’IQ—ZUM?‘&I dated 13.01.2020 alung with e
winutes of the moeting held on 02012020 at Panibati Municipality with Hon'ble
Adesiaistracor , Panikati Nunicipality -

9. fn the sald mosting ocur bofoved M.L.A. Panihati Constituency St Nirmal Ghosa wiro

grssided over the -sald mecoting told thui yarbage from Ramchandrapur under Paaibatl -
Franicigoilty would be tulien o Dud Dum sud after sompilation witht the garbage ¥ Gua
Buma the said protduct would be sunt to Bukispota for “SAR PRARKABLDRY where in ihe
Cirector of State Urban Doveiopment Agency (SUDA) told that State Govemaient his
slreudy eagaged the transaction udvisor KPHG tdvisery Barvices Pvt. Lid. for misﬁng.'
Panipati , Titagark , Khavdab , Barsackpor and North Barrackpore Municlpality for planning
of Bcientific Sofid Waste Managemuant tirougt cluster approach . Gopy of the said letiec by
the Director SUDR Is cuclozed . ’

"3. On 20.51.2020 , § and St Sublias Banedes wmet How'ble Diracter , SUDA , WLB. with tho

rofosence of Sri Sougats Koy , our baloved Hon'bla M., whore Hou'hle Birector told us
existing Trenchivy Ground &t Ramr:lmndrapur would be removed and the axisﬁng dumpmg
ground would come down at green tusid lovel by scientific process.

4, Our bofoved MLE told the compilation of Panthati Project with Dum Dum Froj'sci i
vespect of “SAK PRAKALPA® where Director-SULA told cluster Project .

5. o this connsction , whatever the process is deing adopted wa have no ubjectivn Sut e
forveatiy reguest you €0 emphasis for taking immediata steps to set up aow modern Sl
Broject ut Muklspota on an eBrGeicy Busis o give relief to thousands of goupie o

Ramc(wmimpur and adjacent area within this yaar 2020 zlonyg with sciontific processing of -

existing gmhauns at Ramchﬂndmpur .o
G It By lu:udly bher muntianed Qhat v :

(a) Shiiﬁng ardsr was lesued on ﬂn.v Wi

[
51
4

e




. : o ;@?ﬂ #

~ (b) Land of Mohlspota for proposed project has boun finalisod .

" {c) Money kas baen sanctioned by the Govt. of West Bengal and Central Govi for
shifting purposes after cnmq&iﬁﬁun of DPR and other procedures . -

N,
() Our belovad Chief Minister Inaugurated * SAR PROKALPA" at Mohispota on
1. 42.2018 .« * - ’ '

{e) Yhousand of paople have been suffering .and struggling from pollution , nasiy
scant , flies , mosguito and epidemic .

{f) 1t Is nonctholess to mention Kera gur baloved M.P. S Sougats Koy snd BiLA S
Rirnial Ghosh are trying their best level to shift the trenching ground from Ramchandrapuy
to give rolief thousands of poopie from long time suifering by frequentiy muoting with us
and referring the matter to Hon'ble fop levet Govt. of W.B. t¢ ramove the trem:king Ground

frow Ramchadadrapur .
7. The Director , SUD& Is requostad to convey the progress report

of shifting the Tranching Ground from Ramchasurapur , so that we ma} face the gricvances
of thousznds of people smoaothly for delay of shifting for long time since shifiing srdey
056.01.2012.

#. Your Honour , Sir / Madam roferring to the tast Para of the said minutes our kind reguoest
to shiit. the Ramchandrapur Trenching grouny within this year so that thousands of people -
rmaay get rid of oxtrome st:ugﬁling from poilution , nasty scent , flies , mosyuitoos ,
apidenic et . since more than forty years. ’

_ Thanking you .'
Dato: , Yours faithfully ,

{SHYAMAL BANERJEE)
Convenior

Rumchandrapur Bhagar Uchhed Comuniitos
Nob: 9831832489

Copy to forwarded for kind information sn necessary action to :
1. Siwi Sougata oy , WLP. Dumn Duin
2. Shri Nirtaat Ghosb , Chlf Whip , W.B. & n.L.A Panihati . .
3. ‘The ddministrator , Panikath-unicipaiity & S.0.0 Barrackpore - e
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st Paniheii
X })f ’ Panihati, North 24 Parganas,  Piino.- 700 e
: Phone: 2553-290%/2563-4457 / Fax 2553 i487 .
. ‘ R Pebsiie- W padwimunicipality. i/ Email 1D- panihatimunicipalind@yalioo. vo.in
RefNo:-PM/GENL/2019-20 b7y : - Dated:- 13.01.2020 '

. _ . . /
1T _ R ANMXUKE“‘/VQZ’ L

R B
b, -

The Principal Seeratary , o _
Urbun Development & Municipal Affirs Department — 2 6 Q—-
Gout of West Bengal

% The Director '

State Urbar Development Authority
Govt of West Bengal

3.The District Magistrate

North 24 Parganas

*; NI

Sub :- Ramchandrapur Trenching Ground under Panihati Munzbtpalz'ty
Sir / Madam , o - : S .
T'would like to draw your kind attention to the subject noted above and to say -
that the meeting was held succesﬂfly on 02.01.2020 at Panihati Municipality with
* Ramchandrapur Bhagar Uched Committee” on Ramchandrapur Trenching Ground under:
Panihati Municipality and the minutes of the said meeting is attached herewith for your kind

information.
This is for your kind information and necessary action.
Enclo:- As Stated ' Yours faithfully
Exevutive Officer
. Pargi;zeati Municipality

o  fry o cutive &Jﬁw
0Py forwarded to:- e Whip ”25ihall Munlcipaty

: 1. Sri Nirmal Ghosh Hon’ble MLA & Chief Whip , Gout of West engal

2. Sri Swapan Ghoshn, Ex-Chairman, Panihati Municipatity
3. Somnath Dey, Representative of Hon’ble MP, Dum Dum - o :
\/gn{'r Shyamal Banerjee , Convenor, Ramchandrapur Bhagar Uched Comumittee for his
information that the new project of Solid Waste Management of Panihati Murnicipality
X ' | is under process and as amount of Rs:-45 Crores ( apporx) has already been approved -
L by the Gout. and the said project will be started in full swing soon in the public

U Panihati Municipality
ciees o Executive Offagn
Fanxhau Municlpapy |
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Resolution of the meeting in conn -

Ramchandrapur Trenching Ground,
Ward no-23,; ' :

i Municipality |
— 263

- ,\ ’/‘{

Venue:- Panihaii Municipality
Date:-02/61/2020
Time:-1.00 PM

Hon’ble MLA 8ri Ninnal Ghosh took the Cliair and presided over the meeiing in presence of
SDO Barrackpore and Administrator, Panihati Municipality. Sri Swapan Ghosh (Bx-Chainna\n),'
was present in the meeting as Special invitee. S Somnath Dey ‘was present in the meeting on -
behalf of Hon’ble MP. | S a

The following officer / officiuls wera ulso present (he said meeting: ' .
a) Sri Prabir Kumar Basu, Executive Officer .
b) Sri Utpal Nandy, Finance Officer b
¢j Sri Pinuki Majumder, Asstt Engineer
d) Sri Debashis Chakraborty, Sanitary inspector
¢) Sri Shatanu Kundu, Motor-Vehicles-in-Charge
£) Sri Gopal Rabidas, Acting Labour Supervisor
g) Sri Trideb Karmakar, Conservancy staff

Apart from this, the following persons were also present in the meeting:
a) Sri Shyamal Banerjee, Covenor, Ramchandrapur Bhagara Uched Committee
b) Sri Subhas Chandra Banerjee :
¢) Sri Biswajit Banerjee
d) Sri Debagshis Sen
e) Sri Nirmai Chandra Nath

The following resolution had been taken in the said meeting after discussion with all concesned.
1. The amount of garbage heaped at the dumping ground at Ramchandrapur will reduced by

suitable continuous process.
2. Repair and renovation and maintenance of the dumping ground will be made. Special

care will be taken for the bpundary wall and drainage system by the Municipality.
3. Existing approach roads wWill be maintained in good condition. .
4. Arrangement will be made to drain out the logged water in and around the trenching . |
ground at suitable outfall available nearby. - '
5. Additional security and labour will be engaged at the trenching ground as per
. Trequirement. ' - ‘

The Convener of the Ramchandrapur Bhagar Ucched Commitiee has further‘réqu-ested-to-take up
necessary approach to the Government for taking immediate steps-to.set up new modernn SWM. \“1‘
Project at Mohispotfa on an emergency basis to give relief to the people-of Ramchandrapur and
W this year along with scientific processing - of existing ‘garbage at .
Ramchandrapur, so that Municipality can be able to dispose of garbages and night soils at
Ramchandrapur dumping ground till completion of new SWM Project at Mohispota: It is further
decided in the meeting that Joint inspection would be arranged every 3 months intervat 1o solve

difficulties if any. :
The meeting ¢ended with thanks from & o the 7 e : o! 5‘9 aL
©.. . Administrator .
| Panihati Municipality -
-0 Administrator:

/ ~ Panihati Municipality




. ANNEXURE-— 742 Lo
| o ) .’""".m‘)'; L o 26ﬁﬁ0fficéoftﬁe' L
. 4& i'[%b My Municipal Councillors of Panihati

-l &\ﬁ o ) ‘Panihutl, North 24 Pgs, Kolkata - 700114
A o Phone; 2553-2909/2563-4457
' . “Fax :2553-1487

Website- www,panihatim gg;‘g‘gaﬁtm'%

" : Email ID- panihatimuniclpality@vahoo.co.in

Proceedings of the meeting regaiding Ramchandrapur Trenching Ground, Ward - 23: under Panihati .
Municipality held on 06.01.2023at 3,00 pm in the Bpard Room of Panihati Municipality in presence of
the Representatives/Officials of different Organization/Agency. : :

‘§ri Malay Roy, Chairman, PanihatiMunicipality presided over the _méeﬁng. . _ |
. : . ;

On the outset of the meeting President welicomed all the representatives present in 'the meeting for
their presence and requested Sri Himangshu Deb, MCIC (PH&S), Panihati-Municipality to present the .-
current status of the work being carried at the Trenching Ground of this Municipality. ' ‘

« Sri Himangshu Deb, MCIC (PH&S), Panihati Municipality stated. that-the same work of
removing waste is being carried in the trenching ground of 78 nos of Municipalities in West
Bengal Hence, this is, as sought for, is not the issue of this ULB only. Handling of Solid
Waste is the issue in state as well national level. The work being carried by the Agency is
being faster day by day as the execution of the work is running wholesnightsconsidering.

distphaneeofthe nearby citizens.
- SrirDeb requested the representahives of the Agency to finish the job atthe very earliest,

«  Sri Shyamal Banerjee, Convenor - Ramechandrapur Bhagar Uchhed Committee viewed -their -
single point agenda i.e removing of the Trenching Ground from Ramchandrapur leaving all
sort of action taken what so ever by the Municipal Authority/SUDA and /other Departments
of Govt. of West Bengal for arranging scientific ‘Solid Waste Management.. .
He voiced to go for agitation once again in.near future if the stand of shifting of the Trenching
Ground was not considered by Municipal Authority/Govt.. ' : :

« Sri Somnath, Dey, MCIC(PWD), Panihati Municipality stated “that .‘,'Govt‘was very much-
concerned about Solid Waste Management and a joint venture might approach to Govt. Depus.
on-the issue - to be solved. : - : N :

He proposed to form a "monitdring” cammitiee comprising _ members, from local -
inhabitants/Committees as well Municipality to visit and approach-to the:Govt on the subject

very shortly.

" Sri Shyamal Banerjes; Convenor, Ramchandrapur Bhagar Uchhed ._Commiﬁeg,.pnintéd‘ it out
to approach to Govt. by the said monitoring committee only on the motto of (i) shifting the .
Trenching Ground from Ramchandrapur and (ii) removing all the legacy as-well fresh waste
from the Trenching Groung within three months. o

-




e W

' Sn Snmrnt Chak rty, Councxllor Ward - 23, Pamhm Muma:pahfy on behalf of the citizens
of Ward no-23: thanked to the Municipal Authority for development work of drain to be
executed soon, mamiing Municipal workers and othem arr angeme\nts made by the Municipal
Authority at Trenching Ground as per discussion held in the earlier meeting dt.- 28.11.2022.

He ulsu Teguested. the Munwipal Anthorlty 10 arrange Mummpal covered vehicles carring :
Waste to.and fro daily. : : : — ‘2 65.———- '

- 8ri Chakrabosty, on behalf of this ULB requested the representatwes of Sam:ttees/Committees
to consider time more i.e at least three months before going for agitation further/stopping the
Municipal daily conservancy work at Ramchandrapur Trenching ground. - .

Sri Hi mangshu Deb, MCIC (PH&S), Panibati Municipality - assured to arrapge covered
vehicles to carry waste. LA

One representatlve of the Commzttee ‘requested the Agency representauve 1o stop ‘the work
after 12.00 A.M, if possible, and to enhance the number of waste carriers of the Agency to

make the process faster in day time.

The Represntative of M/s GreenTech Envnronment Management’ (P) Ltd assured to enhance -
the numbers of garriers. . _ .

Chairman, Panihati Municipality requested to the Convenor, Ramchandrapur Bhagar Uchhed
Cqmmittee to nominate the members of the Monitoring. Committee fmm their end in writing-

immediately as decided to be constituted in the meeting.

Sri Banerjee, Convenor Ramchaudrapur Bhagar Uchhed Cormmttae nommtcd the names of
05 (five} Members - (i) Sri Shyamal Banerjee, (ii) Sri Bimal Singh, (iii) Sti Pradyut Bmvfss
(iv) Sri Swadhdn Das and {v) Sri Mihir LaI Chatterjee for ﬂueMomtormg Committee. .

The Chairman, Panihati:Municipality nomitated the names of .- {1) Sri Txrthankar Ghosh
MCIC(W/S), (ii) Sri Somnath Déy MCIC(PWD), (iii) Sri Sri Hlmangshu Deb, MCIC(PH&S),
{iv) Sri Samrat Chakraborty, Councillor, Ward -23, (v) Sri Debashis- Chakraborty, Sanitary -
Inspector and headed.by (vi) Sri Bhabesh Chandra. Paria,- Executive Officer,  Panihati ..

Municipality.

The meeting was ended with vote of thanks to and from the end of President,

’ ' Chairman ™

e . Pamhathumcxpahty

- ' : Chalirman
o Panihati Municfpauty
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e RAMCHANDRAPUR, P.O. SODEPUR, KOLKATA — 700110 :
Cg -
o Q.;Fb U [;"162-3 f% . S Date J.g. "&é‘"% 23
- The Chairman, | - ANNERU KE-"" Fy%
Panihati Municipality, . : ' — —e
Kolkata 700114, 66

Sub: Removal of Trenching Ground from Ramchandrapur,
Sodepur, KOIkata—?OOﬂO
Raspecied Sir,
Please refer to my letter No. RBUC/ZOZS/‘M dated 17.05.2023 received by your

office on 18.05.2023.

2. In the said lefter, your kind attention is drawn to “we would be compelied to start
“ABORODH” not to dump night so:l at Ramchandrapur Trenching Ground on and from 26%

June, 2023

3. Furthermore, your kind attention is also drawn to not to allow dumping in respect of fresh
garbages and/or any sort of dumping at Ramchandrapur Trenching ground on and from the
said date, i.e, on and from 26% June, 2023.

Thanking you, v

Yours %iﬁ“

(SHYAMAL BANERJEE)
Convengr
R.B.U.C.

cNO. R PUeiReaZ ML o DATE: |14 - 88 Ael3 '

|
Copy forwarded-for information and kind necessary action fo: -
rof. Sougata Roy, M.P. Dumdiim Consfituency
Shii Nirmat Ghosh, Chief Whip, Govt. of West Bengal; MLA Pariihati Assembly. ' S,
Shri Joly Choudhury, Additional Secretary, UD &MA Dept Govt. of W.B., SUDA
Officer in charge of Khardah PS.
Shri Samrat Chakraborty, Councillor of Pamhatl Mummpahty, Ward No.- 23

Master file

S hwN

R g‘p)-@ O 4on (SHY, M/;L. ANE JEE |
Reulae o widtiee
LGRS RBUC ;
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{HHED COMMITTEE

RAMCHANDRAPUR BHAGA
Mo RAMCHANDRAPUR, P.O. SODEPUR, KOLKATA-700110 P
Ref. NOML/&I,QDZ%?ZZQ — {_/"5 ) Date@/%‘“gf’ 2%

. * ! - .
w0 = 26F
The Chalrman ' :

Panihatl Municipality : . .,k R
Kolkata -700114 . '

Sub: Removal of Trenching Ground from Ramchandrapur, Sodepur Kolkata 700110
under Ward No.23-of Panihati Municipality.”

Sir,
1. Proceeding of the meeting held on 4.9.2013 af 3:00 p.m. in your Conference Room under your
Chairmanship was confirmed by your end ts send wiih the following points which have not yet been
received by this end still riow, ‘
2. That it was decided to be written "The dumping of Night Soil at Remchandrapur Trenching Ground
nas been abandoned andfor closed on and from with the specific date for ever."
3. That to honour the request of Sri Nirmal Ghosh Chip Whip of West Bengal and MLA of Panihat, the
dumping of fresh garbages will be allowed to dump up to 30th November 2023 and thereby no dumping
will be allowed on and from 1st December 2023, In other words, it would compelsusfogato -
'ABORODH' from 1st December 2023 provided the dumping is not stopped and/or closed within 30t
November 2023,
4. That it was proposed to hold a meeting amongst both Honourable MLAs of Panihati, Khardah
~ssembly and our beloved honourable MP Professor Sri Sougata Roy 1o solve the problem of
<amehandrapur Trenching Ground early which also was supported by Shri Samrat Chakraborty

councitior of Ward No. 23 of Panihati Municipality. : A :

. 5. Sir you are requested fo follow up to honour the said proceedings of the said meeting, specially to

zrrange the meeting almost both honourable MLA's and Honourable MP as started.

Thanking you,
Yours faithfully;

SM%AL BANERJEE

Convener
R.B.U.C

Copy forwarded for information and kind necessary action to:-
1. Sri Professor Sougata Roy, M.P, DumDum _

2. Shri Nirmaf Ghosh MLA Panihati and Chip Whip Govt. Of West Bengal.

3. 8ri Samrat Chakraborty Council of Panihati Ward No. 23 is requested to help the Chairman to hold
the Apex meeting to solve the problem of Ramchandrapur Trenching ground early.

Yours faithfully,

SH@% BANERJEE

Convener
R.B.U.C
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il ANNEXURE ~ P/Q?
Government of West Bengal < y—
, Khardah Police Station 2 6 g
T. Road, Jole Doba Para, Khardah, Kolkata — 700116, (N} 24 PGS
Tel. - 033-2553-2859, email: pskhardah@gmail.com *+ =

Memo No. KDH/185/24 ' " Dt 10.01.2024

To
The Learmed Commissioner of Police,
Barrackpore Police Commissionerate.

¥,

Through proper channel hat

Sub: Movement by “Ramchandrapur Bhagar Uchhed Committee” at Ward No. 23 of .
Panihati Municipality under Khardah Police Station. ‘

Sir,

With due respect I would like to draw your kind attention to the on-going
movement held by “Ramchandrapur Bhagar Uchhed Committee” at Ward No. 23 of
Panihati Municipality under Khardah Police Station over dumping of garbage in the
centre of population since long. _ : .

Ramchandrapur is situated at Sodepur, Panihati under ward no. 23 of Panihati
Municipality under Khardah Police Station. Around in the year 1946, Ramchadrapur
area was named after an Ashram situated at this place, then only few people were living -
there and rest area was covered with low lands and jungle. Since long, being a low-
populated area, about 3.5 acres of land at Ramchandrapur was used to dump garbage,
carcases, bio-logical wastes, night soils, solid wastes, plastics etc. After that, people
started to move in Ramchandrapur area and built residences after taking necessary
pérmissions from the Panihati Municipality. However, the growing and heaving garbage -
including bio-logical wastes and carcases started to make the environment inhabitable .
around it. Accordingly, agitation amidst the people led to movement and obstruction to .
the dumping of garbage at said “Ramchandrapur Bhagar”. Over time, population
increased and such movement and obstruction by hundreds of people of
Ramchandrapur for safe and hygienic atmosphere and livelihood gave birth of
“Ramchandrapur Bhagar Uchhed Committee” in the year 1974/1975.

After that, on several occasions, said “Ramchandrapur Bhagar Uchhed
Committee”, being supported by hundreds to thousands of people made movements for
stopping dumping of garbage there. Accordingly, several meetings/ inspections/.
plannings were taken up/ held at/by different govt. offices/bodies in presence of the
members of “Ramichandrapur Bhagar Uchhed Committee.” During the year, 1975-77, .
people of Ramchandrapur were agsured by organisers of such meetings that a piece of -
land of 5 acres has been fixed by the Panihati Municipality at Mohispota under Khardah
PS (now Ghola PS) as the new garbage — dumping land and soon said “Ramchardrapur -
Bhagar” will be removed. But surprisingly no_effective steps were taken by Panihati




Mum01pa11ty Therefore, soon again such movements were held E}g‘ chandrapur
Bhagar Uchhed Committee.” Again, meetings were held and new promises were given. ..
Buch repetitive incidents of movements followed by meetings and promises have been

going on since then. Also, on 10.03.2013 a land at Mohispota beside Kalyani -
Expressway near Power-House under (Ghola PS is being claimed to be inaugurated -
virtually by the Horr'ble CM, Govt. of West Bengal for making electricity from the wastes
of Panihati Municipality and new promise was given to the thousands of people of ward
‘no. 23 of Panihati Municipality and “Ramchandrapur Bhagar Uchhed Committee” (as
per statements of members of said committee). But again, neither any progress in
removal of “Ramchandrapur Bhagar” nor any starting of new garbage-dumping ground
at said new promised land at Mohispota could be seen to be initiated. Hence, the cyclic
process of movements and meetings started again. Lastly on 03.01.2024 another
meeting was held at the office of Panihafi Mumczpahty but tili now no fruitful solution
has been surfaced. :

However, on receiving information of recent agitation as well as requests from.
Panihati Municipality, an open enquiry was conducted at Ramchandrapur area and '
also at panihati Municipality where it has been found that said Bhagar is situated
almost at the centre of ward no. 23 of Panihati Municipalty and thousands of people
reside around it. At present garbage removal process is held on seldom occasions but ..’
new garbage is dumped regularly. Hence, garbage is pilling up day by day making the -
environment foul and unhygienic for health. Accordingly, the people of ward no 23 along
with members of “Ramchandrapur Bhagar Uchhed Cemmittee” obstructing new
garbage dumping but allowing removal of garbage. The situation is grave and delicate
and may invite unpleasant breach in L/O situation, if it is not taken care of by all
concerned departments, bodies and stakeholders at the earliest.

. This is for favour of your kind information. I also pray that necessary
communication may kindly be made to the concerned stakeholders and departments
for taking necessary steps to find a permanent solution in view of giving the people of”
Ramchandrapur under Khardah PS a hygienic and healthy livelihood. -

Encl. Photographs ' S ! '

OC Khardah PS
Barrackpore Police Commissionerate

Memo No. KDH/ 185(5)/24 Dt. 10.01.2024 .
Copy forwarded for kind information and n/a to -

{i} The District Magistrate, North 24 Parganas
{ii) The Sub Divisional Officer, Barrackpore
{iii  The Executive Officer, Panihati Municipality
{iv) The Chairman, Panihati Municipality
v}  Mr. Shyamal Banerjee, Convenor of R.B.U. COIILIDlE\

Barrackpore Police Commissionerate

e
Officer-in-Chard
Khzrdah police Staﬂmte
yarracknore Lomissionera
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DA
VAKALATNAMA

In the National Green Tribunal
Eastern Zone Bench
Kolkata

District : North 24 Parganas
0O.A. No. of 2024

Ramchandrapur Kalyan Samity

and Others
....Petitioners
Versus
The State of West Bengal and Ors.

‘ ‘ .... Respondents _
VAKALATNAMA on behalf of Petitioners :

'KNOW ALL MEN by these presents that by VAKALATNAMA, WE appoint the
Advocates noted below or any of them our lawful Advocate or Advocates for filling the
memorandum or appeal or petition /of entering appearance in the above matter for
appearing conducting or arguing the same for deposing or withdrawing any money in:
connection therewith for moving the Court or Tribunal in ‘any maiter connected
therewith, for preparing the paper book in the case and for putting in papers, petitions

~ etc., on my behalf for filing taking back any documents for withdrawing suits or
appeals or petitions to institute fresh suit etc., for signing and filling petitions of
compromise in connection with the said matter and for taking copies of paper from the
Record and I further say that any act done by our said Advocate or Advocates or by
~any one of them after accepting this VAKALATNAMA shall be considered as our own
" true and lawful act. ‘

AND WE further hereby agree and undertake to pay the said Advocate or Advocates
his or their fees as settled and all other sums that may be necessary to carry out the
requisition of the Court or Tribunal and otherwise to enable the said Advocate or
Advocates to conduct the case properly, failing which the said Advocate or Advocates

after notice to me will be at liberty to withdraw from further conducting the case.

IN WiTNESS WHEREOF I sign and execute this VAKALATNAMA on this the day
of April in the year 2024,

NAME OF THE ADVOCATE

SAGRRMAY Guos Wbfoal)eevs 9433744410
 SHoBHAN TANY RRATIACHARY A W/ D01/ 2099 B£92uy8490
- UTTRM Brapya - F/9s%)cew 4153512594
30, Bfbegl shear, 8BS
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AMCHANDRAPUR
KALYAN SAMITY

Regd. No. - 5/6183, Estd, - 1953

RAMCHANDRAPUR, SODEPUR, KOLKATA - 700110

Date : ...... Q 8'0‘5’Q0

ceresnneens EXTRACTS FROM THE MINUTES OF THE MEETING held in the Ramchandrapur Kalyan Samity, at
its Registered Office at P.0.- Ramchandrapur, P.S.- Kardah, Kolkata, Dist- North 24 Parganas, PIN-
700110 On 28th March, 2024 at 3:30PM

Resolved in the meeting of both the Ramchandrapur Kalyan Samity and its sub-committee namely
Ramchandrapur Bhagar Ucched Committee, having its Registered Office at P.O.- Ramchandrapur, P.S.-
Kardah, Kolkata, Dist- North 24 Parganas, PIN-700110, that, Sri Sumanta Chandra Bandyopadhyay alies
Shyamal Banerjee, S/0 Paresh Chandra Bandyo;aadh?ay, residing at P.O.- Ramchandrapur, P.S.- Kardah,
Kolkata, Dist- North 24 Parganas, PIN-700110, one of the Members of the Samity and the Convener of
the Ramchandrapur Bhagar Ucched Committee, is hereby appointed as the constituted attorney and
authorized and/or empowered to-affirm, initiate and/or defend all the legal proceedings on behalf of
both the Ramchandrapur Kalyan Samity and its sub-committee namely Ramchandrapur Bhagar Ucched
Committee as and when required before the Hon’bfe_ National Green Tribunal, Eastern Zone Bench at

Kolkata.

Further Resolved that for the above purpose Sri Sumanta Chandra Bandyopadhyay alies Shyamal -
Banerjee do hereby further aUthorized, to appoint any Advocate, Solicitor and Counsel to represent us
before the Hon’ble National Green Tribunal, Eastern Zone Bench at Kolkata,

Further Resolved that for the above purposes said Sri Sumanta Chandra Bandyopadhyay alies Shyamal
Banerjee, further do hereby authorized to sign on all plaint, written statement, application, affidavit and
all other legal documents and/or also to enter into'any compromise with any of the litigants and to
collect the benefits thereof, on behalf of both the abovementioned Ramchandrapur Kalyan Samity-and
its sub-committee namely Ramchandrapur Bhagar Ucched Committee, as and when necessary, before
the Hon’ble National Green Tribunal, Eastern Zone Bench at Kolkata.

4

AT - { Y ¢ B
4 S MM

Certified to be true copy

- SWWWW%MW%

Ramchandrapur Kalyan Samity
Signature pf ' Signature of Sy Biswajit  Marik, Secretary,
5ri Sumanta Chandra Bandyopadhyay Ramchandrapur Kalyan Samity and its sub-
Altested by; : N committee namely 'Ramchandrapur Bhagar Ucched
‘ - Committee.

&

Ramchandrapur Kalyen Samity
Signature of Sri Biswaijit Marik, R
Secretary, Ramchandrapur Kalyan Samity and its
sub-committee - namely Ramchandrapur Bhagar.
Ucched Committee. -




- In the National Green Tribunal .
Eastern Zone Bench
Kolkata

0O.A. No. of 2024

In the matter of

An Application under Section 14.

and 15 of the National Green

Tribunal Act, 2010

_ And.

In the matter of _

Ramchandrapur Kalyan Samity

and Others ' '
.. Applicants

Versus o

The State of West Bengal and
Others

... Respondents

Application

“~Advocates-on-Record

Sri Shobhantanu Bhattacharyya,

Sri Sagarmay Ghosh

Sri Uttar Baidya - :

: 309 B.B. Ganguly Street East BIock
~2nd Floor, Kolkata - 700012

M 8697448690/9433746410 Lo

. Email ID - sovontonu@gmail.com
sagannayadv@gmaﬂ com .

' - baidya; uttam@gmaﬂ oom




